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LOK SABHA

v« tturday, December 16, 1967/
Agrahayana 25, 1889 (Saka)

——

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]
DEMANDS FOR SUPPLEMENTARY
GRANTS (HARYANA), 1867-68

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Sir, on
behalf of Shri Morarji Desai, I beg
to present a statement showing Sup-
plementary Demands for Grants in
respect of the State of Haryana for
1967-88.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

THIRD REPORT

SHRI THIRUMALA RAO (Kaki-
nada) : Bir, I beg to present the Third
Report of the Committee on Absence
of Members from the Sittings of the
House,

[P

11.02 hrs,
BUSINESS OF THE HOUSE

Ay wRi T T WAt (e T
gwm fag) : 18 frgwas, 1967 &
ATOW g AN |ag & fad foe
T wg fogr w@m —

(1) @ & s wdbww #r
frdy wrafiez 7% 9T fawre
T |

(2) frer sl ox wwf aur
e —
1967-68 a1 & fag Avfigz
¥ ATl W Sy A

(3) wrefrg 2fow (dere) fanias,
196 97 faqrx  aqr 9@
w3,

B.O.H.

(4) 1967-68 wf & fod gfcamm
Y I T FYTE 7 T
fa=r g e fovar wmT )

(5) frer frdmel g faare @
q F A T—
AW TRy (FE HaeT)
fedgs, 1967 wax wfafa
gra gfaafen w1 & )
fagre alx 9wt w2 (iwmei
¥ qfcat) fadas, 1967 1

(8) amrcieira feaftr aur @ ey
# wrm goeT W Aifr qv,
war Hd ¥ yeara g fwe
FET |

(7) gfamm g faugs faurs
Hew (wfeml w1 s )
fadas, 1967 T qWT ETC
W fff o e 9T faare
TGT T FTAT |

(8) gwfuwrt mar frdeamew
s wfEar fadae 1967
* dqgr  afafy & afod &
fot g awr Y fawifor
g ggafa & wema 9 frnx
Lac|

(9) frer faumeY g faare aar
M FEAT—
wreamir fagas, 1967 U
v grT e feq T ey |,
dafre  faa  (svee)
fadas, 1967 v wwT g
ore fed ™ ®v 7,

e e (devw)
frdaw, 1967 7w &WT ITOY
q feg 1@ w9 A,

frearer safer (sfirwe ey
qrafa) suraw fadasr, 1967 )
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[wto T g ferg]
(10) w19 goq = (T A
Fo%1 wrawwy wiwar)  faam,
1967 ¥ ®IWT & =\ sfiframa
frg & seamq 9 quAE, 20
femsax, 1967 1 w@EFE
5 a9 91 |
st gew W wewm  (I=AA) ¢
HEqE WEIEY, Wall AZISY A T T
& fog o FEw T §, 99 A IR
foggee Few AR g
zrgen wvaedl foqe & #1f fors i
frar § | 78 oF aga wEeAqw foR
2, afeT se & at & a=i o 97§ forw
gl frar maT & 1 IF G FH H W AT
i 52 w9t g Trfee |
IAF gl § qW grEe -yt
AT wifedi F—1 qIE I R §,
IT& A F qg 9T 9T g7 A0iE |
@ P @A Aage @ o =WR
ey AogT AT A TR IAW HIZT,
I FF K1 qEEATSAT 9T I AT AT
qTAET g |
oft srwmmfre et (TTE) ¢ sEma
gy, ¥ frdem wvn wwa g o
AAETE! H TH AFC F gHER
s g f&wrm s agd A
Fax § aga Afma g < & 1 @
TFX  FE-FVAR AR AT A
feqfr Y ddvqaas @ & 1 37 f9U
T AT feafy arat Tt A
gt 1 T=91 w1 §r afwfad
wz faar ad, @ gEA AT A A
fagg gz o fa=ae $7 w1 sEET
ot @

11.05 hrs,
INDIAN TARIFF (AMENDMENT)
BILL*
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

Official DECEMBER 16, 1967 Languages (Amdt) Bill 7478

MOHD, SHAFI QURESHI): I beg to
move for leave to introduce a Bill
further to amend the Indian Tariff
Act, 1934, -

MR, SPEAKER : The question is:

“That leave be granted to intro-
duce a Bill further to amend
the Indian Tariff Act, 1934.”

The motion was adopted.

SHRI MOHD. SHAFI QURESHI:
I introduce the Bill

11.06 hrs,

OFFICIAL LANGUAGES AMEND-
MENT) BILL—Contd.
CLAUSE 2—(Substitution of new

tion for section 3)—Contd.

MR. SPEAKER: The House will
now take up further clause by clause
consideration of the Bill to amend the
Official Languages Act, 1983, We have
already spent one hour more than the
time allotted for it. But, I am told,
there are two more speakers. I would
allow them time and request them to
be brief.

st frreor w0 (fRdaET) -
Heqey WEIRA, T AFAT ATGT FT AT
fa<ry w7 & foq o femst wmr #r
qa qaqq w74 & fam mgrgam g
aradly  #3ed, §3 99« g, ¥ IO
97 q@ AT AT § | A AT A
s AT FT A, A o -
qrd &7 i I I F F 1 S
7 fg=r & 799 ¥ o7 HA A ¥ o
qEAME T @ § | WA qEem agl
F FAAT F A ATHETHT B FT AT
2 f & o7 ¥ ATAMTATT AT 4§ 479 FT
T FEAT | AfFT T 9T FFA FAAT
FT AN F7 & A7 79 fodas Fqur
T A FT A & AT K GB F
B EMTE |

1957 ® IwT w3w Fiwfeaer
F1 TTH & AT W F faw awE
HATH F WIT A4 A HG A Ag

FCC-

Published in Gazette of India, Extra ordinary, Part II, Section 2,

168-12-1987.

dated
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A F TR 7@ AT WK i @ w9
®1 Yatar fear mar 1 26 wAD, 1965
¥ arT FFr W w1 fad F O 9%
QIAT FATEAI-[AT FTHIC A W IAL
w2 fagrr oWt ¥ wee w1 fawrET
AT & ¥ TAW AT AT A
q9ET |
qurHT e faraed £ oy 8, 7
frad s ), WA AT g o
Iewdt dracaig ft 1 2 gy qT
|AT, T THAT T AITA gt § 7T
AT | FHAAT A O qEE A G FT
AT §, 7 qATAT AT FTEY FAA
T JEE AT |
7 9 & f5 98 g5 AT Tgua
Faw qugg fa@ Y ge qm FW
AT g, WFT 5T gL F1 TF A
@ FETa & qA G0 AT 93
A g AT § o, forew grafaat
FN A FT AGT W & | IF WA F
TH LA F1 AE F1 @A GFAY | a1
AT T Afaql 71 W T @l §
77 4 T o9 faer w99 0 v
F 1T F9 A | 4T qAT A TGELEAT
a1 Fw  waf g faar & o agi A
T Eg g mmafghaae s
FTRIE A&t Au - fawr w1 919
FTAO@E; T aw ) I w19
arrE w1 FAYT T FEFA A eafr
s fear mr g

g @ A frew fawd
gra fedl-wmr =i & ofEw sk
wiwey 97 gETOrene e o @ g
I § 5 rdw gfom, e
gAY, TOE FAge A Thw Wi
aTX T ) FUN & wregw § wr
ot Iva-firmr 7 & R § 1 o g
B foag (R IUC W & aN-
FX W o ¥ €, I afernd
Y 1 agt A el g, s

Bill
g gy, ¥ wEr | Ier
¥ YA gar & | A AL A9 i
@ anfagw e H W 1w
g T ARAT FT OF W% WY AT Averd
4, dfea AF T F qHT g@H
gt wfasst wm &< ST F wipor
Lacil ST il el i
gzt qx 8, foraer s<e d R fawe
a1 & wHtT 7T OF wE & fag -
a4 o7 )
& A% AT oY i Fy S g,
g4 W §B THW 41, IA® ATA-
o q,
AT AT ¥ FEAT WA g T
T,
Y A A AT & g g
i
T AGTE), B TH awW Ay wv
TR,
TG F &, TE! A, JET AASAT WA,
feaT o a1 a7 W W,
7@y fegwma, aEr e, T aww @
|1 wE,
TG TFAT, AN A7, AAT A Ot
T A |
F orrd Fgr wrgAn g fe agt sl
wrqT & Arfa T w7, st wrar w5t
T EH T TOX AEHT A9 Tv9t 6
firerr 7Y % ad, TATL TR Y 9T
aFY §Y 79, FEife TET gL Ay 12 4
& arz sttt drad § | AT Yo T F
ATHT I & a9 wFw T, Pk
Tk 6 TN & § o A 0w
T 3 §, A & faeiai & deen
& &7 & §—I7% qFER g
T #7 qF §i | F R qeaT g fE
FTEAS T € & {7 SO wgT
& Tl v AR ?
qeqH HEH—
W qdt §w g ¥
amy Ay W F kT
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[t firerercor wrw)

AT T 74T, AT gATL AW AT WAy
F1, FATL JW &Y T¥ITT F7 I BN q
& ez FLAT g 91 AT IHY fFaT
#AT &1 g § WHT T, AFS 7 I
¢ AfFT #0 F 39wy oft ot
A § | F AIIEY e w7 ¥ wg I
R g 5 7 W Y wee A} 7 e,
AT 7 g ag FT W FY IO FT THFA
&1 ga g as aam gatar 34, G
®Y AT W FV TG AT AT FT @A |
g 5=t W W AW & awme
gasfeat ot afgqi & ot @ ¥ @
A HAAT AT IR FAF A G E,
FAT WTAT g TN §—a WereAn ey,
TERATA A 7 A7 F g2, Afe amow
q I [H A= YT TG WX E 1 faden
WTET R I TA AL & W E )

T Wil ¥ A1, ewe WP, =
GG FIA Y, ATAT WO FHA
F@E |

it wifw e (sgreeT) ;e
AEIRT, aF A qEF §I@ (IA) H
o fgd, dfFT 7 = 7 S
argar g, ford gz wr€ aww w9

A WYX, T a9G AT A
warFr | fegEm § 1,652 W
AT AT §, IIH & O WAl F
SN W97 FEA 7T gF AT 74T § 1 g%
q7 § AT T g §, /few IR
ATAAZ W TG W7 A FAT § )

Feqe WERE, WA §9 a¥  fa@mwa
¥ AR, q@t T W AT Tqr
qx fafes wrard a1 9t | TwTeSE
¥ Argq—agr I dferw wrar ST o
g, fras £1€ qaw 7 g6ar | wEC-
dve, 9+ fefgee & amgd— a7 w@r
ga @ go1 fF @g e gt § a—
o wwY, fad w0t Fgv &, 9@ TG
guw %t a1 fRe &) § e “qw”

DECEMBER 16, 1967
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“qR" TER q | T AR § g
T T ARA A TF WIST AT AT
2 fomsr “sieh” Ty §—AfeT T8
F qMAT Wr AT 9T T WIET FAAT
& | I°w F STEq A &P 9T Few wWiNT
AT AT E | qGT I TF B FTAH
58 ATV FT§ — 974 I s e
&Y M M AN—Tg BEF FT AT g,
afew w g A g 5 S0 T
IART AT Y AT FTE FAT T AT
#FAT F T@r Y |

&Y TS ST G JTAT TSTWET FT AT
q9 @& Ta EWF! 9 HraAT A1fed fF
T IM A OF T WET 77 1 o feafa
agt arr anfed fF afz g0 snow & qa
FAGR FT A1 OF  FAL FT WET H1 7
AR | AT ZATL QRS 4 I qav g1
AT | AT TH AR AT F AR 9
T grwT AT AT 3w W E
fefy ot v gt & Ohe2 &
& R 1o g W R e
#1€ safe gy M qTIHASA F TR
Wz TRAT § a1 I9% fod @au g A
g a<g § s afewr F fedt 7 T
gavgax fag @aw @, fegama e
waw F It g e, 59 fed A
g I fod @ §——Tar g g
fgd | gATX I | FIHT T AFA BT
2 IR T ger AF, AfFT mE ¥
TEIT AT FV g TAEAE | ATTZF
T TR TREAT AT ATHA TRV AL

g AT FY AR ¥ G gH w9
ST WY T@AT QT | G B H U«
wr qgR A R, fegem o T
W g el W 1w Ak
AT W gAw I § W) A W
SRS e I g | frr MW
e Y T WA & 97 ¥ 0 aww Y
wwar | fred wwW # ofr gEewEl
# ft e # Ty sy o7 o< dora—
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T el agEdw AW osmoR
foqr | SO TR AW F W4T #T
R 93 6] 8N R gEEe
# wiferw Y 7€ av fY F wreaw |
& fraf) I awgw @ g
a2t qufe g wwwT S ?

weqe wEEd, § wfEaradl # aws
& wmar g 1 ot wrardt i 7 A
FOx 3, foaey wmar & fawg & feelt A
A d=r dfew @ affw A
T § foer g 3o § faw &=
Qe g, I g T Q@R
w fad §ag wgm W § 5@
WO &% fgw @ A FET gy
ST g T AT @ & g dm
N —foa wgw 7 T fome
WA 8, SEH 93, fged w1 93 S fe
afigor & Y T 93 AfeA AR fagre
# wrewi wET & | §, I e o
WIAT &, o =19 St o " fifaw
F grost Famar § f g e Lo
€t Faga @ afww S of w1d g,
e ANHE, T S smr g
s ag fedr o ol M 3T ar
¥ 219 1 1A qra §, &, fagre &,
e ¥ wfgr e S ¥
e 7 gy # o @ § o ol
7 sgn 5 el qfeew § e oY
TR §, V0 ¢, IO T X §W
da a5 § |

g a1 A Fg I AT §
i gATL T OF agd a5
oET gwn § W 9 g & S
wT |RT, Anfa-gife w1 &, ag fa
M TAF gH g I, a7 a% fggEaT
o1 AEY IF FFAT | T B 99 o w1
™ g5 ¢ | afeT & ag & waw
wgn wrgen § e agh o fedlr
NAG gEwagnN G N fw
AR ST E®, IEA R W QAU

Bill
T fm, ww W oo e
2T §, SR A TS § | A *aw

4ff v owg 6 § wid s A
§ ¥aw af friT wem fr g W
st 7 guTX AR AATHT  EWIAT
fadas & &9 & 9t gu Gw fedt §
e % @ Ead ¥ U
fegmmt & faw @ @ W
T N fegerdt aom g owt
¥y A v sfemr sAfaw 93 OF oA
fagt o ag N e g Frda
oFAT HEH @ AR I8 fel o ag
 wiv T w7 9 | & g W of e
G wwm W & fag awrg qam
o1 IEH WG wTaT § |
SHRI V. KRISHNAMOORTHI
(Cuddalore): In moving Amendments

B2 to 86, 88 and 89, I would like to
point out that this Bill does not satis-
fy the non-Hindi-speaking people and

it does not carry Pandit Jawaharlal
Nehru's assurances, for which it is
allegedly brought before this House
by the Home Minister, to the full
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[Shri V. Krishnamoorthi]
extent. It is not even an improve-
ment over the 1963 Bill,

In moving my amendment No. 82, 1
would like to say that Pandit Jawar-
lal Nehru's assurances have not been
fully implemented. You will remem-
ber that in 1965 there had been so
many firings in Madras and hundreds
of people were killed and thousands
were imprisoned; we were all inside
the jail for allegedly burning a part
of the Constitution which deals with
the Official Languages Bill. At that
time the late Shri Lal Bahadur Shastri
as well as the present Prime Minister
assured that they would amend the
Constitution, they assured that they
would implement Pandit Jawaharlal
Nehru's assurances. After the recent
General Elections when our Chief
Minister met the Prime Minister, she
said that she was unable to implement
Pandit Nehru's assurances to the full
extent by way of bringing a Consti-
tutional amendment becausg the poli-
tical complexion after the General
Elections had completely changed.
She was unable to implement on
Pandit Nehru's assurances by way of
Constitutional amendment, but I am
surprised why this word ‘may’ has
not been converted into ‘shall’ in
Clause 2. In the 1863 Bill it was said
that English ‘may’ continue along with
Hindi for all the official purposes of
the Union for which it was being used
and also for the transaction of busi-
ness in Parliament. In the present
Bill also, the same thing continues;
‘may’ continues for the transaction of
business in Parliament and ‘may’ con-
tinues for all the official purposes of
the Union for which it was being used.
Our learned Law Minister, who is
Ivor Jennings of India, while clarify-
ing why the word ‘may’ cannot be
replaced by ‘shall’, said that it would
be an absurdity because in the proviso
there are so many ‘shall’s and that if
we put ‘shall’ here also, it would be
meaningless. He is a lawyer and he
is always very much interested in
confusing this house. We are not at
all interested in the proviso. If ‘shall’
is put instead of ‘may’, there is no

1967 Languages (Amdt.) Bill 7486

necessity for any proviso., We are not
interested in provisos; we are only
interested that English ‘shall’ continue
to be used along with Hindi.

I can understand my hon. Jan Sangh
friends; I can understand my hon.
SSP friends. They all agree with us.
They do not want any imposition of
Hindi over the non-Hindi region and
they do not like imposition of English
over them. They are coming to a
compromise. Let there he two official
languages, two link languages—
English and Hindi—for ever, There
need not be any imposition of Hindi
over us or English over them. I,
therefore, accuse this Government, I
accuse this Cabinet, that they are not
at all implementing Pandit Nehru's
assurances in full,

I am speaking in FEnglish; I am
compelled to speak in English because
I do not know Hindi, That need not
be taken to mean that I am a strong
supporter of English or English people
or slavery or anything like that. We
are not at all for that. 1 am speaking
in English because my mother-tongue
is not recognised here. There is no
facility here for the other hon. mem-
bers to hear me if I speak in my
mother-tongue. If you make arrange-
ments fcr that, we will be speaking
only in Tamil and not in English.

Another thing I want to make very
clear. This Government has not pro-
perly implemented the assurances
given. To-day the Bill can be passed.
It is only a Bill, tomorrow it can be
undone. But if a constitutional
amendment is made, it cannot be
casily undone by Parliament imme-
diately because ratification by States
is necessary. So, I charge the Prime
Minister and the Home Minister and
the Government here that they are
not at all correctly following  the
assurances given in implementing the
Nehru's assurances, They have not
added the word ‘shall’ instead of ‘may’
in the clause. With a few words
more I will cloze.

We want only constitutional amend-
ment. We are not satisfled with this
Bill at all and we want only consti-
tutional amendment,
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MR. SPEAKER : But as a temporary
measure it is put here,

SHRI V. KRISHNAMOORTHI : Sir,
you have seen that an earthquake has
taken place in Maharashtra. I do not
want another political earthquake take
place here. We are not at all inte-
rested. I am only appealing to the
Congress Members and my friends
nere, to kindly bear with us. Kindly
rather allow us some Llime till we
switch on. The only provision we
want is that English shall continue to
be used along with Hindi for all offi-
cial purposes for which it was being
used before the commencement of the
Constitution and also for the trans-
action of business in Parliament till
the non-Hindi-speaking States require
it. Only if that is incorporated in the
Bill, it will satisfy Nehru's assurances,
Nothing short of this, nothing short of
such a Bill will satisty us. So, I am
appealing again to them. Kindly re-
think. I know you are going to amend
the Constitution, a time is going to
come again when you are going to
amend the Constitution even without
consulting the DMK, even without
consulting  the non-Hindi-speaking
States, when the students, the masses,
the public, the literates and the people
in the non-Hindi areas are going to
rise against the Government of India
for not implementing Nehru's assur-
ances in the form of a constitutional
amendment or at least in the form of
Official Language Bill.

With these words I conclude and I
thank you for giving me an opportu-
nity to speak,

sft Avft viwx Wt (3iw7) :

g1, § AT AN THAT 16, 22,

24, 30, 34, 37, 46, 53, 72 HIX 79

* 7T ¥ AT q0 T gU FAT

W FZAT AEATE |

AT g wd o T A aad

TEATAL ATV 7 31 1 o7 oY $o ard

FE At I T FET e o

¥ Tz WA faer ar fr ag fedr &

T & T a1 @ § A aw ag i &

T F TS FH W w07 | AT o gw

Bill

AR ¥ wrLav oy Y § A @ e
*ATMTEE | [H (W FAEC gL Ow
ATHT FT OF TUET FATH 1T AgHE &
THW #T are At @r § faew e
wgrar:

"W AT ¥ A § HAG AAAT W
g

wrAArg g At aw ar fgr W
o § wfeT afaT & ool w7 &Y
FHTL HIT A1EA #7170 faer & gra 9=
FCGRE

¥eqy WE1ET, 59 fada® & g w
aga dt e £ T T sefa-en
RO I g a @t fe
feedt sz T #Y wrqumer § xafAT
IO WA AT WY FeRt wmeAw & K
& aga gfawr sy g1 e afew aw
HE A FT g UF qIH TE A
&1 wmaar § o feedt fome) o g o
qaFTHg & & fod gw ggi A9 € 9
fordt grea £, foreft var £ wrepwmar A
¢ | oo fege-midY gra FEeTaT 8,
fagre ferdY-ardt sFa Fgemar g afe=
g Far § f& e € v &
fere wgraraT #off fag ot 7 smad qrwe
o ey faa rw faay § o aorear oY
WIaT TTAEGTHY ZIAT ITfed | g ag &
A9ET aqwrr garg fF fage Fa
AT w9 @) g, A o wfaet /<
&Y foT wrreq Y ¢ 1 7 WiaTd s
AATE | TA AT ATATHT Aver fererrfagy £
qaF qrefr AT e gy #r Sy &
fe gaaT &Y awg wifge foamn fr et
g wrar-wrdT faardf €11 § aw@a
g fe gmanfaaarsr st gy AreqwmeY
fanfagt 1 5o fg *1 drad & fog
o & @wg wifgg foer fe s
fararrfaai #71 1 agi 70 ag Wt qaen g fr
Fme & fg=r g Ay s foraefi g
fgt arer wwy § S gk fagre o
AT & q9F T .
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weaw wEnw nﬁvﬂwmmm
ame g )

it ¥oft viwe vl : F Faw oF A
IR TET AGT AF AWAT F AT TFAT
A1 FT e @ qg S T A § A
W A AET AT | AR WEIET, AU
FIrQ AT AT F UFHar g A v
ag OF € fagmgar §, Aew yETAT |
g WeT af 7 forw qwar #1 gw =
FLR § AU FEE R Ay ar A
ag A faa wga7 91gd § 5 wregaw 7
Q& Tarfad FTF F fog 6T g s
T HASAT Y T 9T ATARA T FW@EA
FATIRAZ ! T FAF G a9
Fgm fF T g7 0T A At o AR
Tgw arfae Wt o7 fg=y araar
Mg |

# st gIA FUAE F dwraAi
T qEGT W GO E W1 § 7¢ Frdew
s AgATE 7 ag 37 oAt Wy
R FT | FATT AWM 7 T HASA &7
Ao g A A g 1 ammsa g
W =gy 3 5 gy wa sy W
T IT ¥ AqA-HqY &al § qEAT G,
IAHT AT EY | &W AR & FF ANE-
fadi & for drafra wrarel & ol =
aTd | g dfEzE ¥ fog A fg
Foaad g AT T AT, afer g
qraT ST AR ¥ A 9
wTaad #) §EeE AT AT FETE #
ST T TG T Y FT AT | IqE {9
g fae g 7 sravgsar WG E

& 7 arreraT fa g e forar eicer
wt Aifr # s @ E, A T AW W
wgr & ot | dar fE owwda s
gormfa ¥ wg7 ¢, fF o fadas ¥ A
FHqeE §ARA gF | ATCHAT RS
tf‘;ﬂ!‘qw fogas & af@
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Frowt §reE T At st §aTRTd 97
¥T9 7EY FaT g, fHw § qg ook v
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MR. SPEAKER : The Home Minister.
it T ey srruwT (|0TR)  Snee
wEreT, & WY 31 e &1 @ &ifem )

MR, SPEAKER: Order, order.
it Tr T srarowTe < AL AT AT A

SUE]

MR. SPEAKER: Order,
Nothing will be taken down.
st T fag smoame

MR. SPEAKER : You must sit down.
Ten names are there, I have not allow-

ed anybody.

st gew wx o : (I)
seqe WENRT, A T qwnaw f2F §, 59
faq ga 1 @ faxar =rfgg | smowr
q9T AT qE |

seaw wgrEw : Ag g

st gEw Wi weA™ : a1 37 a7
FIAATEY AE I FHAT |

MR, SPEAKER : Will you sit down
now or not? I do not want to take

any action, You cannot dictate to me
like this.

sft geR W wouwW : IR T
AT g

order,
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MR. SPEAKER: No, please, This
cannot be be done. This cannot be
tolerated. You must sit down. There
is no alternative,

sft gew Wy woaT < W ag Ty
®T qHAT |

MR, SPEAKER: I know that you
are a member, Others are also mem-
bers, not only you.

St g €Y wOuTT : ¥ AR
A &, g% wwa fear o | FTOEY /AT
AT
MR. SPEAKER : No please,

s g¥W W oA : F A1 AW
AT FTRIE. . ..

MR, SPEAKER: No. I will not
change once I take a decision. Will
you kindly sit down? I appeal to you.
Just now they sent me a chit, and I
allowed a speaker of that party. Even
then, if an individual gets up like this,
what am I to do? Just now, Mr, Beni
Shankar Sharma spoke. I permitted
him because it was just a matter of
five minutes after all. I do not want
this thing to happen and I do not want
to name anybody. But do not take
advantage of it. Please do not think
that it is weakness. Any Member can
be named and asked to withdraw. It
is a simple matter but I do not want
to do that. It is an unpleasant thing,
and I am trying to avoid such unplea-
santness, But if I am being threaten-
ed into submission and asked to do
something, that is bad. Suppose I give
you a chance because you shout, then
I may have to give a chance to an-
other who may also shout. This will
lead to nowhere. Where will it lead
to, I want to know. Where will it
lead the House to? There are 10
names from the Congress Benches in-
cluding the names of some senior
Members. But I did not give them a
chance. Mr, Ramamurti wrote to me.
So many Members could not be given
a chance. So, this sort of threatening
and shouting is not proper.

**Not recorded
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St JER W FOATT : AYA TERT,
o W & Ao @i g ? W o
a9 gy A ?

MR. SPEAKER: I request you to
sit down,

S g W FOATT © AW AGT,

# o1e F fawT arF-ree T |
(Shri Hukam Chand Kachwai

left the House)

THE MINISTER OF HOME
AFFAIRS (SHRI Y, B. CHAVAN):
Mr. Speaker, Sir, we are discussing the
amendments moved in respect of the
Bill. There are a large number of
amendments to clause 2. Really speak-
ing this Bill consists mainly of
clause 2.

Before I go into the general discus-
sion about the clauses, I would like to
indicate that I propose to accept cer-
tain amendments which are consistent
with the main purposes and the spirit
of the Bill. I would like to assure
the hon. Member Shri V. Krishna-
moorthi who spoke last practically
that this Bill is intended to, and is
implementing the assurances given by
the previous two Prime Ministers to
this Parliament. I would request him
not to think in terms of civil war or
any war. (Interruption). Here is a
challenge to all of us to constructively
solve a very dificult and complex
problem,

SHRI MANOHARAN  (Madras
North) : The Home Minister need
not have any such impression. Our
Chief Minister has made it very clear
in his statement: there should be no
agitational approach to this problem.
It is a rational and democratic
approach. (Interruption).

SHRI Y, B. CHAVAN: If I have
given any misinterpretation of it, if
I have given any offence to you, I
am prepared to withdraw those words,

Sir, I was thinking, before I got up
to speak, whether I can make a speech
without using any words at all, be-
cause I know that any use of words
is likely to be misinterpreted in this
surcharged context I would now

then

Bill
merely indicate—] am not going to

make any speech—that I am going to
accept amendment No. 168,

AN HON. MEMBER : Please read it.

SHRI Y. B. CHAVAN : I will explain
them later. I will mention first of all
what are the amendments that I am
accepting, and then say how they will
read. I shall mention serially what
are the amendments that I am accept-
ing. 1 shall mention them serially
first, because really speaking, they can
be entertained in a different way. I
shall explain that later. Now, I accept
amendment No. 168. Then there are
amendment Nos. 160 and 178—two
identical amendments. I do not know
whether 169 has been moved. If it is
not moved, then I am accepting amend-
ment No. 178,

MR. SPEAKER : Accept 178,

SHRI DEORAO PATEL (Yeot-
mal) : I move amendment No, 189.

MR. SPEAKER : He cannot move it
now.

SHRI Y, B. CHAVAN : I am accept-
ing 178 in that case. Then, I am
accepting amendment No, 173; then,
174 and 176. In all, I am accepting
amendments Nos, 168, 173, 174, 176 and
178; five amendments in all,

I will take amendments 173 and 174
first because they relate to the first
proviso. The proviso now reads thus:

“Provided that the English langu-
age shall be used for purposes
of communication between the
Union and a State which has not
adopted Hindi as its official
language and between one State
and another State where either
of the States concerned has not
adopted Hindi as its officlal
language.”

Amendment 173 seeks to substitute
this by the following:

“Provided that the English langu-
age shall be used for purposes
of communication between the
Union and a State which has not
adopted Hindi as its official
language;
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Provided further that where Hindi
is used for purposes of com-
munication between one State
which has adopted Hindi as its
official language and another
State which has not adopted
Hindi as its official language,
such communication in  Hindi
shall be accompanied by a
translation of the same in the
English language;”

SHRI SURENDRANATH DWIVEDY
(Kendrapara): How does it materially
differ from the present provision,

SHRI Y. B. CHAVAN : It does differ
slightly. If it had differed very mate-
rially, I would not have accepted it.
The idea of the amendment is, bet-
ween a Hindi and a non-Hindi State,
a Hindi State will be able to send a
communication in Hindi with a trans-
lation in English. That is the major
improvement. But we are not mak-
ing it compulsory wvice wversa, i.e. a
non-Hindi State will not be required
to send a Hindi translation even if
they write in English.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Let them write in the
regional language.

SHRI Y. B, CHAVAN : That can be
done by mutual agreement, as provid-
ed by the second proviso, which is not
amended,

Amendment 174 is consegquential,
because there is another proviso which
is not amended. There instead of
“Provided further"” we are saying
“Provided also”.

“SHRI P. RAMAMURTI (Madurai):
What is the difference?

SHRI Y. B. CHAVAN: There is
some distinction. (Interruptions). For
that matter, T will have to hold a class
in English which I do not want to do.

SHRI SEZHIYAN (Kumbakonam) :
May I seek a clarification at this stage?
According to the amendment No. 173
which he is accepting, if a Hindi State
writes to a non-Hindi State in Hindi,
it shall be accompanied by an English
translation, Suppose there is a dis-
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pute. For the purpose of legal inter-
pretation, which will be taken? Will
the original stand or will the trans-
lation stand? For interpretation in
courts, the language used is English.

SHRI Y, B. CHAVAN : I understand
his point. I would not take the place
of the court here. But certainly when
they are sending an English transla-
tion, you can take the English trans-
lation as an authoritative communi-
cation, There is no doubt about that.
The intention of the legislature, as I
am trying to express, is that it will
be really left to the discretion of the
receiving end to accept whatever it
wants as authoritative. If they want
to take the English translation as
authoritative, they can do so. Our
idea is not to make it difficult,

Then I go to amendment No. 176 by
which it is sought to put in the words
“Hindi or the English language” in
place of “Hindi”. As we are amend-
ing by amendment No. 168 the latter
portion of it, amendment No. 176
really becomes necessary.

By amendment No. 168 we seek to
amend lines 25 to 31 by putling in:

“a translation of such communi-
cation in the English language
or, as the case may be, in Hindi
shall also be provided till such
date as the staff of the concern-
ed Ministry, Department office
or corporation or company
aforesaid have acquired a work-
ing knowledge of Hindi.”

This is a provision for correspondence
between the different  ministries,
departments and different offices under
the ministries and the departments
concerned. The original provision
was :

“g translation of the same in the
English language shall also be
provided along with the Hindi
text thereof till such date as
both the staff of the Ministry,
Department, office, corporation
or company aforesaid from
which such communication 1is
sent and the staff of the Minis-
try, Department, office, corpora-
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tion or company aforesaid in
which it iz received, have
acquired a working knowledge
of Hindi"

Here the idea was that the translation
will be provided along with the com-
munication. Therefore, it was the res-
ponsibility of every despatching end
to send the translation., That is being
changed. Now it reads like this:

“a translation of such communi-
tion in the English language or,
as the case may be, in Hindi
shall also be provided till such
date as the staff of the concerned
Ministry, Department. office or
corporation or company afore-
said have acquired a working
knowledge of Hindi.”

SHRI ATAL BIHARI VAJPAYEE:
Provided by whom?

SHRI Y, B. CHAVAN : I will explain
that. If, for example, in the south
there is an isolated station master, a
postmaster or a teacher and if he does
not know Hindi it will not be his res-
ponsibility to have a translation made
but it will be the responsibility of the
Government or the Administration to
make arrangements to see that the
receiving end, if they do not know
Hindi, is provided with an English
translation. For that we will have to
think of providing, certainly, some
new administrative machinery and
for that we will have to undertake
certain more expenditure. We will
have to take the responsibility to see
that these people who do not know
English but know Hind: and those
people who do not know Hindi but
know English are allowed to take full
part and share in the administration
of the Union,

ot wwz ww e (frelr wEw)
1y frefifanr ox qx &1 TR A
FLAT 9REY 7

SHRI Y B CHAVAN: If you
merely say ‘receiving end' then every
end is a receiving end and a despatch-
L100LSS/67 -2

ing end. There is no rereiving end
only or despatching end onlv.

ot T o et () wO
frdga g A feag oY oo wg G &
9 &) ey 97 &z AR e agt &
| THT FT 97 47 feeqfy sy, i
1T ¥ g fF Aravgar 48 grit Iu F
ATY FARRAT H1 ? Aoy o5t ag W
g1 A FEET A7 TqTA G, AGT 99 &
FATE FT JACT FT AT, TZ {1 AT
qrETEE FTE |

SHRI Y. B. CHAVAN : Suppose that
very man, as I said, an isolated post-
master or station master in the south
does not know Hindi and you say that
only the receiving end is responsible
to translate, if somebody writes to
him in Hindi the poor man cannot
have an arrangement for translating
it, So, our idea is not to create any
difficulties or obstacles for only Eng-
lish-knowing people or only Hindi-
knowing people in participating in the
administration. This is a new respon-
sibility that the government is taking.
I want to make it clear that only
Hindi-knowing people or only English-
knowing people will have full oppor-
tunities to participate in the adminis-
tration at the stage of recruitment.
Naturally, they will have to learn other
languages later on,

12 Hrs.

SHRI S. M. BANERJEE (Kanpur):
This is not clear,

SHRI INDRAJIT GUPTA (Alipore):
The question of sending the transla-
tion by the Centre, that is not the
point. That is there in the original
also. The two amendments, 176 and
168 are inter-connected and should be
taken together. Then there will be
no confusion. In the original it was
said “where Hindi is used”; now it is
“where Hindi or English is used”.
Therefore, as a consequential part, the
translation in English or Hindi, as the
case may be, will have to be despatch-
ed. So, the point is not that originally
the receiver had to be responsible. He
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has nothing to do with it. In
case, the Centre has to do it.

SHRI Y, B. CHAVAN : I quite agrea
with you. Amendment 176 is not
merely a consequential amendment.
Formerly, it was mere translation of
one language. Now we are making it
compulsory for translation in both
languages, in both Hindi and English.
And we are not making it compulsory
for the man who writes that language
to have a translation of it. That is
the only thing I am pointing out,

SHRI NAMBIAR (Tiruchirapalli) :
What is suggested, is it practicable?
You may set up some mechanism.
But the country is so vast and the
communications so numerous, is it
practicable?

SHRI Y. B. CHAVAN : The point is,
whatever is desirable will have to be
made practicable, I have no doubt
about it. I know that if we go by mere
practicality nothing will happen, That
is the main difficulty, So, when we
think it has to be done, we will have
to find some new administrative
methods to achieve this,

SHRI ANBAZHAGAN (Tiruchen-
gode) : 1 want a clarification on this
The amendment says:

“a translation of such communi-
cation in the English language
or, as the case may be, in Hindi
shall also be provided till such
date as the staff of the concern-
ed Ministry, Depariment, office
or corporation or company
aforesaid have acquired a work-
ing knowledge of Hindi",

Who will decide that the staff have
acquired a working knowledge of
Hindi? Will it be by the head of the
department, or some other official or
by a committee? Whether these
people know Hindi will be judged by
whom?

SHRI Y. B. CHAVAN: Normally,
as 1 see things, the head of the depart-
ment will have to do it. If necessary,
we will consider the difficulties invol-
ved in the matter.

any
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The only amendment, which I have
not mentioned, is amended No. 178.
It seeks to substitute the word “Hindi"
by “Hindi or the English language".
Originally, it was ‘English and Hindi".
We are changing it in the reverse
order, Hindi and English, only a nomi-
nal change,

SHRI P. RAMAMURTI: In the
amendment which you have made you
have not made it the responsibility
of either the receiving end or the
despatch end to provide the transla-
tion. Am I right? [ want to be
clear. You say that the translation
will be provided by some machinery
about which the government is think-
ing of. Therefore, it is not the res-
ponsibility of either the sender or the
receiver to provide the translation.
Am I right?

SHRI Y. B, CHAVAN : No, you are
not right. I know you are putting it
in the rather wvery peculiar Rama-
murti-manner. My point is, at what
end this translation should be done
will be gone into, will be looked into
and we will consider what adminis-
trative arrangements will have to be
made in every department and office,
when there is no arrangement to pro-
vide some sort of translation either
at the receiving end or the despatch-
ing end. My main purpose is that.
We are not making it compulsory at
any end at the moment. This has
been kept open to see exactly the
administrative conveniences in this
matter and then proceed further.

wt sew fagrCt AwAEt a7
et ot ¥ wefEe fqmr 9w A
g% 99 9% gl W fF wIEi 9%
Aifzr w1 amgem 7 an g § A
FTy #rge Rt ? ST Ay wree fgr
AT A Afaw & qE d@E ar
I A Tl g, F wowar §
78 ¥t ¥9 § 99 a1 Ad FT W@
g | Oar afewT AT AU FWH W
WE N A% F gAWF 7 A A
™ ® e g
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SHRI Y. B. CHAVAN: If you start

with ashankas, it will end in ashanka.

I am making an appeal to start with

certain faith in us, in this House and
in yourself. As far as the ministries
are concerned, certainly every minis-

try will have a translation bureau.

But this really speaking deals with
I am not
what
happens in the BSecretariat because
there will be provision for the trans-
The real difficulty
comes in when the scattered offices
It is really speaking there
For that we
have to think of more administrative

the inter-ministerial thing.
very much worried about

lation bureau.

come in,
that the difficulty arises.

arrangements,

oft wae o e I qer a1 fF
T T FLETE FAATI FrEA q¢ 7=
g ot Az &7 a%ar & v gt ¢

it g W 9 AT W T
TE 2| I F FY FE Q) AN
4l

sitw femmd : (q7T) snmer vy,
TG TN & T T AW FelT AT
aamfam g A amaa= g fe
TFEE T H & ¥ a2 F19 FFEGT
F {L AT FAT R | A-qARR AT 5
sfama Wt 721 grm i gw F1 IewmET
TAT & qA-SAEETT K | AW AT AT AT
AR & T TTF 92 Ty H wuTT wAA
oft ¥ g = ot ¥ gg STaaT w1
aF g R se AR A d g wa
F ot =1 & o wiafafy § @ oF,
2 93 gz gag anfag FT AW F
T FEE AE gAT @1 "aEE g
FA | § AGFT oA fevan g §
oo wETE & e s of) srwmgTk 7 N
afi &7 & IO 3T 59 a4® F7 301
e ) WAET &, AAAW §IAEA,
At wrag oEAr T awaT & ) F A
afts *X @IE w6 0F 6 FATH
W & a7 qrRe faar gFaTd | safan
#dwEm g froge wifaw 71

Bill

SHRI SURENDRANATH DWI-
VEDY: What about amendment No.
132? Is he not in a position to accept
that?

SHRI Y. B. CHAVAN : No, Sir.

SHRI SURENDRANATH DWI-
VEDY : Why?

SHRI D. N. PATODIA (Jalore) : If.
I have properly understood these
amendments, which have been explain-
ed by the hon, Minister, they suggest
that whether the correspondence is in
English or in Hindi, there is no more
the problem of sending any transla-
tion and that the receiving end will
get the translation only wherever it
is necessary, otherwise not.

SHRI Y. B, CHAVAN : Naturally.

it ®o Mo &A1 : 0F A1 HOY 798
& g aE | yvir o yFERT A F
FET 2, 168 & A F, A IFEANA &
sErgam &1 A AE g feen
safar @ frfll & F9¢ sy
Fifew 7@ w4, foifar & g ar
feedfa T €Y, 79 & forg st fay
¥ I A H ¢ A WO g
JraTee FO AT § 1w foraet 19w
& g, A wiE AW gé AR EN
it s fie o ag wegw w2 5w
rforir Fere waw awrant Faed fermrmn
aTgd & T I 26 FAAL § AT A
¥ fget ¥ anfisfoge da am form
§ a et geX & et w1 nf-
forge dvdw W foran E AT T ST ®
Fae ag wedrgrm f ag s et &8
g w0 “fardy forerd & ot o et 3
areft Tk @Y ar g FEA wTar q A
wE &Y, ¥ Ay W Y W
&t 37 & FC Fodr gt feelfam gx
o e gweeea & a1 @ £ ag 0 &
iy kY g A FEwT @ A
e ¢ Ay oty wedl & 519 A1 AT
& M, AT srans v i sgife
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[ =t &0 wro ot ]
T FTETT AT TF F AT
T2 q i F O ¥ aAETT Iw
AT AR EAT | & frAEw & S
7 & o edwow ag 77 ) TR
yoT uw o F W amm ¥ fadew
e
MR. SPEAKER: Not at

You wanted a clarification.
amendments and all that,

SHRI S. M, BANERJEE: I am not
asking for amendments. I am simply
requesting you to take the wvote after
the Lunch Hour. Let us sit together
and think about all the amendments.

MR. SPEAKER: One party cannot
be thinking; all must agree,

S WAt S A F g & 9o
aga g f5 & g WacfEd
AT & 9§ q@-SEg 7 WY
=EeqT HIq A FAerE AT oF g
R AT T-fg=r 61T $7 sqaear
AT qamdr @ M fe= qeet & frgia
a7 aq fear ¢ i gardy war fgmat @,
gz g9ET 91 fF ¥ 37 amrd #Y 9@
e &t Faw et & fgn 7

Official

this stage.
No more

st awraTm wne o feEge a1w
aa &1 fer 7 & fasgam

SHRI SEZHIYAN: This is about
the nature of communication between
the Centre and the State which has
not adopted Hindi and between one
State which has adopted Hindi and
another State which has not adopted
Hindi., Here is my Amendment No.
84. 1 want a clarification on this. I
feel, there is a serious lacuna. What
about & citizen sending communica-
tion in the language he likes to the
Central Government? That is not
covered here. Suppose a citizen from
Madras writes in English or Tamil
Two years ago, the Minister had as-
sured the House that they will not
refuse any communication coming
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from Tamilnad in Tamil. I want to
have a clarification. Supposing a
citizen from Madras writes in Tamil
or in English, will he get a reply in
the same language in which he writes?

SHRI Y. B. CHAVAN: Really
speaking, this is for the official langu-
age and the correspondence between
the Centre and the State and between
Ministries and Departments. If any
citizen as such writes in any language
he likes, naturally, it cannot be reject-
ed. But the reply, I think will have
1o be either in Hindi or English.

SHRI TULSIDAS JADHAV (Bara-
mati) : In the Constitution, it is pro-
vided that any citizen can write in
any language,

SHRI MANOHARAN : Qur conten-
tion is that he is entitled to get a reply
in the language in which he has
written. My Amendment No. 101 is a
very simple and an innocuous one. It
reads :

“Page 2, line 3,—
after “State” insert—

“or a corporation or a company
or a person in a State”.

It is very easy to accept, Will it be
acceptable to you?

SHRI Y. B. CHAVAN: No.
SHRI MANOHARAN: Why?

MR. SPEAKER: No question of
why? Shri Ramamurti.

SHRI P. RAMAMURTI: I want to
make an appeal to the Home Minister
and the Government that they should
at least, even at this stage, try for a
consensus, I think, it is possible, Let
us try for a consensus. I again wish
to appeal to the Home Minister and
the Prime Minister to accept Mr. Vaj-
payee's appeal and postpone it and
have a sort of round-table confererce
or a consensus.

SHRI N. SREEKANTAN NAITR
(Quilon) : On a point of clarification.
Sir. I would like to know what wculd
happen when a Central Fovernment
employee, a senior officer who dues
not know Hindi is depuled to n Hindi-
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speaking arca. How will he get things
translated or will there be any bar to
his being employed or deputed”

SHRI Y. B. CHAVAN : We are now
talking of all sorts of hypothetical
cases, When we decide about deputa-
tion, we, normally, take into account
many considerations. Naturally, we
will have to find out whether the man
would himself like to go, whether he
is likely to be useful there and all
that. I have found that people com-
ing from south, if they are deputed to
any area, pick up the language so
quickly that nobody, really speaking,
can imagine about it. But these are
hypothetical matters. Let us not start
with any suspicion on that,

of: aFTw wdrF (2o fae) : oafz
A ARATE A1 yavaA g fafaee
Fgmefafeci=r afesid @
AW AT IHET warE feedr & faam
FTGAT | I ZA71 FE 9 A7 WY Iegha
Fe1 & o el %1 srams st 7 97
AT 71 IqarE feedt F wraEw T
FY SqIFqT FY AT | AT K T ATAAT
argarg fr s spawar & fam ard orafir
Zuit a1 afafr w19 4% 97 A
T FW AG T4 7

SHRI Y. B. CHAVAN: Till they
acquire a working knowledge of Hindi
or English, whatever it is,

ST gwH 4 FBAT : § Jg A
AT g fE ot iv-fely soed @ o
fey gaet &, 1% defet gEc
ferr-aerT & a9t wrer F qa-=AwTY
A 5= g Al awm A
AGAY WIGT  F GE-GAEIT w7 THY
feafa F gt ¥ & 7971 AT EFT 7
TAFT ATERA AOH § AH A3E
ST ¢

SHRI Y. B, CHAVAN: My presump-
tion is that, when the two Govern-

Official AGRAHAYANA 25, 1889 (SAKA) Languages (Amdt) 7512

Bill

ments want to communicate with
each other, they want to understand
each other and they will not stand on
the prestige of language on that issue.

S v (farge) o & g HeE
AT X OF WERI ARATE | IEA
adft F71 ¢ fr Az At sawwr W7
FT I IRFTWIT qg o & fAv Agre
A FoF @t A e A g e oww
I & W FE 047 faee § fF dm v
F fean 39&% g0 WwW oTA AT
Fraea g 7 ot fré faez @ araAm ¢

St e W o # gg st
SR § e Wt wgrew ¥ fw fm=y
oY T A=t wandt wsEt s
¥z o fe=lr m afe= ardt wsw
FT AT A7 qF-722T7 & Taf w7
I AqA AANFLN FI ¥ IF Fawai
7% afma WA SRT § 5 ¥ s
75 F AT F AWH FOA-GEAT w1
yEE-EE o i ww fr
Freafasar gz & fr ¥ ¥ o W
g TS TR 9T qA-gAET
7z 2t afaera & afuw 78 21 oswfa-
g a7 & fr oY ¥ Fotegt A
Frafraa & AT IR Trew #§ & IE
wreA § 6w aw AN qad -
qft wre TR wWR A M adw fad

-

MR. SPEAKER : This is not a clari-
fication,

ol SwmaTc nrEAl ATy ¥ 39
fadgs & qf@ I & ag ot amdw
aug-aag a1 e g% & 37 q At fait
THTT FT F1% FTa@A AE MM

SHRI Y. B. CHAVAN: Whatever
Act will ultimately come into force,
any order will have to be consistent
with that Act. That is all that I can

say,
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it Jwvw orfew @ Wl K )Y q@-
AP F AT FINE ARA AR
ge ¢ fr 1 afgt wow i
fedr it el A frr g sr e &
Fv § WS F q@-sgEg grn it
AR | A e T g

U A 48 ¢ % 169 wHEEE
WA ¢, @ ARHEAT 178 ¥ IgA BN
21169 A% mF farr g, T AT AT
arfew |
SHRI Y. B, CHAVAN : There is a

general provision for mutual agree-
ment general agreement. Subject to
that, they can.

s TEAlS T - (AIFEAG) - AT
Tz At aE TAW K FO0 A fF 0F
wF ArFw FfeAi FR fraga &
FAA OTH N A E AfFT IT F 3w
¥ sgraFar A e, v gg F A F
g W S foear sarery A1 AT
Fd3 s F I AT FT @A Fr FHfooy
T3 fr fomeft gamdr forerr @ 9% T3t
F T qZ WA WINTHT & wreqw A
grft dfd za SFT # sgEed
fagmat & sl gwmEs 7 A7 w7 Ay
formd feedt =1 sy Iw0ra Fgar sma
arfe dfaurr s q? 3w & sy "5
2 fedt s Al AR 3war
TH € FYATGT T TE, TAFT ATIATAA
WTT 52 F1 & 7

SHRI Y. B. CHAVAN: As far as I
am concerned, I can assure this hon.
House that whatever policies we have
accepted for the development of Hindi,
that is a genuine decision and we

want to take all steps to implement
them.

In the field of education whatever
has to be done has to be done after
consultations from time to time, for
which I would not be the last autho-
rity to say here, But whatever com-
mitments we are making under this
Act, T would like to assure this House
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necessary.

MR. SPEAKER: Now [ put the
amendments to vote. There are a
number of amendments. Amendments

168, 173, 174, 176 and 178 have been
accepted by Government.

o wa fewa s wEiRa, R
w5 § FOAH Gw gE S ¥ A TA-
a fear s

SHRI SEZHIYAN: You have to put
them in their serial order.

MR. SPEAKER : I thought that we
might first take up those amendments
which have been accepted by Govern-
ment,

oY vy forwd © IR A AR AT
THEAE | UF gEL § e gé &, zAlan
FFE WE| UFIE AT AE AT
G @A o @ A a1 w79
aedr I fire et & Ay g9 A
oY g 37

MR, SPEAKER: That s true. I
agree, This is the normal course. But
1 thought that as they have been
accepted by Government, I might take
them first.

May I now put the amendments
from Nos. 1 to 16 together or

separately?
SHRI SEZHIYAN rose—

MR. SPEAKER : Will you kindly sit
down. I am not putting them to
vote., Whichever amendments Yyou
want to press, I will put them separa-
tely, other amendments I will put
them together. Kindly let me know
which amendments you want to press.

SHRI SEZHIYAN : I want amend-
ments 81 and 82 to be put separately
for vote in the House,

SHRI NAMBIAR : I want my amend-
ment No. 69 to be put.

SHRI SEZHIYAN: My submission
is that as amendments 82 and 69 are
the same, you can put them together.



7515 Official AGRAHAYANA 25, 1880 (SAKA) Languages (Amdt.) 7516

&t wg fama - 80 il aniw &)
136, 137, 139 1 % 97 { 7 fawrom
gt § |
SHRI NAMBIAR: My amendment

is amendment No. 69 and it reads
thus:

Page 1, line 10,
for ‘may’ substitute ‘shall’.

It is a very simple and straight-
forward amendment.

SHRI V. KRISHNAMOORTHY: Am-
endment No. 82 may also be clubbed
along with amendment No 69.

MR. SPEAKER : After all, if amend-
ment No. 69 is defeated, then amend-
ment No. 82 also goes away auto-
matically. ¢

1 shall first put amendments Nos.
12, 15, 16, 17, 21, 22, 23, 24, 25, 27, 29
and 30 to the vote of the House.

Amendments Nos. 12, 15, 18, 17, 21, 22,
23, 24, 25, 27, 29 and 30 were put and
negatived.

Division No. 12]

Anbazhagan, Shri
Anbuchezhian, Shn
Banerjee, Shri S. M,
Bhagaban Das, Shri
Chandra Shekhar Singh, Shri
Chittybabu, Shri C,
Daschowdhury, Shri B, K,
Deiveekan, Shri

Desai, Shri C. C.
Dhandapani, Shri

Dipa, Shri A,

Durairasu, Shri '
Dwivedy, Shri Surendranath
Esthose, Shri P. P.

Gounder, Shri Muthu
Gowd, Shri Gadilingana
Gowda, Shri M, H,

Gupta, Shri Indrajit
Janardhanan, Shri C,

Kabir, Shri Humayun
Kamalanathan, Shri

Khan, Shri H. Ajmal
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Kuchelar, Shri G.
Lakkappa, Shri K,
Manocharan, Shri

Bill

MR. SPEAKER : I shall now put
amendments Nos, 31, 34, 36, 38, 43, 44,

‘46 and 49 to the vote of the House.

Amendments Nos. 31, 34, 36, 38, 43,
44, 46 and 49 were put and negatived.

SHRI KANWAR LAL GUPTA:
Amendments Nos, 51, 52 and 54 may
be put to vote separately.

MR, SPEAKER : Amendment No, 54
is not new. It is barred since a simi-
lar amendment has been disposed of
already.

I shall now put amendments Nos, 51
and 52 to the vote of the House.
Amendments Nos. 51 & 52 were put

and negatived.

MR. SPEAKER: I shall now put
amendment No. 53 to the vote of the
House,

Amendment No. 53 was put
negatived.

MR. SPEAKER : The question is:

Page 1, line 10,—

for “may"” substitute “shall”. (68).
Lok Sabha divided.
[12.35 Hgs.

and

AYES

Maran, Shri Murasoli,
Mayavan, Shri

Menon, Shri Vishwanatha
Mody, Shri Piloo
Mohamed Imam, Shri J.
Naik, Shri G, C.

Naik, Shri R, V.

Nair, Shri N, Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Rajaram, Shri

Ram Charan, Shri
Ramabadran, Shri T, D.
Ramamoorthy, Shri S. P.
Ramamurthi, Shri P.
Ramani, Shri K.

Sait, Shri Ebrahim Sulaiman
Sambandhan, Shri 8. K.
Sambhali, Shri Ishaq
Saminathan, Shri
Sezhiyan, Shri
Sivasankaran, Shri
Somasundaram, Shri 8. D,
Subravelu, Shri

Swell, Shri

Viswanathan, Shri G.
Xavier, Shri S.
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Achal Smgh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed. Shn F. A,
Ankineedu
Awadesh C’handra Smgh Shri
Ayarwal, Shri Ram msh
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
pai, Shri Vidva Dhar
hi, Shri Ghulam Mohammad
Barua, Shri Bedabrata
Barua, Shri R,
Baswant, Shri

th:ga.t. Shri B. R.

B t Darshan, Shri
Bhanu Prakash Singh, Shri
Bharat Singh, Shri
Bhargava, Shri B. N.
Bhattacharyyva, Shri C. K.
Bhola Nath, Shri
Bist, Shri J. B, S.

Bohra, Shri Onkarlal
Brahm Prakash. Shri
Bramhanandji, Shri
Buta Singh, Shri

. Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R L.

Chau Shri Nitiraj Singh
Chav;n,dhugiln Y. B.
Choudhary, Shri Valmiki

Dandeker, Shri N
Das, Shri N, T.
Dnnppa. Shri Tulsidas
Dass, Shri C.
Deoghare, Shri N. R,
Desai, Shri Morarji
Dee ukh, Shri B. D.
ﬁun Shri Hardayat
Dhillon, Shri G.
Dhuleshwar Meena. Shri
Digviji Nath, Shri Mahant
Dixit, Shri G. C.
Dwivedy, Shri Nageshwar
Gajraj Smgh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Girja Kumari, Shrimati
Gupta, Shri Kanwar Lal
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J, N.
Hem Raj, Shri
Igbal Singh, Shri
Jadhav, Shri Tulsidas

Jadhav, Shri V. N,
Jagjiwan Ram, Shri

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kamala Kumari, Shrimati
Karan Singh, Dr.

Kasture, Shri A, S,
Katham, Shri B. N.
Kavade, Shri B. R.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri Zulfiquar Ali
Khanna, Shri P, K,

Kinder Lal, Shri

Kothari, Shri S, S.
Kripalani, Shrimati Suchela
Krishna, Shri M. R.

Kunte, Shri Dattatraya
Kureel, Shrii B. N,

Kushok Bakula, Shri
Kushwah, Shri Y. S.
Lakshmikanthamma, Shrimati
Laskar, Shri N, R.

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Malimariyappa, Shri
Mandal, Dr. P,

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri

Meena, Shri Meethalal
Mehta, Shri Asoka

Mehta, Shri P. M.

Melkote, Dr,

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S,

Mondal, Shri J, K.
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Nshata, Shri Amrit

Nayar, Dr, Sushila

Oraon, Shri Kartik
Paradia, Shri Jaganath
Pandey, Shri K. N.

Pant, Shri K. C.
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Paokai, Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri Deorao

Patil, Shri S. D.
Patodia, Shri D. N.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Puri, Dr. Surya Prakash
Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani, Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Shri
Ram Swarup, Shri

Ramshekhar Prasad Singh, Shri

Randhir Singh, Shri
Rao, Shri Japanath
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Shri V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Salve, Shri N. K. P.
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven
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Sen, Shri Dwaipayan
Sen, Shri P. G.
Seaucira, Shri

Sethi, Shri P. C.

Shah, Shrimati Jayaben
Shah, Shri Manabendra

Shah, Shri Shantilal

Shambhu Nath, Shri

Sharda Nand, Shri

Sharma, Shri Beni Shanker

Sharma, Shri D. C.

Sharma, Shri M. R.

Sharma, Shri Yajna Datt

Shastri, Shri B. N.

Shastri, Shri Prakash Vir

Shastri, Shri Raghuvir Singh

Shastri, Shri Ramanand

Shastri, Shri Shiv Kumar

Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shré+Annasahib

Shiv Chandika Prasad, Shri

Shukla, Shri 8. N.

Shukla, Shri Vidyva Charan

Siddayya, Shri

Siddeshwar Prasad, Shri

Singh, Shri J. B.

Sinha, Shri Mudrika

Sinha, Shri R. K.

Sinha, Shri Satya Narayan

Sinha, Shrimati Tarkeshwari

Sonar, Dr. A. G.

Sonavane, Shri

Sudarsanam, Shri M,

Supakar, Shri Sradhakar

Suraj Bhan, Shri

Suryanarayana, Shri K.

Swaran Singh, Shri

Tarodekar, Shri V. B,

Tiwary, shri K. N

Tula Ram, Sh.r.l

Tyagi, Shri O P

Uikey, Shri M., G,

Vajpayee, Shri Aatal Bihari

Venkatasubbaiah, Shri P,
Prem Chand

Vidyarthi, Shri R S
Virbhadra Singh, Sh

Vyas, Shri R&muh Ch.nndra
Yadab, Shri N, P,

Yadav, Shri Chandra Jeet

7520

Amendments Nos 70, and 72 to 79
were put and negatived.

MR, SPEAKER : The result of the
division is : Ayes: 53; Noes: 210

The motion was megatived.
MR. SPEAKER : I now put amend-

ments Nos. 70, 72, 73, 74, 75, 76, 7T, 78
and 79 to the vote of the House.

MR. SPEAKER: Now I shall put
Amendment No, 81 of Mr. Sezhiyan
to the wvote of the House.
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SHRI N, SREEKANTAN NAIR : We
do not know what it is,

MR, SPEAKER: They are all cir-
culated.

SHRI N. SREEKANTAN NAIR:
How can we remember all these
things? Do you expect us to remember
200 amendments?

MR. SPEAKER : Let him read,

SHRI SEZHIYAN : It reads :

Page 1,—

for lines 10 and 11 substitute—

“English language and all the
languages in the Eighth Sche-
dule of the Constitution shall,
from the appointed day, be
used,——".(81),

MR. SPEAKER : The question is :
Page 1,—

for lines 10 and 11 substitute—

“English language and all the
languages in the Eighth Sche-
dule of the Constitution shall,

from the appointed day, be
used,——"_(81)
Those in favour wfll please say

“AYEI '
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SOME HON. MEMBERS : Aye,

MR, SPEAKER : Those against will
please say “No”.

SOME HON, MEMBERS : No.

MR. SPEAKER : The Noes have it.

SOME HON. MEMBERS : The Ayes
have it,

MR. SPEAKER : The doors are all
closed.

SHRI SEZHIYAN : The procedure
is that it should be again opened,

MR. SPEAKER : No, not within two
minutes. If you insist, I will have to
do it, but, unless you have got any
member, that only means another ten
minutes. Therefore, I put it to the
House again,

The question is:

Page 1—

for lines 10 and 11 substitute—

“English language and all the
languages in the Eighth Sche-
dule of the Constitution shall,
from the appointed day, be
used, ".(81).
The Lok Sabha divided :

[12.39 Hrs.

AYES

Division No, 13]

Anbazhagan, Shri
Anbuchezhian, Shri
Bhagaban Das, Shri
Brij Bhushan Lal, Shri
Chittybabu, Shri C,
Daschowdhury, Shri B. K.
Deiveekan, Shri

Desai, Shri C. C,
Dhandapani, Shri
Durairasu, Shri
Gounder, Shri Muthu
Gowd, Shri Gadilingana
Kamalanathan, Shri
Khan, Shri H. Ajmal
Krishnamoorthi, Shri V.

Maran, Shri Murasoli
Maynvan, Shri

Menon, Shri Vishwanatha
Mody, Shri Piloo

Nair, Shri N. Sreekantan
Nambiar, Shri

Rajaram, Shri
Ramabadran, Shri T. D.
Ramamoorthy, Shri S. P.
Ramamurti, Shri P.
Ramani, Shri K.
Sambandhan, Shri S, K,
Sequeira, Shri

Sezhiyvan, Shri

Shastri, Shri Ramavatar
Sivasankaran, Shri
Somasundaram, Shri 3. D.
Subravelu, Shri

Thakur, Shri P. R.
Viswanathan, Shri G.
Xavier, Shri 8.
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Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A
Ankineedu, Shri
Arumugam, Shri R. 8.
Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohaimnmad
Barua, Shri Bedabrata
Barua, Shri R.

Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bharat Singh, Shri
Bhargava, Shri B, N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath
Bramhanandji, Shri

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L,
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B,
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S, R.
Dandekar, Shri N.

Das, Shri N. T.

Dasappa. Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N. R,

Desai, Shri Morarji
Deshmukh, Shri B. D,
Devgun, Shri Hardayal
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri Mahant
Dixit, Shri G. C,

Dwivedi, Shri Nageshwar

Gajraj Singn Rao, Shri
Ganl::#:j. Shrimati Indira

Bill

NOES

Ganesh, Shri K. R.

Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N.

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri V., N,
Jagjiwan Ram, Shri

Josni, Shr1 Jagannath Rao
Kachwai, Shri Hukam Chand
Kamala Kumari, Shrimat:
Karan Singh, Dr.

Kasture, Shri A, S.
Katham, Shri B. N.
Kavade, Shri B, R,

Kesri, Shrl Sitaram
Khadilkar, Shri

Khan, Shri Zulfiquar Ali
Khanna, Shri P, K,
Kothari, Shri S, S.
Kripalani, Shrimati Sucheta
Krishna, Shri M, R,

Kunte, Shri Dattatraya
Kureel, Shri B, N,

Kushok Bakula, Shri
Kushwah, Shri Y. 8.
Lakshmikanthamma, Shrimati
Laskar, Shri N, R,

Laxmi Bai, Shrimati
Lutfal] Haque, Shri
Mahadeva Prasmad, Dr,
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inderjit
Malimariyappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri

Meena, Shri Meetha Lal
Mehta, Shri Asoka

Mehta, Shri P. M,

Melkote, Dr.

Menon, Shri Govinda

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
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Mishra, Shri G. S.
Mondal, Shri J, K.
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasaraty, Shri
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri Deorao
Patodia, Shri D, N,
Poonacha, Shri C, M,
Pramanik, Shri J, N,
Puri, Dr. Surya Prakash
Qureshi, Shri Shaffi
Dadhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Gopal, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr, S. K.

Saigal, Shri A, S.
Salve, Shri N. K. P.
Sanghi, Shri N. K,
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Sankata Prasad, Dr.
Spare, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri A, K.

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P, C,

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharda Nand, Shri
Sharma, Shri Beni Shankar
Sharma, Shri D, C.
Sharma, Shri M, R.
Sharma, Shri Yajna Datt
Shastri, Shri B. N.
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Shastri, Shri Shiv Kumar

Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T, M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S, N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddeshwar Prasad, Shri
Singh, Shri J. B.

Sinha, Shri Mudrika
Sinha, Shri R, K,

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr, A. G.

Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Suraj Bhan, Shri
Suryanaryana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri K. N.

Tula Ram, Shri

Tyagi, Shri O, P.

Uikey, Shri M. G.
Vajpayee, Shri Atal Bihari
Venkatasubbaiah, Shri P,
Verma, Shri Prem Chand
Vidyarthi, Shri R. S.
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P,

Yadav, Shri Chandra Jeet
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MR. SPEAKER: The result of the
division is as follows:

Ayes 39: Noes* 216

The amendments were negatived.

Amendment Nos. 83, 84, 85, 86, 87,
88, 89, 92, 93, 97, 98 and 100 were
then put and negatived.

Amendment Nos. 102, 105, 110, 111,
116, 117 and 118 were also put and
negatived.

MR SPEAKER: Then, amendment
No. 132 is by Shri Surendranath
Dwivedy.

SHRI SURENDRANATH DWIVE-
DY : I think he should have no hesi-
tution to accept this. My amendment
reads as follows:

Page 2, after line 13, insert—

“Provided further that the Union
shall reply all communications
received from the States, either
in Hindi or in English, as the
case may be, in the same langu-
age.” (132)

They say they are accepting this
but there is no statutory provision
whatsoever in the Bill anywhere. That
is why I am telling him that if they
accept it in principle, why not make
it a statutory provision. That also he
is not prepared to accept. Therefore
I press this amendment.

SHRI N. SREEKANTAN NAIR:
Sir, in between voting, I have got a

right to go out. Why should they
lock it?
MR. SPEAKER : If anybody wants

o go out, he may go out. The doors
may be opened now. Nobody can be
prevented,

I will now put Mr. Dwivedy's

amendment No. 132

Amendment No. 132 was put and
negatived.

SHRI ATAL BIHARI VAJPAYEE :
Please put amendment No. 135 also.

MR. SPEAKER: Amendment 135
has not been moved.

Bill
Amendment No. 136 of Mr. Madhu
Limaye. He may read it if he wants.

SHRI MADHU LIMAYE: Pages 1
and 2—

for lines 12 and 13 and 1 to 13
respectively substitute—

“(a) by Government employees
from State and Union terri-
tories, whose legislatures
and  territorial Councils
have passed a resolution in
favour of English as an
additional Union language,
before 1st June, 1968 and
who have chosen to work
in the English section to be
set up in each Govern-
ment department in Delhi;

(b) by Guvernment employees
in Government offices locat-
ed in States and territories

mentioned in clause (a) ;

(c) by Members of Parliament
from State and territories
mentioned in clause (a) :

Provided that no Stale
or territory mentioned
in clause (a) shall be
compelled to use Hindi
for purposes of commu-
nication between the
Union and a State or a
territory which has not
adopted Hindi as its
official language and
between one State and
another State where
either the State con-
cerned has not adopted

Hindi as its official
language :
Provided further that

nothing in this sub-sec-
tion shall be construed
as preventing a State
which has not adopted
Hindi as its official
language from  using
Hindi for purposes of
communication with the
Union or with a State

*Noes :

The name of one member could not be recorded.
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which  has adopted Provided that no State or
Hindi as its official lan- territory mentioned in
guage, or by agreement clause (a) shall be
with any other State.” compelled to use Hindi
(136). for purposes of com-
munication between the
MR. SPBAKER: The question is: Union and a State or a
_ territory which has not
Pages 1 and 2, adopted Hindi as its
for lines 12 and 13 and 1 to 13 official language and
respectively substitute— between one State and
“(a) by Government cmployces another  State  where
from State and Union terri- either the State con-
tories, whose legislatures cerned has not adopted
and territorial Councils Hindi as its official lan-

have passed a resolution in Euage;
favqur of English as an Provided further that
additional Union language, nothing in this sub-sec-
before 1st June, 1968 and tion shall be construcd
who have chosen to work in as preventing a Statc
the English section to be which has not adopted
set up in each Government Hindi as its official lan-
department in Delhi; guage from using Hindi
{b) by Government employces for: PUrposcE ot con-

munication with the

in Government offices locul- . .
Union or with a Statc

ed in States and territorics

. . . which has adopted

mentioned in clause (a); Hindi as its official lan-

{c) by Members of Parliament guage, or by agreement

from State and territories with any other State”
mentioned in clause (a): (136).

The Lok Sabha divided :

AYES 112,51 Has.

Division No, 14]

Ayarwal, Shri Ram Singh.
Bhadoria, Shri Arjun Singh.

Molahu Prasad, Shri
Naik, Shri R. V.
Nihal Singh, Shri

Bharat Singh, Shri Patel, Shri J. H.
Bramhanandji, Shri Puri, Dr. Surya Prakash
Dandeker, Shri N. Sen, Shri Deven

Devgun, Shri Hardayal Sharda Nand, Shri

Digvijai Nath, §hri Mahant Sharma, Shri Beni Shanker
Fernandes, Shri George Sharma, Shri Yajna Datt
Gupta, Shri Kanwar Lal Shastri, Shri Prakash Vir
Jha, Shri Shiva Chandra Shastri, Shri Raghuvir Singh
Joshi, Shri Jagannath Rao Shastri, Shri Shiv Kumar
Kachwai, Shri Hukam Chand Shiv Charan Lal, Shri
Kameshwar Singh, Shri Singh, Shri J, B.

Kothari, Shri 8. S. Suraj Bhan, Shri

Kunte, Shri Dattatraya Tyagi, Shri O. P.

Kushwah, Shri Y. S. Vajpayee, Shri Atal Bihari
Limaye, Shri Madhu Vidyarthi, Shri R. 8.

Meena, Shri Meethalal Yadav, Shri Ram Bcewak
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Achal Singh, Shri

Aga, Shri Ahmad
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar

Bakshi, Shri Ghulam Mohammad

Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N,
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri 8. R.
Das, Shri N. T.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Dass, Shri C.

Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dipa, Shri A.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri Tukaram

Bill

NOES

Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gowd, Shri Gadilingana
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J N.
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khanna, Shri P. K.
Kinder Lal, Shri
Kirpalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Malimariyappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohamed Imam, Shri J,
Mandal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B. 8,
Nahata, Shri Amrit
Naidu, Shri Chengalraya
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Naik, Shri G. C.
Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhai

Patil, Shri Anantrao

Patil, Shri Deorao

Patil, Shri S. D.

Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd. Shaffi
Radhabhai, Shrimati B.
Raghu Ramaiah, Shri

Raj Dao Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar

Rao, Shri Thirumala

Rao, Dr. V. K. R V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Ganga

Reddy, Shri P. Antony
Reddy, Shri R, D.

Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Roy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S,

MR, SPEAKER: The result of the
division is: Ayes 37, Noes 208.

The motion was negatived.

MR. SPEAKER : T will put amend—
ments 137, 139, 145, 148.........

DECEMBER 18, 1967
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Sulve, Shri N. K. P.
Sanghi, Shri N, K
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sayyad, Ali, Shri

Sen, Shri A. K.

Sen, .Shri Dwaipayan

Sen, Shri P. G,

Sethi, Shri P, C.
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri D. C.
Sharma, Shri M. R.
Shastri, Shri B. N,

Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Sidheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimai Tarkeshwari
Sonar, Dr. A, G,
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Xavier, Shrl S.

Yadab, Shri N, P.
Yadav, Shri Chandra Jeet

ot wy fewd : sogw 137 @
139 AR §Wgs 136 & wwfwue &
gofed gaa sw! ferat o9
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MR. SPEAKER: The question is:
Page 2,—
for lines 26 to 31, substitute—

“Provided by the Translation
Bureau attached to the Minis-
try, Department or corporation
or company along with the
Hindi text till such date as the
States mentioned in clause (a)
of sub-section (1) have not
passed a resolution in favour
of Hindi and till such time as
employees mentioned in clause
(a) of sub-section (1) continue
to work in the English Section”
(137)

Page 3,—

for lines 9 to 21, substitute—

“(4) Without prejudice to the
provisions of sub-section (1),
or sub-section (2), or sub-sec-
tion (3), the Central Govern-
ment  shall provide {for the
setting up of two sections, a
Hindi section and an English
Section in each Ministry, De-
partment and office and shall
so distribute employees and
work as between these two
Sections as will not compel em-
ployees from the States and
territories mentioned in clause
(a) of sub-section (1) of this
section to work in Hindi nor
place them at a disadvantage
on the ground that they do not
have proficiency in Hindi .”
(139)

The doors are closed. Because there
is only an interval of a minute or so
between two divisions I thought it
would not matter if the doors are
kept closed and in that process we
would save about ten minutes.

SHRI N. SREEKANTAN NAIR: Sir,
1 have left my coffee there. Every
time after a dlvision you must
allow the doors to be opened. I can-
not come and request you every time
to allow the doors to be opened,
L100LSS/67—3
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Bill
MR. SPEAKER: All right. The
hon. Member will have the sole pri-
vilege. The doors may be opened.

SHRI N. SREEKANTAN NAIR:
Sould I fight with them... (Interrup-

tion).

SHRI S. M. BANERJEE: Sir, I
have a submission to make.

MR. SPEAKER : Do you also want
io go out?

SHRI S. M. BANERJEE: I am ex-
tremely unhappy to see the behaviour
of Shri Sreekantan Nair. He went to
the lobby and broke four glass panes.
Is this the way in which we, Members
of Parliament, should set an example
to others? What can the staff do in
such cases? They are helpless, It is
extremely bad. I condemn the action
of this Member.

MR. SPEAKER: I too heard about
it, but I did not want to announce it.
It is unfortunate. Now, let us consi-
der the Bill

SHRI S. M. BANERJEE: If some
person in the gallery does something
improper, we condemn him. What is
the remedy here?...(Interruption).

MR. SPEAKER : There is absolute-
ly no need for any excitement on this
matter, I am wery sorry for what
has happened.

SHRI S. M. BANERJEE: Let him
fight against Hindi; not against the
poor staff.

MR. SPEAKER: Let us not make
this an issue.

SHRI V., KRISHNAMOORTHI : Let
the hon. Member also try to protect
Hindi, instead of trying to protect
windows and doors.

MR. SPEAKER: Nobody will be
happy to hear these things. They do
no good to anybody.

The Lok Sabha divided:
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Division No. 15]

Ayarwal, Shri Ram Singh
Bhadoria, Shri Arjun Singh
Bharat Singh, Shri
Bramhanandji, Shri
Devgun, Shri Hardayal
Fernandes, Shri George
Jha, Shri Shiva Chandra
Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Kothari, Shri S. S.
Kushwah, Shri ¥, S.
Limaye, Shri Madhu
Meena, Shri Meetha Lal
Molahu Prasad, Shri

Nihal Singh, Shri

Patel, Shri J. H.

Achal Singh, Shri

Aga, Shri Ahmad

Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L,
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K,
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahm Prakash, Shri

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri .
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B.

AYES

[12.55 bes.

Puri, Dr. Surya Prakash
Sen, Shri Deven

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Shiv Charan Lal, Shri
Singh, Shri J. B.

Suraj Bhan, Shri

Tyagi, Shri O. P,
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. S.
Yadav, Shri Ram Sewak

NOES

Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Dass, Shri C.

Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri Mahant
Dinesh Singh, Shri )
Dipa, Shri A.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gowd, Shri Gadilingana
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri



7539 Official AGRAHAYANA 25, 1889 (SAKA) Languages (Amdt) Bill 7540

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr.

Kasture, Shri A S.
Katham, Shri B. N.
Kavade, Shri B. R.

Kesri, Shri Sitaram
Khadilkar, Shri

Khanna, Shri P. K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M, R.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Malimariyappa, Shri
Mandal, Dr. P,

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri

Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohamed Imam, Shri J.
Mondal, Shri J. K,
Mrityunjay Prasad, Shri
Murthi, Shri B. S.

Nahata, Shri Amrit
Naidu, Shri Chengalraya
Naik, Shri G. C.

Naik, Shri R, V.

Nayar, Dr. Sushila

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai

Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri S. D.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T,

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. 8.
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. §, K.

Saigal, Shri A. S.
Salve, Shri N. K. P.
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Dwaipayan
Sen, Shri P. G,

Sethi, Shri P. C.
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri

Shankaranand, Shri B.
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Sharma, Shri D. C.
Sharma, Shri M, R.
Shastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib,
Shiv Chandika Prasad, Shri
Shakla, Shri S. N,

Shukla, Shri Vidya Charan
Siddayya, Shri

Sidheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr, A. G.

MR. SPEAKER : Now, the result of
the division on amendment Nos. 137
and 139 is as follows: Ayes 31; Noes*
211. So, they are lost,

The motion was negatived.

MR. SPEAKER: I will now put
amendment Nos. 145, 148, 151, 159,
160, 161 and 162 to the vote of the
House.

Amendments Nos, 145, 148, 151, 159,
160, 161 and 162 were put and mega-
tived.

MR. SPEAKER: I will now put
amendment No, 168, moved by Shrimati
Sucheta Kripalani, which has been
accepted by the government, to the
vote of the House. The question is:

‘“Page 2,—
for lines 25 to 31, substitute—

‘a translation of such communi-
cation in the English langu-
age or, as the case may
be, in Hindi shall also be
provided till such date as
the staff of the concerned
Ministry, Department, office
or corporation or company
aforesaid have acquired =a
working  knowledge of
Hindi’" (168)

The motion was adopted.
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Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R,
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Venkatasubbaiah, Shri P,
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Xavier, Shri S.

Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. SPEAKER: Now I will put
amendment Nos. 170 and 171 to thc
vote of the House,

Amendments Nos. 170 and 171 were
put and negatived.

MR. SPEAKER: Now I will put
amendment Nos. 173, 174, 176 and
178, moved by Shrimati Sucheta
Kripalani, which have been accepted
by Government, to the vote of the
House. The question is:

Page 2,—
for lines 2 to 6, substitute—
“Provided that the English

language shall be used for
purposes of communication
between the Union and a
State which has not adopt-

ed Hindi as its official
language :
Provided further that where

Hindi is used for purposes
of communication between
one State which has adopt-
ed Hindi as its official
language and another State
which has not adopted Hindi
as its official language, such
communication in Hindi
shall be accompanied by a
translation of the same in
the English Janguage:”
(173)

Noes : The actual number was 210 because one member voted twice.
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Page 2, line 7,—

for “Provided further”
“Provided also” (174)

Page 2, line 15—
for “Hindi" substitute “Hindi or
the English language” (176)
Page 2, line 33—

for “both the English language

substitute

and Hindi” substitute “both
Hindi and the English langu-
age”. (178)

The motion was adopted.
13 hbrs.

MR. SPEAKER : Now I am putting
amendment No. 188 to the vote of
the House.

Amendment Nou. 188 was put and
negatived.

AYES

Division No. 16]

Amin, Shri R. K.
Anbazhagan, Shri
Anbuchezhian, Shri
Ayarwal, Shri Ram Singh
Bakshi, Shri Ghulam Mohammed
Basu, Dr. Maitreyee
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri
Bramhanandji, Shri
Chandra Shekhar Singh, Shri
Chauhan, Shri Bharat Singh
Chittybabu, Shri C.
Daschowdhury, Shri B. K.
Deiveekan, Shri

Desai, Shri C. C.

Devgun, Shri Hardayal
Dhandapani, Shri

Durairasu, Shri

Dwivedy, Shri Surendranath
Bsthose, Shri P. P.
Fernandes, Shri George
Goel, Shri Shri Chand
Gounder, Shri Muthu
Gupta, Shri Indrajit

Gupta, Shri Kanwar Lal
Janardhanan, Shri C.

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
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MR, SPEAKER : Now, I am putting
amendment No. 189 to the vote of
the House. The question is :

Page 2,—
for line 1, substitute—

“Provided that English and all
the languages mentioned in
the Eighth Schedule of the
Constitution shall be used
for the transaction of busi-
ness in Parliament :” (189)

SHRI ANBAZHAGAN : It is already
accepted by the House itself for all
general purposes. It should not be
defeated on any account. It is al-
ready accepted by the House.

The Lok Sabha divided :

[13.05 ts.

Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kameshwar Singh, Shri
Karni Singh, Dr,

Khan, Shri Latafat Ali
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Kuchelar, Shri G.
Kunte, Shri Dattatraya
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Manoharan, Shri

Maran, Shri Murasoli
Mayavan, Shri

Meena, Shri Meetha Lal
Menon, Shri Vishwanatha
Mohamed Imam, Shri J.
Molahu Prasad, Shri
Naik, Shri G. C.

Nair, Shri N, Sreekantan
Nambiar, Shri

Nihal Singh Shri
Packai Haokip, Shri
Patel, Shri J. H.
Rajaram, Shri

Ram Charan, Shri
Ramabadran, Shri T. D,
Ramamoorthy, &hri 8. P.
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Ramamurti, Shri P.

Ramani, Shri K.

Sait, Shri Ebrahim Sulaiman
Sambandhan, Shri S. K.
Sambhali, Shri Ishaq
Saminathan, Shri

Sayced, Shri P, M.

Sen, Shri Deven

Sequeira, Shri

Sezhiyan, Shri

Sharda Nand, Shri

Sharma, Shri Beni Shanker
Sharma, Shri Yajna Datt

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. S,

Awadesh Chandra Singh, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Singh
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.

Brahm Pnkash. Shri
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Shiv Charan Lal, Shri
Singh, Shri J. B.
Sivasankaran, Shri
Somasundaram, Shri S. D.
Subravelu, Shri

Suraj Bhan, Shri

Thakur, Shri P. R.
Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. S.
Viswanathan, Shri G.
Xavier, Shri S.

Yadav, Shri Ram Sewak

NOEs

Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri Mahant
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D,

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr
Kasture, Shri A. S.
Katham, Shri B. N.
Kavade, Shri B. R,
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri Zulfiquar Ali
Khanna, Shri P, K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M, R
Kureel, Shri B. N.
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Kushok Bakula, Shri
Kushwah, Shri Y. S.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Luttal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inderjit
Malimariyvappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri

Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mody, Shri Piloo

Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B. S.

Nahata, Shri Amrit

Naidu, Shri Chengalraya
Naik, Shri R, V.

Nayar, Dr. Sushila

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.

Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhai
Patil, Shri Anantrao

Patil, Shri Deorao

Patil, Shri S. D.

Poonacha, Shri C. M.
Pramanik, Shri J. N.

Puri, Dr. Surya Prakash
Qureshi, Shri Mohd. Shaffi
Radhabhai. Shn.man B,

Ram Swarup, Shri
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Ramshekhar Prasad Singh, Shri

Rana, Shri M. B.

Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala

Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shri R, D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.

Salve, Shri N. K. P.
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri A. K,

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.
Sethuramae, Shri N,
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Sambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri D. C.
Sharma, Shri M. R.
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 5. N.
Shukla, Shri Vidya Charan
Sidheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
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Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey. Shri M. G.

MR. SPEAKER : The result of the
Division is:
Aves*— B4,
Noes— 203.

The motion was negatived.

MR. SPEAKER : Now, I put Amend-
ment No. 180 to the vote of the House.

1967
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MR, SPEAKER : Now, I put amend-
ment No, 183 to the vote of the House,

Amendment No. 193 was put and
negatived.

MR. SPEAKER : Now, I put clause
2, as amended, to the vote of the
House,

The question is:

“That clause 2, as amended. stand
part of the Bill”,

Amendment No. 190 was put and L.
negatived. The Lok Sabha divided :
AYES
Division No. 17] [13.09 brs.

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F, A,
Amersey, Shri M.
Anjanappa, Shri B.
Ankineedu, Shri
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shrt
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohammad
Barua, Shri Bedabrata
Barua, Shri R,

Barupal, Shri P, L.
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash 'singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Birua, Shri Kolai

Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rurnath
Buta Singh, Shri’

Chanda, Shri Anil K.

Chanda, Shrimati Jyotsna
Chandrika Prasag, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
iChauhan, Shri Bharat Singh
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Damani, Shri S. R,

Das, Shri N. T.

Dasappa, Shri Ti:lsidas

Dass, Shri C,

Deoghare, Shri N. R.

Desai, Shri Morarji
Deshrukh, Shri 8 D.
Deshmukh, Shri K. G.
Dhillon, Shri G. 8,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dipa, Shri A.

Dixit, Shri G. C,

Dwivedi, Shri Nageshwar
Dwivedy, Shri Sarendranath
Ering, Shri D.

Esthore, Shri P. P.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Gavit, Shri Tukaram

*Ayes. The name of one Member could not be recorded.

tWrongly voted for Ayes.
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Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J. N.

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V, N.
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khanna, Shri P. K,
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B, N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Malimariyappa, Shri
Mandal, Dr, P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P, M
Melkote, Dr,

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G, 8.
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B, S,
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Naik, Shri R. V.
Nambiar, Shri

Nayar, Dr, Sushila
Oraon, Shri Kartik
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Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K, C.
Paokai Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhat
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri 8. D.
Poonacha, Shri C, M.
Pramanik, Shri J N,
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamurti, Shri P,
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B,
Randhir Singh, Shri
Rane, Shri
Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr, V. K. R, V,
Raut, Shri Bhola
Reddi, Shri G. S,
Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. S,
Sait, Shri Ebrahim Sulaiman
Salve, Shri N. K. P.
Sanghi, Shri N. K.
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sayyad Ali, Shri
Sen, Shri A. K.
Sen, Shri Dwaipayan
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Sen, Bhri P. G.
Sequeira, Shri

Sethi, Shri P. C,
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand Shri B,
Sharma, Shri D, C,
Sharma, Shri M, R,
Shastri, Shri B, N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S, N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Sidheshwar Prasad, Shri

Anbazhagan, Shri
Anbuchezhian, Shri
Ayarwal, Shri Ram Singh
Banerjee, Shri S. M.

Bansh Narain Singh, Shri
Bhadoria, Shri Arjun Singh
Bramhanandji, Shri
Chittybabu, Shri C,
Dandekar, Shri N,
Deiveekan, Shri

Devgun, Shri Hardayal
Dhandapani, Shri

Digvijai Nath, Shri Mahant
Durairasu, Shri

Fernandes, Shri George
Goel, Shri Shri Chand
Gounder, Shri Muthu
Gupta, Shri Kanwar Lal
Jha, Shri S, C.

Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kirutinan, Shri
Krishnamoorthi, Shri V.
Kuchelar, Shri G.

Kunte, Shri Dattatraya
Kushwah, Shri Y, S.
Limaye, Shri Madhu
Manoharan, Shri
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Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonar, Dr, A, G,
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tarodekar, Shri V. B.
Tiwary, Shri K, N,

Tula Ram, Shri

Uikey, Shri M, G.
Venkatasubbaiah, Shri P,
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

NOES

Meena, Shri Meetha Lal
Nair, Shri N. Sreekantan
Nihal Singh, Shri

Patel, Shri J. H.

Puri, Dr. Surya Prakash
Rajaram, Shri

Ram Charan, Shri
Ramabadran, Shri T. D,
Ramamoorthy, Shri S. P,
Sambandhan, Shri S. K.
Saminathan, Shri

Sen, Shri Deven

Sezhiyan, Shri

Sharda Nand, Shri
Sharma, Shri Beni Shankar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Singh, Shri J. B.
Sivasankaran, Shri
Somasundaram, Shri S. D.
Subravelu, Shri

Suraj Bhan, Shri

Tyagi, Shri O, P.
Vajpayee, Shri Atal Bihari
Viswanathan, Shri G.
Xavier, Shri S,

Yadav, Shri anhsewak
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MR. SPEAKER : The result of the
division is: Ayes® 218; Noes} 50,

The motion was adopted.

Clause 2, as amended, was added to
the Bill,
Clause 3—(Amendment of section 4)
MR. SPEAKER: Now we go to
Clause 3. Mr, Shiv Kumar Shastri's
amendment is entirely out of order.
Therefore, it is not allowed.
st 7y fovrd : oreaw oy ot wE
FITARE | I0TEHDS & NS TFF
) aofwm @ ar A8, g A W
Ffawrt &1
=t e fagrdt aeddt . Www ¥
15 sE%T foar wmg )

MR. SPEAKER : There is only one
amendment to Clause 3. At best only
one Member who has given that
amendment can speak. I can spend
30 hours on this; it is not as i I want
to rush it in five or ten minutes, After
all, the Third Reading is also there.
If any Member wants to speak, he can
speak at that time, Now I suggest
that Mr. Kanwar Lal Gupta may
explain his amendment and then I
shall put it to the vote of the House.

SHRI KANWAR LAL GUPTA : Not
now, Sir. After lunch,

MR. SPEAKER: Alright. I ad-
journ the House to meet again at 2 O’
Clock.

13.12 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at Fourteen of the Clock.

[Mr. DEPUTY-SPEARER in the Chairl

OFFICIAL LANGUAGES (AMEND-
MENT) BILL—Contd.
MR. DEPUTY-SPEAKER : Now, we
are on Clause 3. There is only one
amendment by Mr. K L. Gupta.
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=t ST wred : SuTem e,
W 94 5 oy g9 gWuA R, § I
& THW UF AavAS I T@AT g
F e amemaw s fan 35 a
BT TG gU W 7w fF Al F qe
# o w22 g & 1 forw v et
93 73 g1 W@ 4 dF A
afqareg & sl 1 e ged
F1 JRW 7 &), IW THY FrE 7T AT
I AE AT AT AR ST T@AN &
ofti @1T ], 79 F1 wgr A% INT F@;
o wwa 7 F wwwen g e ag e
IH @ ¥ TF T 9IFA F KW
FTRE | 7 T ¥ e ww AT
g fF waer & awy Tvaray wwa e
& g 7 uF fafaa fig @ s
Tfaw, arfr wfaer & w0 wFre Y 921
@ s
MR, DEPUTY-SPEAKER: This
point was raised by Mr, Banerjee.
That is number one. And that inci-
dent has already been disposed of. It
is no use blaming those who are in

charge of guarding the doors. It is
not at all good, I say that. Whatever
it s, if he has some difficulty, he
should have pointed it out to’ the
Speaker; that ha could have done. I
do not think any further discussion
on this should be continued.

it et T wret © d e gl wE
argm g fe ot & fau gw avew &
#1§ fafrma g sawg fffa @
aeft wfgq | @it son far ave
AT T BI-BIE FHAT ag Ty
¥ gz omg & 1wk fafrmm amdw
T FFOTAFTITATAE ¢

ﬁwh&:mﬂﬁﬂ,m
FO @ & 6 1§ T 7 qeaw agea
N g wrgC a1, AT S @ amd

*Ayes : The names of three members could not be recorded.
tNoes : Shri Bharat Singh Chauhan also voted for ‘NOES'.
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(s =y ferra)
FHT T T A TEE TT AT &
$Y IoT AFT 97

MR. DEPUTY-SPEAKER: On the
spur of the moment, I cannot lay down
the law or the rules. The hon. Mem-
ber may raise it and take it up with
the Speaker,

st ®o fao mgw (faemmar)

JYTEAET HEiRT, ATAAIT 9E 59 9247

A T AT 71 A T FX @)

a9 1 @ 97 fauR @ afze fF

T TCE I 909 gETL fam wgr aw

S

SHRI V. KRISHNAMOORTHI: He
wants to reap political advantage of
it. Whatever has happened has
happened already, and the matter had
been disposed of. It is not necessary
to raise it again,

SHRI SEZHIYAN : The attention of
the Speaker had been drawn to this
in the morning itself. After one
amendment is disposed of by division,
before the next amendment is put to
vote and division takes place, they
should always open the doors. Only
then, a Member who is outside could
come in and one who is inside and
who wants to go out could do so. But
if the door is kept closed even when
the second amendment is put to vote,
then the Member is prevented from
going out or coming in. When there
are two amendments being put to vote,
then the doors should always be
opened in between to allow the Mem-
ber outside to come in as well as the
Member inside to go out. That had

not been done, That is why all this
trouble is there.

MR. DEPUTY-SPEAKER : Usually,
that procedure is followed. But it
was said that the doors were closed,
and immediately one after the other,
the successive amendments were taken
up and put to vote,

SHRI SEZHIYAN: But the doors
should have been opened in between.
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MR. DEPUTY-SPEAKER : Usually,
that procedure is followed. In this
particular case, whatever grievance
the hon, Member may have had,
breaking the glass panels of the door
is not proper. Now, the matter is
closed, and I treat it as closed. Shri
Madhu Limaye should have raised it
when the matter was discussed here.
But now that matter is closed. In
fact, it had been closed before lunch
and we had already taken up some-
thing else,

SHRI MANOHARAN : We have got
other important problems to discuss.
If a discussion on this starts it will
become a full discussion,

ot vy fawd : 3z @1 A= R, Sfew
T8 ¥t wEeayw fagg @ 1 ag fraw
FCT e g & aand 79 & fr A
AT weEr agr 9T favmrfam &
AT IO, A9 Y afear Sum A &
aegw wErea  fAaw 227 & AR
FAATE T 1 T 9T T29 At avey Tl
gnft 1 gwrer fraw 227 @ WEIT R

“Notwithstanding anything con-
tained in these rules, the
Speaker may refer any question
of privilege to the Committee
of Privileges for examination,
investigation or report.”

AT WY WEIE €O T AT &Y
frreifre afafa M A §, A @ @
AR WY AT F H 7T B W [
A EF F Y5 HHE 74N EFT I AT AV
T i are fed @ & 1 @ s el
TR §TET K1 AT AT AIET A TS
[} FwOE

SHRI MANOHARAN : The Speaker
has already disposed of it. There is
no point in reopening it now.

MR. DEPUTY-SPEAKER : But he
is referring to a privilege issue. On
that point....
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o wg fomd 1 @ e TR g,
M@ A Nfea2 gm0 w@TS
fawafaag & oF o @Y, fagi
fowelt 1 wiferss =gt wiem, faeft v v
ag) aver, sy A w4

MR. DEPUTY-SPEAKER: I shall
not allow him to refer to that incident
in justification, The House has pun-
jshed him. I shall not allow that
matter to be raised here again.

ot wg fand : w0 7 7w aw
at sET 93 Srar g1 K afefEdiw
o FCQE | & T e fww 7
# Fwda @ fFw

MR, DEPUTY-SPEAKER : This will

not be allowed now. Let it not be
recorded.

sit Ay fowa : **

MR. DEPUTY-SPEAKER : The
House has already punished and pro-
perly punished him,

siag famd : fisgragfeasaw
qogT TE) FL @ E |

MR. DEPUTY-SPEAKER : Lel Shri
Madhu Limaye resume his seat mow.

sft wg fomd : s @ frfads &
AT I5W FAT |

MR. DEPUTY-SPEAKER: He has
referred 1o the ruless, Now, I am
giving my ruling. Let him resume his
seat,

ot 7y feerd @ g Afew 2 @
A IT A TUT AT F ey Afew
W | A F Amd W oW
ot & Fr oaT I ¥ A F faewe
T FG ! I F AT g g A
MR. DEPUTY-SPEAKER : He is free

to do anything he likes. I think this
matter has already been disposed of.
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ot g fermd : a7 T T g &
9 17 ¥ FTCT TF ATAA F qF F TR
Fé IeTAT AT FET
MR. DEPUTY-SPEAKER: It was

raised even then and disposed of. If
the hon, Member wants to raise a
privilege issue, then if he intimates to
the Speaker before hand he will con-
sider it. It is not in my hands.

At 7y fomd : & fomdl § sE
oy Aifew  FAr F
MR. DEPUTY-SPEAKER: He is

free to do whatever he likes, Now,
Shri Kanwar Lal Gupta.

Nt waveT™ T sgemw o, ¥
AT HWET Ao 56 FT FAW 3 &
M H R A F A AT g M
T THITCE :

Page 3, lines 32 and 33,—for “be
inconsistent with the provisions of sec
tion 3", substitute “create hindrance
in the extensive use of Hindi in the

official business of the Union Govern-
ment". (56)

St HIHIT FT ATE T Iy vl ok

AU

“Provided that the directions s0
issued shall not be inconsistent with
the provisions of section 3".

YT AT s3qr 20 Hwm 3 #
qg F31 T §:

“Notwithstanding the expiration of
the period of fifteen years from the
commencement of the Constitution,
the English language may, as from
the appointed day, continue to be used,
in addition to Hindi for all the official
purposes of the Union for which it was
being used immediately before that
day”,

w0 &1 @ qg § fr dwew 3 F g
AT g1 11 § A6 S a4 Ta & fak
Tt @t s et S WY dar
AR qT KA GTHIT 61 T & g
Forer 4 aorg & iRt & Fre gl &)

**Not recorded.
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(b) restrictions on the use of the

English language for all or any of the
official purposes of the Union".

fedr fem a@ & a3 o it a2
gt i @ @& w1
a3 AusmgT A e
fasr & w7 T § 3@ F amww fr o1

[ Fazw Toa)
A 39 FIA A o gove faa @
ag oY v ¢

“Provided that the directions so
issued shall not create hindrance in
the extensive use of Hindi in the offi-
cial business of the Union Govern-
ment"”,

w3 ag wa @ e o ot Tt R
99 7 o g AW Y usgwrr fey
& 99 7 frdy wore & w07 F amr A
WA Tfge 1 e e 20 @I @
AT FE F Ifagre 3F a g d
™ fum & qEgE T AT g AN ¥
faam & w7 wav & 99 & faws
fear | & 344 wro TETEn g frw
wee gR & 42 &g & 5 s aiw
AT F A TH FHAT TACT A IR F
Iz T FMA T g
Y = dfFT T O EE ¥ AR

sit wo Ao forardt (&fwar) @ amsz
TS ATET | qg ¥ AT F19 fewwm
2 W W e a9 o
W@ !

MR. DEPUTY-SPEAKER :
will conclude now,

st waT w™ q@ o aw & fgy
¥ awdrs @9 aft fard f? #
g d e & AT @E TI@E
W aTfe o F IR gow T
Y A T ? A g R a5 A
s g & arqeee aoee 7 e
# o @ fauw At sEgew A/ R
344(2)(T) Fwg

344(2)(a) “It shall be the duty of
the Commission to make recommen-

I have
allowed him only five minutes, He

qraft s & @ AR SR w a T
faar g o= fam Y fafe & faams
M@ Iag - (wwwaw)
C - guTeE WKy, R AT fud )
St Afod | AuFgT gy W
T@ ¥ TR FEEquT 7 IEes
# 1 Tg T TF  qRETE FAE AT
ot # TF gew AT FAE g A Ay
qz® w1 foid ) AR sgR O
avdr fawfor Y 4 fs 0% TFwe
FAREY FTE W 1 3@ fF frm wET @
gt &1 w0 ¥ 99 wwar 1w
wwe ¥ g fafreer 7 siawy fau
% 1960 ¥ f TdwT w1 Aveww wA
deflm Wi giir ) afeT § qee
ATEAT§ AN FT GAT? AT A ATH
FT Iq T FIE AT § 1 IR
wEey, ag Wi fae § AT 20 BT AF A
A goere 1 o & ag wifertdt @
aréo o THo aHad * AR I
afead Y fis oY 3R M FWF
faq @rem WTRD & 99 @nl & are
ot F7T ¥ fgdY Wrar @ 7g w9 §
afew fargid oo o fawr & a8 T
a7 fis fgd) agi FYwaTd ) ggaTdo
e Tqe &T AT Emﬁﬂalﬁm'
ga ¥ ag o wiwdwe s G
oy Y Eaeieran # s A | /T 78
wifeqtel § s o a% gt o o
o da1 @ g 9 ey Ak ATl
TG &1 7§ A1 efig Wiy ATl
1 @ faw & 7 SN WY T wE

T Bt s fee swrc e ag, el

dations to the President as to (a) the
g THTC ¥ 43 @ § I T ]

progressive use of the Hindi language
for the official purposes of the Union;
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#€ Few 7@ IaTaT @ gwfaw & g
g for siefty vl & e & &< fgl
Fam # g faoawm e @@
" frmadd ¥ whfea o ¥
T & #19 grm

Iqreae wgreq, ® wran g fe wmEr
#T Bgar FafE ¥ g @R A A
31 wom o o e 1 @ o g
zfaor & afg=y wrfy svr € 99 £ wrA-
AT A w7 FTT wfgq | o aF =
¥ g o @ s felr 9T
g 7E) aFF WA a8 wEAT TG E
T e &% Wl 7 w7 faeelt & s
areq gfear F A 9T gEer gan, ag
famme o amw & 1 T oF e
feeelt & 8 g€ 1 /e e o Taw
e gt T fedt W e el
31w e A v

MR. DEPUTY-SPEAKER: Please
conclude now,

ot AT A A : 2-20 T AW
U GH I | q9 T H G FLEHW
s, Y Y 3 @iwy g @ fw
fet o ferd &1 47 W
vt fee R g@ A T g, 20
e T2 Y ag g A 8, dfe A
Iy 7g ¥ Faw 2w 1960 7 fgh
AT AT FATE A 7 13 FOT
34 9@ 35 AR 3R/ B 4 AR
fagi sl st wqgwTar T
ot ag 2 9@ 23 TATX 781 G 1 40
FAC T § #aw 2 1@ 23 THT 781
sy o A § A fey ot o
FH% S ard o, o, famelt, Y,
ararft, ag ¥T N gy o ag ¥
oW a%a § , T, v, fear ag
A & F 40FATTF 24 ¥0%
71 W@ 51 FAT 709 §OT A
oo
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MR. DEPUTY-SPEAKER : Your ten
minutes are not yet over? I will have
to be very strict. Every time you
quarrel you have got time. Not a
minute more. You will have to resu-

me your seat. Somewhere there must
be a line drawn.

SHRI KANWAR LAL GUPTA : Let
me conclude,

MR. DEPUTY-SPEAKER : Conclud-
ing sentence only, nothing more.

ot ¥wT AT Ter : ameT wW A

AT F AF E e AERT | AR A
fassa g &1

MR.
WTong.

ot ST AW wor s R
IMEAR A+ 7 o O #y
T4 ?

MR. DEPUTY-SPEAKER: This
argument I will not tolerate. Rither
¥you resume your seat or conclude your
speech. Beyond that nothing.

SHRI DHIRESWAR KALITA (Gau-
hati) : On a point of order. He -is
saying Assami. It is not Assami It
is Assamiya,

DEPUTY-SPEAKER : This is

oY W W™ e q) areqw wge,
& afY g wgen § TR A A farer
@I I8¢ M Fao A FwEw
g fr ) dem A FAW T .3 qEE
¢ T #Nwae .8 o § ¥Aw AT
2w &, g faw 31 & g, 97 #) fasra
Ffaw g safor & s &
HYAT NG A F AHA @ g
SHRI Y. B, CHAVAN: Sir, the
point raised by the hon. Member,
really speaking, is not based on any
real argument as such because what is
the purpose of section 4 of the original
Act? That purpose is to provide for
the appointment of a Commission and
their intention is to see the progress

made for advancement of Hindi, ete.
‘Whatever is to be done for the advance-
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[Shri Y. B. Chavan]

ment of Hindi, certainly the Commis-
sion can make recommendations and
the President can accept them, but as
some sort of abundant assurance, pre-
caution, in this matter, for those
people who fear that by the Presiden-
tial order the intention or the purpose
of section 3 can be defeated, this
amendment is made. As a matter of
fact, it cannot be done, I know. But
even if there is a fear that the Presi-
dential order can achieve~that sort of
thing, in order to have some sort of
guarantee, this amendment is suggest-
ed. (Interruption) Again and again.
the same arguments are advanced:
that everybody here is an enemy of
Hindi and only those who have given
amendments are the lovers of Hindi.
That is not correct. I have given a
solemn assurance that Government is
determined to take steps consistent
with this Act, to make all necessary
efforts for the advancement of Hindi
and also other languages by way of
resolution that we are moving. With
these assurances, if anybody wants to
move amendments, I must say that
either they have no faith in this Gov-
ernment, which they have not got and
about which I cannot make a com-
plaint, or, unfortunately they are los-
ing faith in the future of Hindi itself.

SHRI NAMBIAR (Tiruchirappali) :
Sir, with regard to this, I have to
make a few observations. I am
speaking only on section 3. My sub-
miggion is this. Since the objection
has already been taken on this side,
saying that the President's directive
after the report must not be in any-
way contrary to the provisions under
section 4 of the original Act, I have
my own fear, because, here, the pro-
viso reads as follows:

‘“Provided thai the directions so
issued shall not be inconsisient
with the provisions of section
3r

An improvement to this proviso is
necegsary, because the other Act has
limited the scope of the President's
order, whereas this portion alsc is to
be included. My submission is only
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this. That section 3 here as well as
section 2 which we have already
passed just now are so ambiguous and
vague with regard to the translation
and many other issues; there is no
authority mentioned as to who should
translate, whether it is the receiving
side or the sending side. It is now
confusion worse confounded, That is
the stage at which we are leaving
section 2. As such, we also feel that
if there must be certain directives or
instructions after the report is made
by the President, I am only afraid
whether the confusion will be again
more radically confounded. Therefore,
my submission is that whatever orders
that are likely to be issued, must be
issued in such a way that this ambi-
guity is removed. I still request the
hon. Minister to understand the diffi-
culties of the department of the Minis-
tries hereafter; if at all they want to
allow the true functioning or the
smooth functioning of these depart-
ments this provision of section 2 will
not do any good to them. But now
that they have passed it, they wanted
somehow or other to finish this joh.

Today, the correspondence of every
office is being deiayed; no replies are
given and no action is being taken.
The papers are not moving and the
files are stagnating and are put in cold
storage here and there. If clear ins-
tructions are not given, it will become
worse. So, I submit that something
tangible must be done: not only
phrase-mongering in the way they
want to accept. They want to accept
the amendments only to satisfy cer-
tain sections in the Congress who are
about to revolt. This sort of thing
will not do. (Interruption) This sort
of pressurization will not do good. The
promise that was given to non-Hindi-
speaking people is not followed. We
are very sorry to submit that you have
not given to us what we are entitled
to. We are only sorry. At least after
the directives they must be improved.

SHRI V. KRISHNAMOORTHI : Sir,
the assurance has been diluted by the
waters of Godavari, Jumna, Narmada,
Mahanadi, Kaveri, etc. All these
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waters have been .sprinkled on the E"f,gqa“lﬁ wT rﬁﬁf’mq@-an
woeandﬂnamlainthe ‘?Tf@m*ﬂ’ﬂﬁ%ﬁvﬁfm'{

st wy femd : IoTem wERT
AN WFD : AT A3 AT |

oft 7y fored : 379 FY T A TR
f& § g7 oz F7 fatra 7 w7 a%ar,
A &5 oA § | W AW AET D
aqafa drford

H arqd srfawr<d &1 w9 siferpror
T FT FHRAT | (A AT BT HEHR
2, aag fagifa = &1 sy afy-
FT R

Y g Far A T Fgr i s rOwy
EFF R favare 78 § & vk ara
gt g, afer a7 & v g F wfaey
F a7 A9FT AT A} favarw grar
arfgd | Taremy wgtew, g Wi |
fawara &t w47 7gF &, AT FAA W
faq giar § i faet gomrd & oY 7€ &y
g, wbrerdr §, 94 &Y a1 g% 9F Ay

T w ol st g AW A
W I Tw A, IW B ST
T Aifgq av, dfeq @ w@wre gy
T R &1 W fog feld & whesr &
T H gd #r Afavarq G 8, gR av e
¥ e oY gt oo & av-aE @
4B § 7 A favwmm Y ¥ zw
g o 7 g8 W f1 & FA
¥ forg Fa 7Y € Y FWEFHTTETAY
IUGUE § qT WOT §, IF FT a7 WA
frar @

MR. DEPUTY-SPEAKER: I will
now put amendment No, 56 of Mr,
K. L. Gupta to the vote of the House.

Amendment No, 56 was put and

negatived.

MR. DEPUTY-SPEAKER : The
question is:
“That clause 3 stand part of the
Bill.”
The Lok Sabhae divided.

AYES

Division No., 18 ]

Ahirwar, Shri Nathu Ram
Anbazhagan, Shri
Anbuchezhian, Shri
Arumugam, Shri R. S,
Awadesh Chandra Singh Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajaj, Shri Kamalnayan

* Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R,
Barupal, Shri P. L,
Basu, Dr. Maitreyee
Baswant, Shri
Bhagaban Das. Shri
Bhagat, Shri B. R,
Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
L100LSS/67—4

[ 14-33 hrs.

Bhargava, Shri B, N.
Bhattacharyya, Shri C. K,
Bhola Nath, Shri

Birua, Shri Kolai

Bohra, Shri Onkarlal

Brahma, Shri Rupnath

Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B, ‘
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
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Dass, Shri C.
Deiveekan, Shri
Deoghare, Shri N, R.
Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri K. G,
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G, C.
Dwivedi, Shri Nageshwar
Esthose, Shri P. P.
Gajraj Singh Rao, Shri
Gandhi. Shrimati Indira
Ganesh, Shri K. R,
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gounder, Shri Muthu
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Hazarika, Shri J, N,
Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas

. Jadhav, Shri V_ N.

Jagjiwan Ram, Shri

Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamala Kumari, Kumari
Kasture, Shri A, S.
Katham, Shri B. N.
Kavade, Shri B, R,
Khanna, Shri P. K,

Kinder Lal, Shri
Kiruttinan, Shri

Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnamoorthi, Shri V.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Malhotra, Shri Inder J,
Malimariyappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Masuriya Din, Shri
Mayavan, Shri

Mehta, Shri Asoka

Languages (Amdt.) Bill

Melkote, Dr. :
Menon, Shri Govinda
Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G, S.
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Nahata. Shri Amrit
Naik, Shri R. V,
Nambiar, Shri

Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath

Pandit, Shrimati Vijaya Lakshmi

Panigrahi. Shri Chintamani
Pant, Shri K. C,

Paoka: Haokip, Shri
Parmar, Shri D, R,
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri A. V,

Patil, Shri Deorao
Patil, Shri S. D.
Poonacha, Shri C, M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajaram, Shri

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamurti, Shri P.
Ramani, Shri K,

Ramshekhar Prasad Singh, Shri

Rana, Shri M. B,
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Shri J, Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri R. D.
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Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A S,
Sambandhan, Shri S. K.
Sanghi, Shri N, K.
Sankata Prasad, Dr.
Bapre, Shrimati Tara
Sayeed, Shri P, M.,
Sayyad Ali, Shri

Sen, Shri A, K,

Sen Shri Dwaipayan
Sen, Shri P. G.
Sequeira, Shri

Sethi. Shri P. C,
Sethuramae, Shri N.
Sezhivan, Shri

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C,
Sharma, Shri M. R,
Shastri, Shri B. N.
Sheo Narain, Shri

Sher Singh, Shri
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Sheth, Shri T. M.
Shinde, Shri Annasahib .
Shiv Chandika Prasad, Shri
Shukla, Shri S. N,
Shukla, Shri Vidya Charan
Siddayva, Shri
Siddeshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.
Sivasankaran, Shri
Sonar, Dr. A, G,
Sonavane, Shri
Sudarsanam ,Shri M.
Supakar, Shri Sradhakar
Suryararayana, Shri K,
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri K. N,
Tula Ram, Shri
Uikey, Shri M. G,
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chsznd
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chundra
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet

NOES

Ayarwal, Shri Ram Singh
Bhadoria, Shri Arjun Singh
Chauhan, Shri Bharat Singh
Devgun, Shri Hardayal
Digvijai Nath, Shri Mahant
Goel, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Kothari, Shri S, S.
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Meena, Shri Meetha Lal

MR. DEPUTY-SPEAKER: The re-
sult of the division is as follows :
*Ayes 205; Noes 30.
The motion was adopted.
Clause 3 was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Molahu Prasad, Shri
Patodia, Shri D, N.

Puri, Dr. Surya Prakash
Ramamoorthy, Shri 8. P.
Sharda Nand, Shri
Sharma, Shri Beni Shankar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Shiv Kumar
Singh, Shri J, B.

Suraj Bhan, Shri

Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. 8.
Yadav, Shri Ram Sewak

SHRI Y. B. CHAVAN : I move:
“That the Bill, as amended, be

passed"”
MR. DEPUTY-SPEAKER: Motion
moved :
“That the Bill, as amended, be
passed”,

*AYES : Shri Lutfal Haque also voted for ‘AYES'
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ot wy fomd : fow 93 & I &
[T ¥ ogF T ¢F TdAr AW ghAa
FEA® Fraagr ¥ fag g fram g
wrd § e o mravoer faaw i3 §
I A g faaw sQasdaqa g fw
I9F AT F AT wY wuifaw fqn m@r
AR FA & foq qfaq 19 a9
# o9 FT A 93 FT ATE  @i=EwAT
qRAT | T I IR
“When a mation that a Bill be
taken into consideration has
been carried and no amend-
ment of the Bill is made, the

member in charge may at once
move that the Bill be passed.

(2) Where a Bill has under-
gone amendments the motion
that the Bill as amended be
passed shall not be moved on
the same day on which the
consideration of the Bill is con-
cluded, unless the Speaker
allows the motion to be made.”

Jures w21eT, 47 fAaz & f e
O AT g7 Afaq @R 57 . g
¥ Az SN W v Y i T AR R
sifqd @ oo & favig & ame
gx g fax qFa € 1 afsw soer
favta 27 F TgA F4 g g i |

anfac ag faam w41 qamar @ g8
#Y g% 9BF FHAT F Wy F | TG
gafad a=mar a7 % o= feft o g
H @M NIWFSTAIASF
wA9q 7 §B ®F g1 AT g | gAfwd
o9 IF F A § TZ G4 97 FaT 2
w27 ¥ e 5 18 $1 0 fFar s Ay
aaEl 1 WARAT & 39 §9rgAt 9%
N & AN 9 & A fagas w7
7 7T § I/ I 1A 1 7Yw7 A
arfgd | wY ag  sfwa, fraw A
T A3TH AG &, TGT AT AW T
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fear @1 s gz fraw F ang ag AT
fis sreqer wY Fadrarfarmre &, Faifasre
¢ afFT awwErT Seaw 1 Oy s
IR A 7w 7 ww g §
HANITICE, THEET HEAW FT g FWT
glar ¢ & ¥ ST avamRTeRE o AR
g & 3vgY w'Y a7 g e Fadm-
faFre &1 gwe F¢ 1 a8 QHT AW
o amatH Y fFfm s
5 qMgT qg w7 e 5
AR aEq 7 s fFa § ) WA
o faias & 7o afad= gar § | i
AR araw 9% 9 qgt 97 q@w g A
ggeat &1 AYaT fagr @ gafeq og
1T & famrey argT , FTag Ag R
& 7& ® oo FrmE w1 Aifor |
famrarfasTdd &1 &1 gaoT FTwTE ST
gar 4 aumarg 5 us & faaw
g & &t sfawre semet &1 grfes
gl fee g8 s aTE Wi &7
gEa® F1 WY FYE TEIT AZT TN

Nt sEw fagre amewnyt
nglew, AT oF faazw g

ey

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) ; Sir on a point of
order.

st sew fagr awlat : sw Ow
SATGE H#TH ATET 9 I97 g W@ an
TET WG ATH AT IIET AT
sfer &7

SHRI MORARJI DESAI: I am
speaking on what he has spoken, The

hon, Member said : JT §HHAGTL THT
g g gar FU1, Now, can
ever such a reflection be made against
the Speaker?
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ot =y fowad : wgt Fowiwm § 7
A WY a7 F Fgr § A€ Y GO AT
gy arfaat 7§ Wi ¢ fw omw

SHRI MORARJI DESAI: It is a
reflection. Why is the hon. Member
impatient with me? Am I not entitled
to make my submission to the Chair?
It is for the Chair, mot for him, to
decide, 1 personally consider that it
is a reflection, because once you say
that a sensible Speaker will decide, it
does mean that the Speaker can also
be insensible. That is what I think.
I think it should not be used and it
should not be there,

SHRI MANOHARAN : It is a guali-
fication on the part ef the Speaker; he
never meant that,

st ser fagy awy : fawg S
TG T IH AT H AT FIAT
Irar g1 34 fraas 7 o anew
= fao m7 &1 39 SunE &y
mfRsr F77 & e fadsw ¥1 ®7 @
Fam & 57 97 guar oAt wfafwan
SFE FTAT | WU TG AT ATATE
frg @t 92 T Ay TAT L T AT A
Frargfr o aga § frafm araa 7
i g fad a7 & €9 & FITHETT AT
gfafsarsraT &7 | afdw wa as (aaaw
qQRETH ZATC FIAA 7Y 4 Tor qfoww
Y avar @ f ga g are w7 s wfa-
foar =@ =%

#77 oF H fAaea g 1 foraan s
ST ATY A AT &Y AW WAL A
e g Fadias &) ST famar oy aevar
&1 T Awr § W ag fadas s w
are Ag &1 ww & gf flwa R
wafoy & awmar g fe ot vt fag
T I 107 § 59 fagas qv ;91
ar wgfng @l T A1 HHaT F
THOT 991 F S0

Bill
St AT WTHA : A AR,
# s wgarg e 99 vew @ 7
W AMTIIWT TEET § W 4T A
w1 fy o @1 O a0 gt o
TR A § 1 FAT AT goo @R w1
WATA AW I5AT  TEAT @ At oY
arafa ot ot S s,
FIT FF 9ge 99 97 fauig 2 € @k
f&e o/ 7+ |
MR. DEPUTY-SPEAKER: 1 was
going to say something about the point,
a very valid point, made by the
Deputy Prime Minister but I thought,
instead of intervening in between, let

them have their say and then'T will
sey it. ... (Interruption).

st ®o #Wio wwel : ag AY diw
STET AT HIET ¥ €] F ATHE AT
afg T A o v TE Tl g,
IERT W19 @ | A o1 Fraw
HTEF T AT T AT oI I
F1¢ frriros w78 1T wrfed
dfgw ey aea T am AT T SR
ofiF7 § Al 4B TeT § | F wwwar
g & St s 1@ wga ® S § &%
wF7, a1 g ®9w ™ ¢ w7 )

F U T TEAT AMRATE | A
gaare | ag uF aar fagow § fefom
¥ Weed |1 7@ U EHA AW WE ¥q 9T
faamd & & & wwar g & a8 @
gfam & foar &) & wgar § T o
fem-#7 ®YFT ot 2 faan oy, WA AR
fear ag arfE g @ amvw ® fAE § ¢
are &, 1F gt & gfewm sy awm &
T ¥ & f g7 gl § 7 W
fauas w1 &7 Fr a1 g | ¥@ faduw
&Y T HIAAT XY A
SHRI P. RAMAMURTI : T just want
to point out one thing. Shri Morarjl
Desai said that Shri Madhu Limaye

has cast a reflection on the Chalr. I
would be the first to agree with him
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[Shri P. Ramamurti]
it that were s0. I have been hearing
his Hindi remarks. He said, normally
any sensible Speaker would do this
and he had no doubt that you are a
sensible Speaker. That he has said.
It is quite possible that at some time
there may be a Speaker who may not
be sensible. What he said is no
reflection on this Speaker. After all,
the rules provide that the Speaker
can be removed. If there is an in-
sensible Speaker, he can be removed
by the vote of the House, One cannot
say that for ever the Speaker will
always be sensible, He said, “A
sensgible Speaker will do this and 1
have no doubt that you are a sensible
Speaker.” There is no reflection cast
on you. It is a totally wrong thing.

SHRI PILCO MODY (Godhra): It
15 not for any Member of the House
to say whether the Speaker is sensible
or otherwise once he occupies the
Chair, If, in his own mind, he has
come to the conclusion that the Speak-
er is not sensible, he may institute
whatever proceedings he likes. But
he cannot say it on the floor of the
House,

SHRI SEZHIYAN : Regarding the
point of order raised by Mr Madhu
Limaye, I would like to say that, pre-
viously also, on the occasion of the
Gold Control Bill which was amended,
after Mr. Masani and several other
Members objected to that, was post-

poned to the next day. The rule
clearly says:
“Where a Bill has undergone

amendments the motion that the
Bill, as amended, be passed shall
not be moved on the same day
on which the consideration of
the Bill is concluded.....”

Ordinarily, it will not be allowed
unless the Speaker so desires. The
proviso can be operated only under

extra-ordinary circumstances. ‘The
main provision is very clear. This is
my contention,

MR. DEPUTY-SPEAKER: 'Mr.

Ramamurti, the Deputy Prime Minis-
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ter raised that point sensing certain
insinuation on the Chair. It may not
be a direct aspersion on the Chair.
He said, “A sensible Speaker would
do this and I have faith in you." That
means, in case I do otherwise, I will
not be sensible. That was the insin-
uation. I do not take it seriously. I
do not want to deal with that now.

About the point of order raised, 1
want to give my ruling. Mr. Vajpayee
and many of you have been here in
the Second Lok Sabha and in the
Third Lok Sabha. I have also been
here. There were a number of occa-
sions when the major amendments
were introduced in the Finance Bill
and in the Company Law Bill and
even then, though on one or two occa-
sions it was postponed, the motion that
the Bill, as amended, be passed was
allowed to be moved. I am giving
you the past practice. So far as the
present Bill is concerned, I have got
to consider whether the amendments
made have basically changed the
structure of the Bill. Can anyone say
that the Bill has basically changed?

SEVERAL HON, MEMBERS: No.

MR. DEPUTY-SPEAKER: It has

not changed.
»it wy o : fraw & &rf “afaeet”
SET S TE & )

MR. DEPUTY-SPEAKER: The Bill
has not been, basically, altered. There
has been no major amendment which
has altered the substance of the Bill.
Therefore, vour point of order does
not stand here. We shall proceed
with the Bill now,

SHRI SEZHIYAN : The rule does
not say of any basic amendment, It
simply says, where the Bill has under-
gone amendment...... (Interruption).

MR, DEPUTY-SPEAKER: I have
got to apply my mind. You may con-
sider even a verbal amendment as a
basic one.

Dr, Govind Das. I have to fix time.
limit now. There are only two hours.
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In fact, we have spent an additional
day on this. I would request every
Member to take only 5 minutes each.

Mo My | (FaYR) : IITETH
off, o 7 @ @ fre P & fa wr
a7 | 9 FT B AT AE-AE W
g faar & @ <@ faae #1 @ @
& faeam & =nfgg

# o gardt ¥ T19 ag fagas aman
geafodas & SweTr w99 &
g araw & fady s $ fad @wr
AT E | W 7 &g oy w27 fr oy
ST T 7 gU & I AWGAT F L7
59 fraas F #r§ qar af@dT a8 gam
& fr faa +Y wgeagr ofwadgq w21 o
% | gg fou fog awg oz fadas
qu fRar AT 4, SE aHT N A T gg a1
farer forgr ar | o9 57 o< faame wa
g a7 ofr 7% 77 7 faQy frar iR
SaT T Ead ¥gA 4 R 1A T g Aeeat
F FTOT FE HEeATW qfadT 7Y gaw
zafag § i & @ &1 fa0g s
AEATE | ¥ OF ot & fagimadr
fe Wrg AR a7 ag 3@ & i+ fagim
#1 gftz § 7z fadas gt afaum Y
gra @17 dfaue Y wEEeEl, |9
& faeg @) wgfoar =gwwm iy
q @0 FOET T @UT F AR
g 39 f6E THTT FT ¥4 €4 F AL
¥ % faa &f=T a1 it 5o faa 7 W
¥ a7 § #faF mgF av 1 AR @
Fgr a1, 7 f6 Fga7 TgaT g o 1@
3052 § 3w fagas gy ==igf
swastag faggiar §fF o &
= § WIET F7 q9 H 93T AR g1
o §@ giee &7 qEse it oAy
R ufREd FO | W AW
wfer #1 e T § | wEfeg
wmT #1 fawg q9 § wgaqw faww
) qzadr Sy, o & wfa a3 79

Feu 1Y

Bill

# Tgr AT Y, T A §, FYA ARA
g ag = ¥ fag sae ga dw
|reA ave faer & | w1 ST Y FearwT
N @ AF W AWMAH Y| FAER
#Y Fwrer! T qTT WA wWIw @ E,
SR AT A EIE, AT GG & gL oY
I T F1g v famaw & wgor
ot & Sfew wrar &7 fawm 7 awETC T
@t 7w o ag g TE gl
AN _ FT WY, F AT [T A ¥ qgAw
g 7 gaR o e § e o g
FIR AFTAE, I F FTCT §TF F
e ) g0 g1 arer qg § o
TWRAW A HAT WA T AT §
fax srf dv Y 3 foodas ¥ dq=
T

14.53 hrs.

[MR. SPEAKER in the chair.]

Z7 7 2@ fr €1o o Fo g 7 WY
faas @atw & fau ag fagas smn
T, 38 %1 fada fEgr) § e
AT g fF aeare afa fee & dom
¥ fg ag fadas @1 @ g ? gl
WA SEAT AT WA g A o
g0 FY A g1 mar ) A R e i
Y ga fado & St aE & | gafagag
ATE Foa & AT o # 7w a7 faw
F@T § qH OF 9 GTAT FgHT AR
AMATA G OF AT AA T | dF AT
WATITAR | IO ARTTIAIAEF
AT AT @ 9| G AW A | IEA
Fgr e #% q@ § 1 7 &= =relt o0
@I AT 7g A GTA AT EE | AW
I 9L HITT FI AT | S /g a4 anin
A #gr fF am fraem e g frsm s
TEFT A G799 @ A qg dA
g3 45 F T @& | A9 FAT N <X
zmar | fEram =9 | B wwfad
IR T 5 Far qeada &2 § )
qar @y dew W @ @, R
X grEAT | aF DAY IT I 47
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[sre Mfax Tmw]

Mg | fwT AT g Ay A w6
frdft §7 At q9 qe s wT AW A
o &t Far 9Ra § )1 OAY AT A
YT I IT I OF qIW I qY T
9 Feai 9T w1g forgr | ArET A€ o
Ig 7 &F fre man | 7 g AT A
I fam sT ) FE Nargm &
qyr TR g | fawge e awew
R fex s awdd A FTF § fow w1
FHHFTH CF ATEIT FH AT |
cafea feedt W gfee & A g 1 awda
TE FT AFar |

qE aFR 7 favamw &1 S QW
favae A graT AT A ST AT H AT AF
¥ war? Ffea w@i a® W @7
faqa & 4T w1 favam =mm @ & @R
qA 39 a7 #7197 & ot 72g A9 aw
BIAT @1 Y a0t W g g SfE
qF T4 7 favarg & o 9 & swan
®Y AT FZATE @ ArfowreT § agi
faaaTen 7 §9 uF faa 2@r 97, 9@ fog
FT T qH &7 A ) faw ag ar
fir d1e #Y 7<% & a9z ) 7 96 @
Y1 fFard ax oF Zdr | AraEr oy
I WTE ¥ TEW 9T OF FACGH
Hfemafrdrarsasgm 7w
FATHE_971 IF 4T FT &Y 47 99
TZ A1 § 7 F I F1 NS GF F
AITE F I FT 1 FAAT FT A AT
TEH I OF LTI RITET T 74T & A A
W W FR A I IfeAr F wwA §
A 3w Faa 7 47 | FAST F AT FA T
I FI FTA I AT F qqAT F FAA
2 wafeg st o g9 AW § W
T Al @ wwdt g ¥ (@ fawarw €
FfFr @ g T O AT T F I
& T
EEECECRRCE L TR IR
T an g | dfeT o § O srwei X
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HHAT T FAT § WIT & A 7, -
T & TF | A1 WIRAT degha a7
FEQ a|l F gy § A qR werafa
WFEAT ST &7 CEHwT =9 a arg
TR I IW AT war @, “afe
qWIT g4 F3 JTT AT, g1 CHeT 99T,
THRAT F1, TFAT F91 TN T A &
T EAWT aW AT EATEATE | o
W famse sdar o @ 9 g q@ o
qE @ TR AR T &)

7 § =3 a7 ag g1 fF dwan &
77 & fou gz favas gafa &< fem
STAT | 3FTT AT AT § AN F qEA
gartey fadaw et A &3 @
T A F7 O M7 qfwg 534 g §
a9 T IATY, IT I T AF, FE T AE
e fawrad o o8 ey = feet WY
arfe=y et g7 FF @A 9JEan
g A fadar s F AR R I E
HAATC OF 7157 Wl sare AT fo s
q@dl <@ a1 SaAr wAdr @A, A4
FrE gy F7 o fratoor 7 59 &
Frw 271 fwarm @ f& ag s
s & fog g A e g g
FEFIT FTATE GAA TZ AFT I T~
arfegi a7 & =g s 7 sa9 F=dt
& sz wfaen 9 Y o9 3T | Al
# 91 s & @I T g% fauaw T
fata wzar § o1 o a9g a9 FIA
T@, 98 § 99 FgAr g g |
MR. SPEAKER : Mr. Xavier,
SOME HON. MEMBERS rose
. weqW WEE : EXOF qiieal A qW-
&1 amw fear @1 # gOF 1 AT
SHRI S. M, BANERJEE: On our

side Mr. Indrajit Gupta will speak.
Kindly write down, Sir,

SHRI S. XAVIER (Tirunelveli) :
Sir, when we have been facing so
many other serious problems, we are
engaged in a quarrel or discussion:
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over language question. Sir, Hindi
was adopted as the official language
‘not by national consensus. But, now
the non-Hindi speaking people are
being forced to adopt Hindi as the
official language in spite of the wishes
of Nehru. Perhaps the object of hav-
ing Hindi as the official language seems
to be that it will foster unity among
the people in the entire country. But,
Sir, I would just inform the Govern-
ment that, instead of fostering unity
in the country among the several
sections of the people, it has led to
disunity as is seen by the conduct of
the Members who have been elected
by people in the House itself and out-
side the House by the conduct of very
responsible people like Ministers and
students. By the introduction of this
Bill Hindi has sown seeds of disunity
instead of bringing about unity which
is the objective of the Government.
Hindi being the official language has
deprived the people of the right to
equality of status and opportunity lor
every person. Just as in a sports race
some boys are given a start and they
have the advantage of that initial
start, likewise, the Hindi-speaking peo-
ple have the advantage of starling
with the Hindi language as their birth-
right or as their mother-tongue, where
as the non-Hindi-speaking people have
to study Hindi afresh. Therefore, we
the non-Hindi-speaking people are in
a very disadvantageous position and
thus we are in a handicap. Thus there
is discrimination between the Hindi-
speaking people and the non-Hindi-
speaking people. This will be against
the principles enunciated in the
Fundamental Rights Chapter of the
Constitution guaranteeing to all
citizens equality of status and equality
of opportunity.

15 hrs,

I now come to para 4(a) of the
Government resolution. What was the
assurance of Nehruji? The object of
this Bill is to give effect to the assur-
ance of Nehruji, and that assurance
was that as long as the non-Hindi-
speaking people would like to have
English associate official language they
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will have it and it will continue to
be so till the non-Hindi-speaking peo-
ple would like to have Hindi as the
official language. The object of the
Bill and the nature of the amendment
in this Bill should have been only to
introduce that sentence in the amend-
ment, namely that English will conti-
nue to be an associate official language
as long as the non-Hindi-speaking
people would like to have English as
the official language and till such time
as they would like to have Hindi for
that purpose. That was the assurance
of Nehruji or Shri Lal Bahadur Shas-
tri. So, it would have sufficed if that
sentence alone had been incorporated
in this Bill as an amendment to the
Official Languages Act. More than
this will be superfluous or unwarran-
ted in the situation,

Just because the Hindi-speaking
people agitated against the introduc-
tion of this amending Bill, perhaps
Government felt nervous, and with a
view to placate the various sections of
people, especially the Hindi-speaking
people, Government have brought for-
ward so many clauses in this Bill and
so many amendments to them and also
the resolution. The resolution and
the amendments in effect have com-
pletely defeated the intention behind
Nehruji’s assurance.

Para 4 (a) of the resolution reads
thus :

“This House resolves—

(a) that compulsory knowledge of
Hindi shall not be required at
the stage of selection of candi-
dates for recruitment to the
Union services or posts except-
ing any special services/pests
for which a high standard ef
Hindi knowledge may be consi-
dered essential for the satis-
factory performance of the
duties of the service or post;”.

I submit that the words ‘excepting any
special services/posts for which a high
standard of Hindi knowledge may be
considered essential’ is another dis-
crimination against the non-Hindi-
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speaking people. Who iz to- decide
that a special knowledge of Hindi is
required for these posts and for which
posts a special knowledge of Hindi 1s
required? What are the posts? That
has not been mentioned. Suppose on
a future date some of the non-Hindi-
speaking boys appear for IAS and
IPS selection at the Centre; the Gov-
ernment may say that for these posts
a special knowledge of Hindi is essen-
tial and indispensable, Therefore, they
being non-Hindi-speaking boys and
not having the requisite special know-
ledge of Hindi, are disqualified or
ineligible on that account. In that
case, we are difinitely in a disadvan-
tageous position. This is discrimina-
tion. This defeats the intention of the
assurance of Nehruji,

We have been basically affected in
this. Our life and the welfare of our
children have been affected adversely.
'That is why we are opposing this Bill

" and the amendments to clauses there-
of, They say that Hindi is not being
imposed us. There is objection by us,
a very large section of the people of
the country, not only of Madras State
alone but of several other States, that
in spite of our objection, in spite of
our protest, we are asked to swallow
this. What does that mean? It means
that it is being imposd on us in spite
of our wish and in spite of our desire.

Then they say that we are imposing
English on them. There is no ques-
tion of imposing English now on any-
body. English has been there for so
many years.

SHRI ATAL BIHARI VAJPAYEE:
So what?

SHRI S. XAVIER : It has been there,
It is not that non-Hindi States are
‘introducing it for the first time into
the Hindi non-English-speaking arcas
of the country. No,

Then they say that English is not
wanted by some sections of people
because it is foreign. What is not
foreign? The parliamentary system
-which we have adopted is foreign.
QOur whole administrative set-up is
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foreign. We are following the British
administrative set-up, We have not
brought in anything new in our admin-
istrative pattern at all. Take electri-
city. Take the railway system. Take

the telegraphs, telephones. Take our
own medicines, What is not foreign?

SHRI ATAL BIHARI VAJPAYEE:
They are modern, not foreign.

SHRI S, XAVIER: Everything
foreign. Our dress is foreign.......

is

SHRI RAJARAM : The loudspeaker
itself.

SHRI S. XAVIER: Our culture
foreign,

is

SHRI MANOHARAN : We get
foreign loans,
SHRI S, XAVIER: I thank Shri

Mancharan. We are getting foreign
loans. Even for our food, we are
dependent on foreign sources,

SHRI RAJARAM (Salem): Every-
time Ministers are going abroad.

SHRI S, XAVIER: Everything is
foreign. So we need not feel shy of
having English as the best language
for our purposes.

When our Ministers go abroad, as
Shri Rajaram has said, what do they
do? They speak English. We have
been noted for the beautiful English
we speak in the UN Councils and so
on. So we need not feel shy of having
English, It is part of our life. We
have to learn much from foreign
countries. We need not feel delicate
about it,

Lastly, I would say that we are
not satisfied either with this Bill or
the amendments or the Resolution, As
the wisest person living in the coun-
try, Rajaji, has said, instead of having
this controversy of this language or
that language, let us call a halt to this
and say: let both English and Hindi
continue as in the present status quo;
let the present position of the adminis-
trative set up and the official language
continue as it is. We will have Eng-
lish. For the Hindi people, let them
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have Hindi as the official language.
There is no change necessary except
to say that English will also continue.
I am saying this because this has been
introduced ostensibly for the pur-
pose. But left to ourselves, we are
not satisfled with this Bill at all, much
less the amendments to clauses and the
Resolution. It will, on the other hand,
be very much against our life and the
life and welfare of our children, Unless
Government make up their mind and
resolutely come forward with an
amendment to the Constitution, our
fears and fright will not be allayed.
Let there be no notional or false idea
of dignity or of pride in a national
language. We accept, we want a
national language, but the welfare of
our people and our progeny, the life
of our people, should be the upper-
most point for consideration, not the
language. The welfare of the people,
the life of the people is more than,
higher than, is much superior, to the
language problem,

With these words I conclude, 1
would appeal to the Home Minister,
the other Ministers and the Prime
Minister to reconsider whether it is
possible to amend the Constitution to
accommodate the non-Hindi area, so
that unity may be maintained, because
unity in diversity is a fundamental
principle in Indian history. Let that
continue,

MR _SPEAKER : Shri Nitiraj Singh
Chaudhary. He is not here., Shri
Chengalraya Naidu.

SHRI HEM RAJ (Kangra): Those
who have not taken part should be
given a chance,

MR, SPEAKER: I do not know
which of the 520 members have not
taken part. Every party gives me a
Tist, and I follow it. There is no use
complaining against me. I called Shri
Nitiraj Singh Chaudhary because he
was here just now, but now he is
absent. Therefore, he loses his chance.

SHRI P. VENKATASUBBAIAH
(Nandyal) : There is only one doubt.
Seth Govind Das’s time is to be allot-

Official AGRAHAYANA 25, 1889 (SAKA) Languages (Amdt.)

7588
Bill

ted to the Congress Party or which

party?

MR, SPEAKER : I do not know, He
was speaking before I came,

SHRI KAMALNAYAN BAJAJ
(Wardha) : This is such an important
subject on which we would like to
express our opinions,

MR. SPEAKER : Everybody wants
to express, but we have imposed a
restriction on ourselves. We have
fixed a time and we have approved
of it, and we have to finish the matter.
It is not as though I am not anxlous
to allow members. I would be very
happy if two more days we can spend
and everybody speaks, Normally the
lists of speakers are there chosen by
the parties, I go by that. I do not
want to go outside it as far as
possible.

SHRI CHENGALRAYA NAIDU
(Chittoor) : I come from a district
which is bordering Mysore on the one
side and Madras on the other. In
Andhra there are some districts from
old Hyderabad. They were learning
Urdu from the beginning, and they
were able to cope with Hindi, but in
the other districts we were not able
to cope with Hindi and get proficiency
in Hindi-speaking.

when vou were Chief

Actually,
Minister .,

MR. SPEAKER: So many things
happened in those days.

SHRI CHENGALRAYA NAIDU: ..,
you pursued a policy that every one
in Andhra must learn Hindi, English
and Telugu. These three languages
you introduced, and for the last =so
many years our children have been
learning Hindi, English and their
mother tongue. There was no trouble,
and everybody was willing to learn
Hindi, and we were learning all these
three languages. Now, the trouble
started only when the pro-Hindi
people started slogans, They are irri-
tating South Indians and insulting
South Indians. I have heard so many
speeches for the last 30 hours here.
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Seeing the speeches they have made,
the demonstrations they staged, the
ministers breaking the law and court-
ing arrest—after seeing all this—if we
learn Hindi, if we are going to get this
type of civilisation, I am afraid we do
not want to learn Hindi. (Interrup-
tions). All these days we used to
think of Hindi as a very good langu-
age and our leaders have selected this
Hindi to be the national language ..

AN HON. MEMBER : Official langu-
age.

SHRI CHENGALRAYA NAIDU: ..
official language, and the people
theught that it is very good all these
days, but after coming here and seeing
this type of demonstration and the
people talking in an uncivilised way
in this Parliament about the other
people, I am not able to understand
whether Hindi has got any civilisation.
Even if it had any civilisation, it has
lost it now on account of these speak-
ers, and by their speeches these people
have harmed the cause.(Interruption),

AN HON. MEMBER rose—

SHRI CHENGALRAYA NAIDU:
Please take your scat. (Interruption).
So, Sir, these people, like him, have
damaged and harmed the propagation
of Hindi.

I remember one thing; you told us
a story in the Andhra Legislative As-
sembly. Sir, one day, two merchants
went to the market to purchase gome
merchandise. One man purchased salt
and loaded the salt bags in the bullock-
cart. Another man purchased coco-
nuts and loaded them in the bullock-
cart. They were both travelling in
the same cart. Unfortunately, there
was rain and the bullock-cart was
stuck up in the stream. Water over-
flowed it and the salt was melting
away. The man who purchased the
salt was weeping; then somebody
wanted to help him. But the man who
had purchased coconuts also started
weeping, saying that if the other man
got anything “I also will get some-
thmg."

80, here, we are grateful to the
Prime Mimnister and the Home Minister.
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The Home Minister has introduced -the
Bill to assure the South Indians about
the language problem and the Gevern-
ment wanted to implement -what
Pandit Nehru had said by way of
assurances. Pandit Nehru said that
Hindi may be the official language and
that English also will be existing for
some time till the others were able to
learn Hindi. But, instead of assuring
us like that,—the original Bill was all
right—some people who were interest-
ed in watering it down have intro-
duced so many amendments and
moved so many amendments and
actually, instead of helping the South
Indians, it is only helping the pro-
Hindi people. It is nmot at all helping
us,

Even if all these amendments are
helping the Hindi-speaking peaple,
Seth Govind Das, our party-man, said
he was opposing this Bill. Why?
Anyhow they are happy with the
amendments, but still, they oppose
them. They think some more amend-
ments will be agreed to by the Gov-
ernment. So, it is like the story which
I narrated: just as the man who had
purchased the coconuts was also weep-
ing, our Hindi men also are weeping.

On account of this Bill, I am afraid
that in Andhra Pradesh, instead of
continuing the three-language formula,
the people may think twice now, whe-
ther to continue this formula or to
discontinue Hindi. I am afraid that
will happen. In Madras also, though
the DMK people were agaimst Hindi,
there are so many people who are
learning Hindi in Madras State also.
There are so many peaple in the
colleges and in the Hindi Prachar
Sabha: they have all been learming
Hindi, But actually, on account ef
these pro-Hindi people their behavi-
our, the DMK people and others are
now going back and they do not want
to learn Hindi. This is not the way
the country wanted to be united, The
pro-Hindi people should keep quiet
for some time and allow the South
Indians and non-Hindi people to learn
Hindi, Let them be given another 10
or 20 years so that everybody ma¥y
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acquire proficiency in speaking and
writing Hindi,

If this Bill and the Resolution are
passed, there is a fear amongst the
non<Hindi people that they will suffer
in the matter of appointments. As it
is, if we learn both Hindi and English,
we will not suffer, But in Madras
they have said that they are changing
over to Tamil as medium of instruc-
tion even in colleges. In Andhra also
the Education Minister has said a few
months back that they are changing
over to Telugu as medium of instruc-
tion in colleges. If that is done, a
little knowledge of Hindi or English
will not help them to appear in the
examinations and get jobs. Therefore
they should be allowed to write the
examinations in all the 14 languages.
After selection, they can be asked to
have a working knowledge of Hindi
or English as the case may be. I
request the Home Minister to consider
this aspect. If the Government is not
going to change, the non-Hindi people
cannot agree with the Government's
Resolution and the amendments that
have been introduced now, allowing
only Hindi and English for examina-
tions and appointments.

oft qaow warw (faeet afqor) @
fag &7 4 7z fodsw o @99 g
ATHA § NI TG THHT GG A
FC aFar A gfy §  gargq o /LT
I FI AT ¥ 0 fivq 1T § I9% FIC
fa=re firgr mar Qar s 3= 71 faar
T4t iar a1 a8 fadas sfas avEas
&Y ST #1T T qHEAT T g A e
AT | AT R g & e AT
A wAT R

¥ 99 74 fagas & fadw s<ar g
Y gafaq 78 Fvar fr § gt amn g
ar fgedy et g | A< ArgwTET SO
2 A A W 3Er gw Ay e
g d &€ g\ gafeg ag Fem o
faay am-fer a® & ¥ A ¥ ;R
fort & faeg &, & gwmar § fF ag o7
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A ¥ gF wEC w7 A T g,
FAF M AW FLAT R 1 qATW
fget ar fr-fgt virar wnfat s Y
T M & fgr wT &) W@ AT WY
B A A FA G N G &) €
HAEAT FT g AT AT ¥ I2g A qg@
frwm faar war o1 o9 g wfaam
FA@T 91 AT fz= F1 Jw F TroreTEr
=gy far a1 g wrarat ag @ o
afeq Tz wrar afee oY §, qormE WY
¢, wwe o7 &, foaqr a0 ® wwF §
T} T ATYE § | dfeT T4 3w FY
Tror wrar =Y @, 79 F F1€ J1 77 ¥
21 ¥ IF X F FEIFIA AL
fwar war ar gaF o s wré foeR-
TR &, 977 7S qRaq § A g ar
¥ AT FUT & WAl § | T4 (q@e
{1a 919 7 gar dfqar &7 sEar
¢, g dfqa & arw fawars 130
T AT TATATIL G, 37T & /T
it & afy v ar ag feafa
A Gar 7 grr ) 9few dgw fglt
g WEd 41 IR w1 oo
W A ST €y @ A A e I
Mg & ATATHAT B S1E T E | FfwT
7 39 fadl W ¥gr w7 91 v @ AW
gfeq AgE § a9 aF T9 20 & AT T
Ay A o AgwaT g @ H e
W A g AT A @ ww qR
gt § 5 Agedt & amwaTaal § an 9T
qg W fagas T AT A dady
ForT A A A R
o wiw ot w1 5 gfez & gl
F Arearedl § AR W@ g raw
%% 7 £6 4 awmar g 5 dgelt
H1 a1 wrag FieqT A7 faeeir | o
AZEAT FT ATH F FI KBS A W
HaTy 297 g € I8 WA g1 TP FIEmT
fasw s

aw Fadr & fadw ad § AR
AT & T zuAl e el &
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g anfew ford &1 Y & &w
frcr @ @1 fet § @ od agw

FTHTT AR & | SAWAT Tq INH w1 |
fawit wrarst 7 g9 & afus wgeaqw
QT CF AW & H727 HAAT FT @A I
21 Taw tferfes arong | afe fom
®7 § 919 A W 2 A g T g
®7 FAT G @ GFaT § AT H 79
wrEat & sgm fF aww § o sue
AT g qar gaT Wrg WY S A
g afer A q@ 9T T IF A0 e
T & A &Y Ry AL AT IARY AGAT
werd | g SAEr qa g ofrertaE
FION § | G IFHT A AYAHT AT
A K G TET qE EET L T
FP ]| AW A TF W T A
amafer 78 81 3= famr & &= @ A
arafasas = oz § f5 79 9 amafy
w1 fafema 78 a1 7€ ¢ f5 77 %
FAYT FAM 1 T sty T AY 0
gRY, 39, R A AT ;W Al S0
o v o F AT F = A
I FT G99 F1% I8 THT TG EET |
o sfafa & & fog o faeft wmr
Y W AW F FIT AT ag I 7@ &
TS Ax wafg a7 g s =g
Uil

R AR CF A Ny @ g
. ag fodft oF 2w #1 A2 w7 wfa-
FAA FAXA 1 &9 g AT A A
wg1 a1 f5 gara qwr ag 7 &) A
ama gz & fr aft s feet Y 948 af-
w2 3 § oY arferre oF ot i &
fr for Y & < g =d G Y o
ftferiftm et od g ¥
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g7 afawrdl ®r ST T wEd T
eI F1 faars gml ama &) 99
arfews 370 ® AT H R FIETHY
7 & q@ = MeTETETH F@E J
Fg1 a1 fF gz 9@ fi &1 99 &
T amg e € F ae a7 1 fafew
@Y I U E A IW IH 370
#1807 & fod da i &1 amer o
F1E 9T 919 7T Ffgd | IF TS A0
F1 FlHE F § A FW TEN T80 |
et WY ©F Tom F1 N w1 afuwc
Tgt fear amar anfed | & e £ R
ETE AT T SuET Bre &1 qgr
afder s a1 gEET §E QA
fawrg & 1 SfFq anmee § 1 fa )
& faT a0 9w A &1 1 " AR E,
70 ag g #rgar € w3 sadr
WIGT F1 WA BIEA AT AEE 1 Y
AT A AT A AW R SR
ag sfaare I fr g 712 o1 a1 3w o
MUHT FEY <@ @ e q e gw
e wred # f farelt o ft ave oy
dfe ga% arg-a19 gw ag ft 78 I ey
g fo oy fFt 97 &) s

SHRI MANOHARAN :
SHRI BAL RAJ MADHQK : I try to
understand your feelings and ideas
sympathetically. You should also try
to understand our feelings and ideas
sympathetically, Let there be some
kind of an understapding.
A AFMT FH AL FHAT {F 319 9T
qAl FT@ IA AT | ATIFT  WrETH
& e wfeareat § dfew g
wferear § dR T W T
g | gTwT amg faur X gw e
feeit 7€t & 1 g7 M qwT 0w gE
F qrEAE F1 A= £6 9 F auwar
ifsmmd o awy aF audr oY
AT At f Y oY s Afw smfe-
T T gH ARAT FT 9T AT TEY
Tasad | T ITH e o) ofy wdeft

Why not?
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IEF T F TS W TEAT g
aea £

& faw & uF wifqww § v ofesw
afqw #faww A foedt Qad § @
vy wrgT 7§ €1 1 ag oF gar sifaee
g fagra &9 F ot A fer T @
9T §H & YT WA FA T EW A1
FY QAT § | WX GG F TH 9T
qTT FNS g1 aHl TEET G E )
R s e s @ € 99 F
at § % 3a #1 ofews ofaw sfamm ag
| @fFT §F Fgar = g fF:
It is a political decision and a politi-
cal decision has to be implemented
by political people. It is not to be
implemented by the Public Service
Commission which has got members
who have got wvested inlcrests in
English.

§ 7 fe=t w2, 7 afwsr 4@, 7 a=n
qET EH TAF AT 7 AU FvAT g
#tr g7 39 A9 #1 q@ FEifad
FIAT EF | A ATqeNE I afwe F
g ¥ F7 FE G A1 JaAT
F AT AR, A A T FT 91y A o
THA, FRT F T FT GG AN AT GHA
A7 AT dvE 7 ot I AT
TS F AT ¥ FT 947 g 41 g
T AT AT & AT g | AT AGrA-
wT g a4 ;W AN WA | S WA
waet 7 2 € v gl g &,
AR =1 1 F AW | F wgm
TEAAE Afam ¥ & FAAEE TVE FT
AT I AT A ) 9Ty A
a7 TaAaz afam @ & @ s
gaEqT § qQ AT TvEE@ @1 SO,
ag Wt fafesa &1 oo o g D
waer g, fow #1 fager w0 F v
T & IEE g W ¥ e Faifa
FTE | AT H H OF AT Fg &7 T1gar
g—ue famr aY o &) s, Afew R

Bill
g frzafaadam & g9 3o A
@t gf dw wfw #1 wra, g Wi
F T, ATHTAATT 1 W17 7 FIY
2| &1e 7 fAET qT——"Breathes there
the man with soul so dead who never hath
to himself said this is my own native Land.”
TG AT AW E, A AL W §—Ig WA
2w F g fred 20 aTel F g It
Rz, wgw fawr # g ¥
TG WTEAT AT | 1 7S T T I5veat
gE & T gt & 7 v awda A
F7a1, & gaw! faar o g Afew o
FA-HTAT AFT §, IH F HTCT 7 IJAL
WS A, WEE |, [Aqq q, qeH
g @ st 75 gd o, 9y w WA
T TG B TH AT A GEHC AT
quE | A A /YA F WA §, q
R | g fed smeww g fe N
TAAATTY 15-16 919 Tg8 a9 1 4T,
TAFATTL § I FT G FTFL, 39
Fifaa @ i fifow sT—FT
W g oY AT w3WT & @ 9T W
FT G T 7HH | (g FT gHAT
g2 #aw fawqw F@ & I T
g o g R gAEfedw
oY gifT Ay wfar wreat A, fom
et ®1 F=9 forsyr A 1 7 AT OF
qrfeqor 427 F7A7 gvm, e W E
frafevmaw i 5 foa § | &
amar g fr dfqgm 7 fd &1 s
fear 17 & AfFT fEr N I FT At
sragre § @ faem 1 3w faw F oY
IT FT A FA AT AT §, AfEA
f5T o7 ag 37 ®qW F1 90T T F
FHAY, I TF AN F gIA A IAE
sfa Afedwa Gy agf v 1 afr s
QAT F7 Y AT T AT A1 E L
AT 2 & fgr 78, T FroFAr R
T A & fod §, 99 # g qO-
qT FRGA ATOF AT § | KfHT gL
% fod 7ang =t & fam dar s
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[ weow wetw)

FW T 773, faq5r wqrE Fiw 9%
%% awaE, ATt A @
Tw & T g

Mt ety qeR (qdAT)
oo qgRA, W fadae 9d gE F
T A€ avan, Fife W 23w W fga o
Fafi ¢ frgw i #t oo wwe &F
an wAAT W o @HEC | 3fRE w®
Taman § & fegeam e s & 5
W g ], W e & Al @ @
A QA gEau g ¥ g
w fod & 5w fa@ o 9u @ af
M@ s AN § Y agw A
a9 gf, 37 %1 47 @ R ¥ g
TG T AT A 7 AT 0 w0 =
FT TF THIER TRT AT QT )
T aww | ag T A e
SN AR F AW N awma §
o T md ¢ R w an
2y &Y Wt g 7 A e s
g W@ oW A TP R F A
welt &, 59 ford o #g w%a § i o
WTET § SR /R 3w IR A @@ g,
;e 99 gg @ T WwT G FAEAY A
fex arIaaR F @

# sfogr A a1 T f—ow oW
FAT A F AT X AT AT F i
S a7 Fre g€ T9 AT F A9 A
FTH | gArdy wrer % a1 q7E 9
oT AT Wi FF st w1 fsyor
2 Feft awa § gard A o< afeaw
¥ agd wrFw gO, Adn ag g fF
FAIL AW A AN H IF W q:q @A
AP HR AT N AR § g
wieT St &) IH g ¥ SAw o
o e g g s ok W v
fodt =Y, & g 1 s & 5w am)
qR T HT WS guT 9@ gk iy
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A aw AW @ I— g aw A
vl ¥ fede A fFogw #) waely
foamet 1 3 =7 @A uw @ vl
e & fad—wmfad fF wlel @
T TUF G A gid fR W
A st | wifas oo ¥ & s
s et W & s s g fe
HIG® FTC0 TN T § T4 wwHr w9
w9 &7 W qfcadw #¢ 3T &, W A
CECEL - S

A4 e f gwne fafa fas ot &
oF a Fa & ey @wq aer ®1
gIeT 9§ &1 Wiewgd afai a1 F%
AEHT fare U | uF SAmET 9T fF Qe
dte "o o IMH FW A BEw
WEEX F ®T § UATEE EAT #4494,
afew aga & ferdt W wepa & fagma
AFE 7Y T F § 1 &7 arfaE Fron |
& A AT HHSA FT A | A
& Fg wrgaT g R oW wi i qw
e & f gara 3w gwl F mia
W q W AR & T a7 A g
WYY ATYT Y W1fEE | F oW A Ay
wwa § fF i s H A ag @
T § o A Y, gefed fe w4
FE 9 IW FT qF aga A9 aw q€r
g e f o famm @ gfee &
fer s=mastt &7 Sor faww Al
g 8| e ¥ fod g wmas
T ®Y TEAT AT, A # OF v qar
g | s § dwAmEsT o fawm
SNt & Arenw § Af  fewrr sman,
SATITY ATET & wrenw & fammar e
qq S F sifsa—aar 9 9w
AT F Aremw ¥ fw gy ? A=
F AR A IR E ) &
ot og gwTa e Fgare R e
I A q<=t # fowr W ower &
ATSq § €T wifgg | W A S W



7599 Official AGRAHAYANA 25, 1880 (SAKA) Languages (Amdt) 7600

e 6 s Mgl @, afew
fearr @ F@i A W ¥ 17 AN
qEgE, 20 qF TgW aga A faAr T
T T w1 fre=g fear 6 o 3 &Y
gaamar fgdr @ fgm | wx 3w
v ag freea gt e sl gt afga
A 20 WA F gW AT drw o 9,
& STt &I A F FE WA
& & &feT o W & f—

fom ) 7Y faw 30 77T gy wfwme
(.

Tg R 7g ey fa @ 6k s
aaE g

g Wi 78 g, foa| & =T aud 24
BT EEMAA 7 g1, T F ATWT */T
AT 7 &1, ag ¢ &9 05 § s waw
§U WIzH & FuE 2

W AW Al ¥ g ¥
faema 3 ToTaT T TN @
Futeqw ¥ @ aFAT 8, AMKA AW
@A Y & fod wur fear ? g
ey graT g fF gk aga & fafex
W, St 70 q@ ¥ wUEH S
A 7 7%d, I9F aA Aagd At fE
qid ¥ A9, wiad & 5y S S
FIAFATART G | F Fgn wwgan g fw
qg a0 G W FY IWG AR H
o 3 Afg § o of@dw s
wfgd | & I AET ¥ FgW g
g f& oo @ fasas 7 aga & ofdw
AT FT WG T AW IO 0K agT IH
fesiard & —uw faoderd & og
fF e gt ;1 soAT g SR
ga? g fr 0 g ¥ st &
& & &1 =R FE ) FEE
o ¥1 framat 7 ag i@ =l @ I,
W™ ¥ fg=fr &1 w=r Ay & wwa, 3W
¥ fod wow s w0 ) T R

#uga ¥ g g, few Y v aw A
LIUCLSS/67—5
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e T w3, /e g e ol
&, wgt e ¥ AW I @ F o
arft 7€ 5 ¥ sl o o i@
e 7 w17, a9 a% I F 9 FreNvw
FAT IEM—Ag T A W s
fr @ goq o fedfr | | afFad woA
o e 7 A, w wwawd
g+ #1¢ AfeTew ag vy

# oF a| WS W qae—a|
9 FTATTHY GUT, oG GHTL rwaar o
3 #g1 fr ag ) asaae &1 s
21 IEH qE W6 F Fgr a1 Afew
T T FE, A FATE | ST g
& mEER & fdw e fafre
gug | 8 o WA g g,
& srew fafaee gu—ag Y doir #Y
T &, Sfa 7§ wge gE § 6 avaaE
W ¥ fF gofto ¥ fiw wmgw fafrm
gq, wre wifaw 3fe § afr £ fge
g 9T @—a1 o Po 31 F AW
Fan wg g f fige 10 s @ &
JuTH # 9 fE auTe S A qrfe
A FTH G, 8, T R F IS
8 WA WG &1 AR AT AgE N
FEgUA, @ & W@ ww faww
aedft oft wrelY €, agi Y grew AT A}
fad 1 go fro F AV w4 AN &
@ T wew qTar @ H e
i @ &) guma § fF ara dw gmr
¢ 7 T awg ¥ go o fagyar w=n
mT | dad fglt A= & § e ad
& g, mifos gfee & o de #1
fawre @1 wfgd | AEwam A gw
T& g 5 g0 fo ®1 § wrzw fafeex
@ e o8 ot womarfers T g,
S g1 F W A, ag & wdw afer
et +fr smew fafaeee & awear <@
T ¥ Fid Iy & fm 2w & wifaw
P masTa ) o Mo dfam
g % Iwfe gk, 9w & fad N faw
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[ wwit are qeda]

# aga A9 § WR & wwwan § fF oo
aes =T faar ST afed )

& g AT ¥ qg N 9 w0
g § v aframie & aga & @
e dmar sl g 9% fad o
gfaar sem 31 gt A FfA-
FE FT W T g, IW H W Figh
FEAT g TEAY [T FL |

SHRI MANOHARAN
North): Mr, Speaker, Sir, I have
been wclching with greet intlerest,
without interrupting anybody, what
has been going on in this House in
the name of the Official Languages
(Amendment) Bill Prejudices and
passions were introduced, heat gene-
rated, strong words exchanged and so
many other things happened. Right
from the burning of the RBil! down to
the passing stage of the Bill today, 1
have observed certain spee:zlies made
by top-ranking leaders of political
parties in this House. The constitu-
tional pundits went on racking their
brains to establish their claim as a
genuine one. The legal arguments
were advanced, the procedural wrang-
les weie on, the rules and rezula-
tions were profusely quoted to estab-
lish their respective claims. But, Sir,
so far as may party is concerned, be-
yond the constitutional contemplation,
beyond the legal arguments, beyond
the rules and regulations, we believe
in one thing that there is something
noble and sublime, that is, human
understanding. Unfortunately, I am
sorry to say that, the human under-
standing was conspicuous by its ab-
sence in this House,

(Madras

SOME HON. MEMBERS : No, no.

SHRI MANOHARAN : What is
required today is not the emotional
outburst, But what is required today
is, according to me, fusion of minds.
But so far, after having listened with
rapt attention to all the speeches made,
my understanding is that the Hindi-
speaking brothers here have con-
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veniently come to the conclusion as if
they are the chosen lot to rule this
country eternally with the wretched
language—I am sorry to say ....
SOME HON MEMBERS: No, no.

SHRIMATI TARKESHWARI
SINHA (Barh) : Sir, 1 take objection
to the words that he has used, the
‘“wretched” language ... (Interrup-
tions).

SHRI MANOHARAN : I am not
yielding; I am on my legs.

SHRIMATI TARKESHWARI
SINHA : I take strong objection to the
word “wretched”. You would appre-
ciate that the word that he has
used should not be used and, I think,
you take proper action to see that the
word “wretched” does not find place
in the records.

MR. SPEAKER : You cannot tole-
rate one word ?
SHRIMATI TARKESHWARI

SINHA : There is a limit to patience.
We cannot tolerate this...(Interrup-
tiong).

MR. SPEAKER: Let us pot
any outburst now.

SHRIMATI TARKESHWARI
SINHA : Why should he wuse such
words ?

MR. SPEAKER : Order, order., Will
you kindly sit down? All sorts of
words are used. Let us get on.

SHRI MANOHARAN : These people
are thinking of ruling the country ...
(Interruptions) I am prepared to
amend myself. (Interruptions).

have

MR. SPEAKER:
rate one word ?

SHRI RANDHIR SINGH (Rohtak) :
It is the official language of the coun-
try.

DR. SUSHILA NAYAR (Jhansi):
He pleads for human understanding.
Then, he should use words which pro-
mote understanding.

MR. SPEAKER: It does not mean
that it is unparliamentary, It is
hundred per cent parliamentary.

You cannot tole-
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SHRIMATI TARKESHWARI
SINHA : I would like to know from
you, Sir, whether the word “wretched”
is parliamentary or not.

MR, SPEAKER: It is cent per cent
parliamentary.

SHRIMATI TARKESHWARI
SINHA : Do you mean to say that it
should be allowed to be used? We
strongly protest, This cannot be tole-
rated, that the Official language of the
country should be called a wretched
language.

SHRI MANOHARAN : Who says it
is the official language of the country ?
(Interruptions)

SHRIMATI TARKESHWARI
SINHA : We certainly exercise patie-
ence, But this kind of a thing can-
not be tolerated, They do not realise
what reaction it will cause outside, I
would like to submit, whatever ruling
you have given that the word
“wretched” is a parliamentary word,
that the use of this word is not pro-
per. The use of this word by the
hon., Member, I may submit, carries
very dangerous implications. ... (In-
lerruptions)

MR, SPEAKER : She may please sit
down.

SHRI MANOHARAN: I am on my
legs. 1 am prepared to say....

SHRI A. K. SEN (Calcutta-North-
West) : May I rise on a point of
order ¥

SHRI MANOHARAN : If that parti-
cular expression offends her mind, 1
am prepared to replace it by, *“a
beautiful, flourishing and noble langu-
age”.

SHRI A. K. SEN : That is very nice.
I belong to a linguistic group which
is not Hindi, But I am proud of Hindi
at the same time just as I am proud
of Tamil...... (Interruptions)

MR. SPEAKER : Let him have his
say. Later on, he can be contradicted.
In the middle, he should not be dis-
turbed, The hon. Member may con-
tinue,

Bill

SHRI MANOHARAN : T have heard
some important leaders of the politi-
cal parties speaking on the official
language of the country. I think, it
is high time for me to explain and
reiterate the stand taken by the DMK
in this matter. Rethinking on the
official language policy and reappraisal
of the Constitution is a must and the
situation demands it, This is our de-
mand and I am reiterating that.

Arguments have been advanced that
Hindi has been accepted as the official
language in the Constituent Assembly
and so, we must stick to that, I think
that was the argument advanced by
my hon, friend Mr, Vajpayee. So
many friends here, good friends of
mine, Hindi friends, are pointing out,
“Don’t you know that there is a pro-
vision in the Constitution? Article
343 states specifically that Hindi shall
be the official language of the coun-
try with the Devanagiri script”. But
my, submission is this If anybody
intimidates me and threatens me by
saying, “Don't you know that there is
a provision in the Constitution *" my
reply to them is, “Don't you know the
bulky document of this Country ? The
Constitution of this land has been
amended twenty times according to
the fleeting fortunes of the ruling
Party without any sense of compunc-
tion. If that is possible, I think, the
Constitution s to be amended to suit,
to meet, the demands and aspirations
of the people of non-Hindi-speaking
areas.”

In 1863, while introducing the Offi-
cial Languages Bill, late Shri Lal
Bahadur Shastri said this:

“I was just now going to say that
there were two or three things
which the Prime Minister had sug-
gested. One was that English should
continue beyond January 1965, The
second thing he said was that there
should be no time limit prescribed
for the purpose. Thirdly, he had
said that the views of the non-
Hindi-speaking people should be
taken into consideration before ar-
riving at any final decision"”
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Now, in this House, I could feel the
behaviour of my Hindi brothers...

AN HON. MEMBER : And sisters.

SHRI MANOHARAN: ... and sis-
ters like Mrs, Tarkeshwari Sinha, She
is wvery aggressive. But, of course,
to me personally she is very sweet,
Arrogance and intolerance have been
displayed on the floor of this House
by the Hindi-speaking people: of this,
the late Prime Minister Pandit Nehru
had his own apprehensions even in
1949,

I want to quote that 1949 Consti-
tuent Assembly. This is his speech:

“So to come back to the basic ap-
proach to this problem...”

He is asking the Hindi friends;

‘Is your approach going to be a
democratic approach or what might
be termed as authoritarian ap-
proach ? I venture to put this ques-
tion to the enthusiasts of Hindi be-
cause in some of the speeches I
have listened here and elsewhere
there is very much a tone of autho-
ritarianism, very much a tone of the
Hindi speaking areas being the cen-
tre of things in India, the centre
of gravity, and others being just
fringes of India.”

He says:

“That is not only an incorrect ap-
proach but it is a dangerous ap-
proach. If you consider the question
with wisdom, this approach will do
more injury to the development of
Hindi language than the other ap-
proach. You just cannot force any
language down the people or group
who resist that. You cannot do it
successfully, You know that it is
conceivably possilbe that a foreign
conquerer with the strength of the
sword might try to do so. But his-
tory shows that even he has failed.
Certainly in the democratic context
of India it is an impossibility. You
have to win through the goodwill
of these people, these groups in
India in the various provinces whose
mother tongue is not Hindi.”
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MR, SPEAKER : This is the third
reading I would like to point out,
Mr. Manocharan.

SHRI MANOHARAN :
speak so far.

MR, SPEAKER: I know, but this is
not first reading.

SHRI MANOHARAN : Within
minutes, I will finish.

I did not

ten

Sir, this is the caution given by
Prime Minister Nehru. Even in the
Constituent Assembly, Shri Vajpayee
was telling, while the national official
language was discussed, some South
Indian representatives like Mr, T. T.
Krishnamachari, and Mr. Gopala-
swamy Ayyangar suported it, so it has
been supported and ably assisted by
non-Hindi-speaking leaders. My
answer to that question is :
blunder has been committed in the
past by some people, we are not
expected to swallow all this blunder
and bunglings done by those people in
the Constituent Assembly,

SHRI D, C. SHARMA (Gurdaspur) :
He is speaking for the second time,

SHRI MANOHARAN : The second
thing is: each and every State resen-
ted terribly and reacted forcibly
against the introduction of Hindi, For
example, let me quote, with your "
permission—you are to learn:

“We can hope that our posterity
will be more tolerant and wiser and
hence they may be able to find an
agreed solution for this problem.
Our intolerance has already divided
India. Let us not divide it again.
Instead of imposing a language on
posterity I believe it will be better
for us if we leave this problem to
be decided by posterity themselves.”

This has been explained by Mr, P. T.
Chacko, an ex-Minister of Kerala.
Then. Mr, Ramalingam Chettiar repre-
senting Tamilnad, reacted sharply. He

said, ‘while I was in Delhi T felt
absolutely as a stranger ,
AN HON, MEMBER: ‘as a

foreigner’.
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SHRI MANOHARAN: *, . L as a
foreigner because of these people'’s in-
tolerance and arrogance, lack of
accommodation and lack of a spirit of
compromise.’ Everything has been
pointed out even in the Constituent
Assembly. Let wus not forget. 1
thought after 18 years (Interruptions).
I thought that after the march of 18
years, these people would have been
mellowed and, to a certain extent,
reformed. (Interruptions) I wish they
should,

Now another question is—] am go-
ing to finish very fastly—the present
Bill, T think, is nothing but an imposi-
tion completely. You know there are
three kinds of marriages,

SHRI D .C. SHARMA rose—

SHRI MANOHARAN : Mr, Sharma,
you forget about it. You are in the
evening of life,

Sir, there are three kinds of marri-
ages. One is arranged marriage.
Second is scintillating, exciting love
marriage. The third one is the com-
pulsory marriage. The imposition of
Hindi comes under the third category.
It is a compulsory marriage and it can
never deliver the goods,

SHRIMATI TARKESHWARI
SINHA : Sir, under what category did
he marry? It was very much an
impossition, Sir.

MR. SPEAKER : He is a bachelor.

SHRIMATI TARKESHWAR!
SINHA : Then it is free for him.

SHRI MANOHARAN : Let her not
be frightened please. (Interruptions).

AN HON. MEMBER : He is a bache-
lor,

SHRI MANOHARAN : I shall prove
that separately.

Now, the problem is this. So far
as my party is concerned, the pro-
position that Hindi alone will be the
official language of the country will
never be accepted. That is my first
humble submission,

Bill
Secondly, I find that here all are
against English., Let me categorically
declare that I have neither conjugal
devotion nor filial piety towards Eng-
lish; English is not my mother-tonguc,
but English is a language of know-
ledge. English is an international lan-
guage. So, while I approach English,
my basic approach is from the utilily
point of view. I think English could
serve a lot. So, let us not lose Eng-
lish, because it will serve our cause

and serve our purpose,

Regarding English I want to say one
thing. Systemtically, people are talking
that it is a foreign language. But so
far as my party is concerned, we never
accept the proposition that English is
a forelgn language. The simple reason
is this,. We have got the Anglo-Indian
community in our country, and this
community has already been accepted
as being Indian nationals. English is
their mother-tongue, Automatically,
logically, any sensible man can accept
this proposition that their mother-
tongue should be included as one of
the national languages of the country.

SHRI BAL RAJ MADHOK: What
about French and Portuguese also?

SHRI MANOHARAN : They are our
[ndian nationals. after all. English can
be accepted as one of the finest lan-
guages which can serve us. Certain
people have been characterising Eng-
lish as a language of oppression, &
language of coercion, a language of
tyranny and what not. Shri A, B.
Vajpayee was suggesting personally to
me ‘Don’'t you know that English is a
master's language?’. That was true;
it was a master's language, but after
August, 15, 1947, let me say that it is
no longer a master's language, but the
fact remains that it is a master lan-
guage. For the information of the
House, here is a quotation which I
have read somewhere. This was said
in 1963 by a prominent citizen of this
country. Of late. he has become a
dominant man. He said:

“English is no longer a foreign
language. It is more or less like a
national language of the country, It
is not at all a foreign language.”.
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SOME HON. MEMBERS : Who said
it? Rajaji?

SHRI MANOHARAN : It was our
Home Minister who had said it, and
I shall presently give the place where
he said it,

SHRI Y. B. CHAVAN: I am not
denying it. But what was the context
in which I said it ?

SHRI MANOHARAN: He said it
when he was our Defence Minister.
Since he is not denying it, he is with
me, But, unfortunately, while he is
with the Congress people, he speaks
something different.

SHRI Y. B CHAVAN : Now let the
hon Member be with me.

MR, SPEAKER : The hon, Minister
may be with the hon. Member or
vice-verse, but I am with the House
now,

SHRI MANOHARAN: It was a

friendly chat,

Now, let me come to the conclusion
of my speech. Finally, we are being
accused and we are told that the DMK
Government is the only Government
which is opposing Hindi tooth and
nail and they are rejecting lock, stock
and barrel the proposition that Hindl
alone can be the sole official language,

AN HON. MEMBER: Nobody has
said that,

SHRI SEZHIYAN: What about
Bengal ?
SHRI MANOHARAN : Here is a

quotation which is pertinent on this
occasion. and I shall read it out. It
reads thus:

“There is no Rashtrabhasha for
India Gandhiji committed the
biggest blunder by calling Hindi the
Rashtrabhasha of India, There are
over a dozen Rashtrabhashas for our
Country. Having recognised that and
having recognised each as equal to
the rest, the practical expedient
should be to leave it to the histori-
cal development to decide which is
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to be used for inter-State Commu-
nication.”

Referring to the Hindi
non-Hindi conflict...”,

—that famous man described—

versus

“with the aid of statistics compil-
ed by the National Council of Ap-
plied Economic Research on the per
capita income in the various States
of the country, that the most back-
ward States were the Hindi States.

Uttar Pradesh which had a per
capita income below the all-India
level had produced all the Minis-

ters.”.

The last statement is beside the point.
What I am saying is that Krala is with
us. You may ask me ‘What acbut Shri
Nijalingappa and what about Shri
Brahmananda Reddy ?

SHRIMATI TARKESHWARI
SINHA : Solve your border problem
and other problems with Kerala and
then talk about Kerala being with
you.

16 hrs.

SHRI P. RAMAMURTHI : We have
no border problem with Kerala,

SHRI MANOHARAN : Send these
people to the borderline,

Ultimately, what 1 say is this, Let
us not sow the seeds of disintegration
in the name of language. So far as
the DMK is concerned, we have al-
ready given our philosophy of sepa-
ration, Once it is buried deep, it will
never be revived. It is a categorical
declaration, But my warning to the
Home Minister is this. In case Hindi
is imposed like this, I am sorry to re-
mind you that these people will creats
conditions wherein integration is an
impossibility’.

With your permission, let me con-
clude by qouting a poem of Poet
Laureate Tagore cited in Gitanjali, ot
which I am reminded now :

“Where the mind is without fear
And where the head held high,
Where knowledge is free, and the
words come from the depth of truth.
where the world hasnot been
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broken into narrow domestic walls
where tireless striving stretches its
aim towards perfection, into that
Heaven of freedom, my father, let
my country awake”.

That was his dream, If that dream is
to be realised, I request the hon.
Minister to drop that fantastic propo-
sition that Hindi alone can be the
official language of India and embrace
and accommodate all the languages
listed in the Eighth Schedule as the
official languages of the country.

MR. SPEAKER : Shri Bhola Nath.

SHRI J. B. KRIPALANI (Guna):
My hon. f{riend has forgotten one
thing. He must remember that Eng-
lish is also a language in which every
educated person speaks to his dog.

il WIS AT (AT ) : Teaw wErey,
o 0o Fo ¥ wrE T oF NI F
|/ QAT WO FETS fEAT 9v) #
W OF I AT ¥ FgAT QT F—

EFFT JA & A 2,

AT F IGAT G |
o THo Fo & 7IH ¥ © 4 fF
gfefady & fod =i ¢ gfefadt &
RAH, WA HEISY, 69 @M1 & (GATT
# & AT gw ¥t I 3w fd, weme
#Eea, § WI9@ FgAT AvgaT g ag 0
W s §, @ A GO & AW
THRA A a9 ¥ § w@A aw W g,
o a7 ot a9 qeells &
&, ST T F TATTA FT AT FT =T
g @Y AT aEers Ag g

‘g & am ¥ e wrerarEi
w frar @re 5@ § & o
¥ 2fefesa 2 T 919 ) F@wEAaT |
A F IR 20 AT W, ™
20 TGt Fo ow off 40 agr o
@ wC @, ot fF fel felt wRw
FT WY 1§ F @R T@ I qA-
FOIT U1, dto Ao T wiF, waT foAw
Wk, %Y W@, wre ard, qedt wd,
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A7 W, W AT of At 9% Fa e
AT gu e ¥ a2 gweE ¥ A
97 ®o THo Fo ¥ Bred F gAY
sTgaT §—9 afefafe oz o w8,
T forw a9y ‘e’ #1 s 9w @
a1, 39 qHG WR TEET }1 @ 91, F|WiE
TF dgd 9¢ 94 FT & faw § woar-
BT &1 AT | AL USETH F 01T 3%
faam wrfo @e wge WE, §F §T
S 9% gU A, T F & @
wrefaat & wara sw fe 1 fede
A P K AT 1952 H Toeww
%1 fafasdt & a1, 70 IW T9w ow-G;:
el AT 9ga 4 e R e
W I g Y fa¥, 3§ Teem
F1 & Y w7 O, SuraET gf
W ¥ Tg aF fF swewed o,
THe o "o 4, o Fo ;o W
Mt agi T AT aRar Fa &
@ FET I E—AT IJIT F q
zw fad a7 #gr f gk afeor & s
TH W4T F1 TEY GHAS, T Toq A
# AR w w7 A § fF o
T & A= P FF & qJ&
¥ aga & 79 wré gf o A A
AT FT TGT TG T HA | g
agr &frel foreEE i FT ¥ ww
—2 e F D F 9w w @ §—
Mo fEFIaTwaEd
fara frar SmaT @, T@ 1 [ e
TATAT AT § | W T 9 39 ¥ =y
imiamsag wfasaifs
Tt 9 g% wrow fad gfefad wmr @
SR AP Y 9T I ¥ W AX
g1 W wr oz o g gfefedt

, WTET | WX OEAE FT F1E W

"o To THo § HETH & fordt wame fear
9T, @Y 99w ag 97 F afawr drecdt
gy, ag =@ 9 D T FT wRa
A ag Agr ¥ AT H AT KO
w T 37 wyar daer fam @@
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[ wiren wTa]

# q Wenw WEIRA, I AEYW FAT
§ oo @ & ar &, Teeaw
T I Y W PR AG AT
sqrar e gf §, A FAT R N
Twagidvwmagagtfs
TR TV F g g AR T ¥ FEA
e & fod o @ s A EY
¢ wRreal #, Ju o A FE 7 7
¥ fa@ 9w 4, afe7 wod oF T
et vt forepre b g F1¢ 1 e
wioh § fora oma, aw & suen F o
SR A | FAIR FGT IR AFAT Y AF
[ 3 FwTer ey § gy f—e it
't #1f & I F@ H—a Ao
& weiw & S F1 arSfar w1 ar
HIE T qT HALET FT T AT FT
& ¥ FTT ¢, A a4 WIS F I F,
M r AT g & & agi #
s 7 & 7 997 & o

& & ag FF W g 5 0w e
7% o1, fAwsT WoETHIY g | g Wi
TR F go o § T §—ITo FaET
AT gw A1 goe § af off, T 9
gt T fr e A7 4, ofor Eew
%, g <l 3 787 W faenfadi w1 o3«
frgn | W ¥ 9gW T ATCEAW S agl
qx @, IR faniemt 8 faweror
fean fF @= T T arfeamiee 1 8%
W1 g A A O, T g
# A AR " ag T Afad s
grge & wrd  forardT 7@t o 7Y AT
qg ga T FW AT

W & #rf ag T 5w wRe
# afd o aga 7w w1 o fw waeh

# foreht Fwrew @Y, aEw A q,

¥ ¥ gz T2-Tg aga o A A gE—
wife A TfAw W AW W T
wgr ot £ ot gw fdy IR § Avew
g7 O FTHN T [ @A 5@
E 4]
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TEr 9T FTHAN W F T 1
fo* gr—arrawr St w&i g ? &
AR FETT Agar g fF s
ot & g w1 FTwr gz av R oAt &
o THo Fo ¥ faard Wit § W
ST ST A ¥ F9r o s
F¥ FTHTC A 7 A qH AT FT T
faedare a8 &1 & wowr T@emT
argan g 5 o ag Y o 3w W @
& = § g faEl #1 ST aueen gf
g ars gk faafagi #1 a7 =
g & foF wra v of fgedy st efeergre
2 Ew ¢, qg WIHTEo To MHo H T
[FAT ¢ W A TG FIAT 1

# e SEl A 99 7 @ 99—
94 EW g9E A # oy mfsaEr &
Sifee gu at gw 7 a1 fF &= A
Ak fedt & aey gu d-ufor AW
fafree & =7 Y M § gwer W
5T 91, gW Arn A & fE g G
T 21 fiF I AT A7 0 B AR
g, @ fad gw & e fagen e o
gt 13 /T AN aa AR W
3 faenfygl & g &Y, 37+ awEmr
foramr aga wgr A fwam)

o Iax 93w, faer sRwAs
wen g@ETd 7 ag freeg w7 faar &
fe gu ao zEr Y &1 wifefaw
A TF @AT ARS &, (BT W
g § 5 "W goR IO Aieh W
ATEAT 9TES ¢ | W o AT & AT
fgr 7t ArgAT =vEq, Afew w9 g
ST A 1 q @R ¥ AR ey
TR T R i—w A FwH
wraeT gfefafe ange e = 8, @ e
f AW, gl %9, T, e,
¥ 9F & G99 I TR Y {AT
ot @ | 9 fad gaw ag Adt & fw
a1 9 fig 1 qrETaaE 9T @ e,
afes wm sod gRefafe am= o
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¥ W R A g o gt
AT ATE G Y AT FI R E | gAR
faofoat & ot ot wF & Al
Afd 1 woR g7 9T ST T FT
forr 2, aga a3 TS AT T,
YR GFTEE § gATE FEET I H9AT
WIS FATAT, MO gaTe I gfefafe
¥ wfd a7 w1 aEaEE SETT-
#fe v & W@ v e § fe v
T % gard el F wm w1 aford
WTOH! SAAT qHg @ a1 oA qgt was
wared, Afe dgarh w2 3 9w
AT 7 SAA A Afad |

Qﬂﬂu‘lﬁ&'lﬂ'ﬁ(m):m
WEEq, §9 ¥ T # "I WO T Y
AR ¥ vw ot aohy, oF 09 duee
Y, fo® srq ggq WA Wgar 41
Ak it fe @ Fw ¥ g R
R S 7 s 7@ fear g aonew
oz qv:

“Provided that English and all the
languages mentioned in the Eighth
Schedule to the Constitution shall
be used for the transaction of busi-
ness in Parliament.”

e WEIRA, g6 dg A qed q
& g =rraaT & oY qEer 7 9 fad
&7 A Wid g, g 9@ 9§ I WG,
T AT A0, anfwe, da, o A
WG Eas K §, 39 ¥ #W q W
A1 fremr wifge fF e oot am
a8t ol & sgla vy a1

e wEEy, § W0 #7 feT a=r
2 =g g f s o 3R 1T
T T W9 AYAT WTATHT FT WIRL
fargr 2, wrow wYeT R @ Ogi 9X AR
¥1, w19 7 gg f arewa far fs a
Fifig &G fr &7 & &9 GO oW
& foreif o e, aorit &1 g
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g g aife & AT N | FreET AR
& 9O wTer  qg Aiwoaw )

WSO WEEY, WIS A AT A4
f& aFam &1 qew s A 7 aifs-
@y Feawuew, Afw qu agt S
W W & 9 U A 4, 9 99
&7 YA 7T 67T § AT & Jgi @ o0
v g frama ok deede ¥ wmar
9T AU, W AE WO qg A
& WoA et § e wgw 8 A
AT FEAT WA § e N ot A e
ug ft awy § fF g @ fr wrfat oF
Y gaitew @ aO® &1 7 femy O &t
9 ¥ FTH FEAT E

@ i A & sgn W § W
7% ¢ fr gt aw O W & e
sifaa 1 9 ywT 91 39 7 g7 Wl
I w7 wgr v

“One State will communicate
with another State in Hindi or in
its own State language or English
as it may choose..."”

R T Ao g ar 39 &
art & ot witwdz gw vt & faar alte

Tal .

“Members of Parliament shall be
free to speak in their mother-tongue
and the Parliamentary Office will
provide official record and simul-
taneous translation in all the langu-
ages so spoken.”

“The Central Public Service Ex-
aminations will be held in all the
languages of the Union States; each
State will get its quota in the
Central Services in proportion to
its population.”

“All the languages included in
the Eighth Schedule to the Consti-
tution shall become the media of
All.India/Central Services Exami-
nations within a year from the
adoption of this resolution.”

oow agey, & ag A wgar
ar &7 T AT 9 A¢ wgar fie g



7617 Official
[ ®o wYo woli]

1§ oF wrwr, fe S A Qe @
I 9T WA Ay 99 av i s F
FAX AT AT A WA WA I §
& gfew ¥ wredt & fec g feamn
e § ¥9 &, Afew @ 2w A oy
q |, TN AT ;O e
AT FT G g T AAAT T | WIS
Wt i€ #gd & f5 F @7 9 @ g
QT §, & Sl § afew 9z & wegw
&3 § & ga % wmer oF fadaf
arar A & @wdr 1 e wEiRy,
o wEr a7 §eA fafesieme #
WF F@ U OF qgd O w4 A
AT § ATaE qfEE 99 15 § 39 ™o
A J 4% FF 9T

‘T AgeE A X ¥ A9 &Y
qEFE w40,
Wt o AE § s
araragTT g o'

fer O M am sEA SO A1 7w
W &€ A fgly W e &
a1y fdft swg 9o W 1
g R A ST S G W F
fag & Wy SEaT g | W F aurd &
AEAT § WEW & e WA wwgi
g 1 fF 32N & T fan g e
£t ofwdew arfremme & 7 €
wrfeq | wufau sera s, & gaT
ag wg fF oo wmar & wrere 9%
FT 44T A &1 A T AN AES § |
& arr T =nfey fF g i fegat
AR W fggem . o aw |
g anreardy fom & ¥ 9w g @ FH
o Ot wTeT § w9 w0 § arfw gw Ow
ZO W TR T | 7 I WL A
# diT ot ol I W v
‘e ad} faemar wow & &< e,
iR ¢ o T ¢ et g
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SHRI B. SHANKARANAND
(Chikodi): Sir, I was very much sur-
prised when I listened to the speeches
in this House. I have heard members
from both sides speaking for and
against Hindi. I should say that we
should talk and act in such a way
that there would be no repercussions
outside which would be in any way
dangerous to the unity of the country.

I come from Mysore, but in my
mind I have no doubt that we should
have a language of the nation in the
interests of the nation and for the
unity of the nation, Though my
mother-tongue is not Hindi,

# fet w=g o0% @ 99 aFar § )
afew agi 9 & wod et aral 1 7€
o wg fd ag o =y & AR A
ST TE § AV AL T§ W T I
fe =T 71 17 & agR Y AfgEem &
ey &1 oA ey AW far T R
feY zardl oW w7 mfeaas
@A Wi i ar A
qg #g aFan g 6 wa fet At W
Qe w=gr AR & | FECOT ARV
# fgt & art & fedlma & I97 2
gw &4 7 fgedy ®1 A @ a1 fR A
et & fiawTs avawT Ao a1 Aei g |
# 7Y Fe wmgan g f fardt A G
wx ga fr afew o e & faew,
g s w sfEmas ey & faars
& Sar 5g w19 # WA F 777 ¢ A W
i & fagfaae & ga1 21

The Hindiwalas are speaking in such
a way that they are going to impose
Hindi on the other people that is not
good. In their enthusiasm, they want
to change overnight, is it possible?
They have not given thought to the
problem of knowledge in science,
medicine, engineering, etc. Where
have you the books on these sub-
jects? Where have you the money
to have the books translated into
Hindi? Again, the qusetion of ad-
ministration of law and order is the
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greatest problem in this country. Our
Constitution is in English. The language
in the law courts is in English. There
is a plethora of case-law on which all
the law courts, including the Supreme
Court are deciding cases on the basis
of decisions they have taken earlier.
Have you all those books translated

in Hindi so that the Constitution and
the other laws of the land can be

administered in the law courts in
Hindi? Can it be done overnight?
You are forgetting all these things.

We are talking of the official langu-
age, link language, regional language
and so on, but we are not talking of
the language of the heat. (Interrup-
tion). What I saw yesterday was really
very annoying. The students have been
made instrumental tools in the hands
of the politicians. It is not in the in-
terest of the nation or in the interest
of the unity of the nation. Hindi is
being used as an instrument to disin-
tegrate this country whereas Hindi is
going to integrate this country.

Therefore, I appeal to the pcople
from the south. I also come from the
south. We are not opposed to Hindi.
I can give an instance. The Madras
Hindi Prachar Sabha has done yeo-
man service in the propagation of
Hindi. The Hindi scholars coming
from the south are far superior to
scholars from the north. Please do not
think that southerners are in any way
inferior in the matter of competing with
northerners in Hindi, Do not have
that inferiority complex in your mind
that we are going to be put to some
disadvantages by accepting Hindi as
the official language. In the interest
of the nation, in the interest of the
unity of the nation, at least in this
factor of language, let us all be unit-
-ed, when there are other factors which
are going to disintegrate this country.
"Therefore, please do not oppose this
Bill.

SHRI P RAMAMURTI (Madu-
‘ral) : Mr, Speaker, Sir, I am eftreme-
ly unhappy over the entire debate.
Passions have been roused. After all,
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Sir, when we fought the PBritish, in
that period we did not speak in one
language, we spoke in all the langu-
ages, During the time when we
were fighting the British—I remember
those days in 1930 and 1832, in the
jails in Tamilnad, in Madras, Vellore,
Tiruchirappali, Madurai and all those
places at that time you were also
there and you know it—we were sing-
ing Tamil songs from Bharati, we
wére singing songs of Vallathol, we
were singing wonderful Telugu songs
— 1 remember it was Ma kodira ei
valla dorathanamu — we were singing
Canarese songs and we were singing
the Hindi song Sarferoshi ki tamanna
ab hamare dil me hai. Those werc
the days when the question of langu-
age did not divide us. On the other
hand, those were the days when in
spite of the fact that we were speak-
ing and singing in different tongues,
although the tongues were different
the contents were the same, the con-
tents were directed against the British
imperialists,

16.23 hrs.
[Mg. Deputy-SPEAKER in the Chair|

Those songs seethed with the desire
to fight the British. Why cannot we
today adopt the same attitude when
we have attained freedom? At that
time, although we desired that Hindi
should become the common lnk
language in this country, we did not
think that Hindi could be imposed. On
the other hand, by flowering, en-
couraging and giving encouragement
w every language, literature and
poets and writers in every language
we cncouraged those languages, As a
result of that there was a tremendous

amount of unity of feeling,
that came from the fact thal
all of us were united on ‘*he
one desire, namely, to fight Britich

imperialism, We were all united on
the struggle against British imperia-
lism, Today, why should it be that 20
years after independence we should
be fighting over this language issue?
If that same approach had been
brought to bear upon the affairs of the
State, if that same approach had been
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brought to bear upon all the problems
that we were facing all these years,
1 say that this problem would not
have arisen. I have dealt with it in
my earlier speech, I am not dealing
with it again. What I am pointing out
is that everyone of the languages, not
only in this country but everyone of
the languages in the world produced
by human beings is a good language
and it is capable of advancement pro-
vided it is given the opportunity. We
have no quarrel with any particular
language, All that I want to point
out here is, even today, after 20 years
of freedom, these troubles have
arisen. Does the government, at least
today, exhibit that understanding that
the languages of this country must be
given equal status and equal opportu-
nities to flourish, because on that basis
alone better feelings will grow among
the people so that we will not have
any quarrel with regard to the lan-
guage of administration ? Unfortunate-
ly, 1 do not find that approach e¢ven
today. That is my quarrel with the
government. I do not want to go into
the old question again, but I will take
one or two questions.

This Bill is linked up with the Reso-
lution. What does this Resolution
say ? For the first time, I am glad
that the government is coming for-
ward, the Central Government is now
coming forward accepting its res-
ponsibility to develop not only Hind:
but also the other regional languages.
So far so good. I wish this is trans-
lated into action.

What is the other thing? 'The
other thing is that the three-language
formula is now brought in, I want to
point out that this three language for-
mula is going to be a fraud. That
is why I say that let us not
pass a resolution which is not
going to be implemented. 1 do not
think that today in Bihar, Uttar Pra-
desh, Bombay or other north Indiar
State, they are going to force the boys
to study a South Indian language.
Neither do I want them to learn that.
I do not want to compel them to learn
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a8 language from the South. Why
should they do it? If out of one's owa
volition one wants to learn all or many
of the languages of thig country, well
and good; we would encourage them.
But why should we compel a boy or
student of the 4th, 7th or 8th class in
North India to study Tamil for twe
years when it is not going to be of anv
use to them afterwards? Naturally,
they will not be interested in learning
that language. So, what is the fun of
compelling them?

I remember that a few years back in
this Parliament a number of members
from the Congress Party tock a solemn
pledge that they would learn on¢
South Indian language. I am sure Dr.
Govind Das knows it. Some classes
were conducted and, I believe, the
Government of India also sanctioncd
some money. May I know what has
happened to that? How many people
learnt South Indian languages as a
result of that class. Some members
came and had a chit.chat for some
time for a few days arid, afterwards,
the whole thing collapsed. This is the
position. I do not blame anybody fur
that. Because, a person learns a lan-
guage when he feels the necessity for
it.

That is why I say that the thrve-
language formula will not work in
practice. Even in the South I do not
think it will work. Therefore. whv
do you force a man in the south to
learn, in addition to his mother tongue,
English or Hindi? In all probability,
he will have better facilities later ou
to go from Tamllnad to Andhra, so
that learning Telugu would be to his
advantage. Similarly, a man ftom
Tamilnad may learn Malayalam
because there is greater communica-
tion between those two States. Simi-
larly, those who want to go to Banga-
lore or Mysore would like to learn
Kanarese and vice versa. Therefore,
to compel a person, a student who has
no interest, to learn Hindi or English
or any other language is not geing to
be of any use. It is meaningless. Ii
is not going to work well, Also, as a
sop, telling the people in the South,



7623

the DMK, “we are compelling the
students in North India to learn a
South Indian language; therefore,
accept the three-language formula” is
not going to work. I do not want to
compel anybody, because it is not
going to work.

The learning of a language depends
upon its utility and usefulness. People
will learn a language the moment they
know it is necessary or useful, There
are hundreds of people from Gujarat
in Madrags who have learnt Tamil
Similarly, there are Marwaris all over
the country, who speak fluently in
Tamil, Telugu or Malayalam, depend-
ing upon the area they live. No law
was required to make them learn those
languages. They felt the need and,
therefore, they have learnt it. Simi-
larly, a Tamilian coming here and
staying here inevitably learns Hindi
after some time. A language is learnt
not by reading some books but by
using it. If a man comes here and
stays here for six months, he will be
able to learn the language far better
than a person who lives in a different
place for 15 years and only reads text
books. The language is learnt by
speaking and not by mere reading.
That is the experience, Therefore, 1
would say that the three-language
formula is an absolutely unnecessar/
formula, Flowing from that I want to
point out that by the amendment that
is sought to be proposed to the last
part of the Resolution which is now
going to be placed before the House
after this, there is a feeling created—
a Congress Member from there has
already given expression to that—tha!
you are creating two classes of citizens.
Ag far as the non-Hindi boys arz
concerned, it is not enough if they
learn their language. They will be
compelled to learn one other langnage,
that is, English, whereas a Hindi-
speaking boy has to learn only his
language and there is no necessity for
him to learn ar. additional languags;
without that he can get a job.

These, after all, are psychological
factors. I want you to understand the
psychology of the students and of the
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people. Do not try to divide this
country. Do not try to create divi-
sions. I would appeal to the Home
Minister and the Government even
now to accept an amendment that a
knowledge of English and any other
languages in the Eighth Schedule will
be enough for getting a job. Later on
by administrative methods, if it is
necessary for him to learn either Eng-
lish or Hindi, vou can provide for it.
but at this very stage do not create a
division among the students. Do not
say that for one set of boys one langu-
age is enough,

SOME HON. MEMBERS : Why Eng-
lish?

SHRI P. RAMAMURTI: For the
simple reason that fortunately or
unfortunately the position in this
country Is that as far as the Tribal
people in Nagaland and other places
are concerned we did not develop them
and unfortunately they have learnt {he
English Jenguage and they use it;
today they have made it their langu-
age. What am I to do?

AN HON. MEMBER: Only |
cent.

SHRI P, RAMAMURTI : It may be
1 per cent or 2 per cent. But the
people have made it their language and
I respect the pcople, whatever decision
they have taken. I am now concerned
with the people and I respect them,
whatever be their decision,

That is why I say, if you accept
that amendment it is well and gnod;
if you do not rccept that, for heaven's
sake try to creale a consensus on that
Resolution. Do not try to rush with
that Resolution. Take your time. Take
one or two days, consult the Chiel
Ministers of various States, bring all
the parties together and try to have
some understanding. Do not rush with
it and do not create a terrific problem
in other parts.

Therefore my final appeal to  the
Government is, at least even now
awaken betimes; wake up, do nol try
to rush things simply becaus: wvou
have got a majority. Majority .or
minority is not the problem. We are

per
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dealing with the question of emotions
of the people, particularly of the
younger gencration. Therefore. let us
respect their feelings; let us give them
the feeling that they are equal in this
country and that every language will
be respected; that if you &re proficient
in any Indian language that is suffi-
cient for the purposes of the Govern-
ment of India; that the Government of
India holds tne scales even between
people speaking different languages.
Let that understanding come to the
Government of India at least now; if
not, the consequences will be serious
and for that no body except the Gov-
ernment wiil be responsible.
ot wweATA T (FE) - ImAEA
wikea, AR 7E ¥ FT AT @ €
fr o faaTs o 991 § O qFH A
Tedt F T W T IW WIEAT & /Y
i o g & w7 afqany s Fga
¥ aq aadia wi ) A Emar g &
wr & feq WTaT FT A7 WEA g, wfF=
g %1 qawn Trieq fF wrar & ITANT
i o st &, &4t feway s =fiw ?
wror &1 ew Ig W & fF Ew o
g HaH a1, fa<i ®1 anE-
TR FT A T v AT, TH T
a@rd | afz W F wES ®;
AFTgA A FfawAT, FZa AT IRARGAT
dar @, v 57 *1 waw § b6 A A
e it T FLRE | T AW R OFAT
#YC qTERTTE AW FE &, A(FA W
w1 T EW | Fweregan a3 A
wwar @ @ &) W AT w7
Q1 AT G AW FHG § | e W
aew ¢, s A g

& qg W) Tar wgn § R wnT d
% @rg, @ 1 ag ® K& AW
qaﬂ&i,%‘fﬁﬁh%%ﬂtnﬁ -
mi'aﬂﬁfﬁfmﬂm'
e it i Y R, ¥ 2w
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g4 AT 74T AFF § 1| &W AU "I
HT AAGT FIF ¥ FE qW 7E¢ & 5 =fw
HAF A qE &, T (0 3 35 HY o
J, FIF FLHC qG G T AHAT ¢,
WA ANE ) S FEdF
AA TG &, TTHTT FT AT ATGH FRARY
q, FOEAMEE T F, AfFAw FEA
BT F1 F HT I47 TSALE |

fgi &1 e zfeqor wree & foew
q97TF AT 8 31 W | 99 & 69
faei 7 foedi ®7 F §37 9gg0T, ATFA &
FH IH & A F AT, foew T
e & &1 7 zfawr wra fedi =
A FICAE AE | el &1 faaa
w7 Afgi w2l § 3§ aeqr A faar g,
faei s 7 A8t faar &1 fe= fediaw
ZATX ATUE & aE® §1 T9g ¥ AT A0
97 UF FHTC FT Afavan g2 €1 a4 ¢,
W ¥ g qf a31 3@ 8

AT H T, &7 /A TEX F AT
&, o fomsh fawsr 4, f& Tafw ew,
amgsl T foarsli & §© 47 g€ 4
Fagiav AYz 11 4 39 991 F1E9
qTCY qATAT ATEAT § | T®A Ai &
awg ot f& feedi ug-wmar gt sl
ary i el wg o s & @, faaedi
fF ag ferdi-wmdt SAWT & &1 37 |
Fga1 a1 57 s e A7 afvw wg
g wed( § o forli ot g W@t A @
g i A foar F & qwE  ar
fx fgedi &1 fgdi-wrdt w2wi & a1 W
mmmg.%ﬁmmqn&'
WTST A, @ I§ F gwWE A2fwE
TSl 9T 9% & Arafws wrere
1 I e & wigs qgam §
gwi wfgy, afz ag 4@ &Fm, at @
A WET & WA 9C qIHT @ @
qFAT &1 T A AT F w2 ) T
¥ &Y el &' fgrgeamdt 1 ATwEor
g | 3N AT T9E ¥ Iy famgent
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Tt o1 T faar srar Sfew an, sF w1
ag T gw fod At 7 wEY fam
g Wi uF Foo g fF e § -
weei qar zf &)

§ fgdi T & g9 AT FT 3T
TMEfFImaa TR e
fF greg a1+ fer 03, g ¥ @9 &,
afz ) & gard mf &, 9o &H 7 47
5w, o, 1 favana gre Fwm fgm)
afz § gl W, A1 N WIET, qEY
dEmr Ted &, a1 F €9 | g et
A, W A A, of @ @ aga W7
af v gw 7 9 RN ) g ¥ far
& W FM A fFAT &1 WX IR
sy, fagir, o, gfaon ax
aeg _w ¥ Fi gl § nmar awe
TR ¥ M A WA, q IT F} R
THTE T2T | ARt maa fw 9w feafa
¥ gat waw faar fedi €@ 77 g )

e feedi &0 ot faawa afuw 7,
A7 FEEF qriganT § g1 @ R, 54
F At { § THAT & 9 FgAT @A
fg ot & fam 7 fgi &7 faensa
F7HE, q 0T &1 fgedi d@ @ § A7
FEE i d@@E ) IRy O
1% gar T f feror & i F faa
w6 aw 4 fgedi o v &, &k
O & Fwm 7 @ didi &, wifs
& wrr & o wrar @A TRT 8, 9 39
# 79w T NEE gl & g 79
g1
SHRI RAJARAM: You visit Madras

only at night time, not in the
morning time.

SHRI
During day time, you sleep or shout
slogans in the streets,

SHRI RAJARAM : You are visiting
Madras only at night time to exploit
our place.

KAMALNAYAN BAJAJ :
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off SweTER AT ;S a6 fger
gETHT FT SO FT T &, F X &
a &g FFa1 § 1% foaed owdi o
T qEAH WA F Sd §, IAA (2,
TMEATR, TNW, @GS A1 § g
oY wdh &1 F WA R & fag e
g fr o1 ovar #7 fommw ) wgw &
gwifeid 87 a9 a=41 F wrfas “a=r
arar” &1 fomar awgeee §, ferdi-wmd
et § wifee g9 arhi fad o
=1 & e 7 37 awawT A

g9 @ @i feafa #) snmm wfge
s WAy @R g wfoer & @)
arr fge | fedi-wrdl gt 7 & e
% Fora apdv ager samaT Fw g s B,
g9 39 FTH F F A7 zfeor & St
9% favars &< 3T 5 svarET #1039
¥ favam v aw § (7€ 57 & 9
TG, AT AR AT FEHA 1 AT
et & fodwr o sefem &
gfigwr & T 9O & g g@e fawan
T8 &1 Tl X A A A 55 Fiwd
fau f silelt s I fred & o
fedr qg-feedt e fend &7 &
Fg wrgm i fo S & fag @t
ot =il Y o @ A, A At
e A e § AT A A
art #1 | O A Ay g R
st & A v & e
v sy w1 Faw formm gy & saer
T A & 3 Y fred zw aTey & g
¥ iforg at fedt oft s & fedwr
N s & e R Ars fend @
A feft & fadwr w) wd A &
g ¥w e | ER wEw @
ama f et samar aredt avg Wl
& o stirelY sava S AR

uw ara AT wFT | qg wErATT §
fir fgett s et fow Y 8, o
awy afgea @ & T 4@ W @ gt
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[sft wwwrar wanw)
T e wE ATadat w@a,%f7 AR
Agwfa g ) dfeT & wmT w0
&ar< fo smor et Forereft fow & wat
fa=t adt | 7y, AW A dmer &
A afg v v A gy . . .
g% HAEAG 6EE : AEY 9g A1 gl
(4l

S| WHEAGA WA : G, ¥ IG |
# 7€ ST UF A< g0 a8 /AT #1
dax € afew feT W afz ag few
d@w g ) fagel & fao &1 f=
RAN 7T A FAWE FY qG@ & | T
AR AN, 93 1 & T F AL
fermmar @ awar fedr s gu &
A &, IW F 3, a94, I ;W
gFa ) Ug 9IS WIGT & | safew
TEHT Aged a1 gW e d s
md A FLEE | SHRY AT #1 gH
A | IW AT gL UF  &r fowr
%3 § | N gw Wwa € fF R W
FE o agATd qg §w AT favarw &
a1y waTd AT fz=EY arei 7 g=eT Wt
2 fr gw 5w ok fawaw #1 I
W F qar w6 | ) & A wwat 2
l{ﬂoq’ﬂca}a aﬁu’?mﬂﬁiﬂ?
S0 ad &1 Sfew Tefa #
WE AT qE T TW A9 A
@ §1 W@ TG W ogwiT )

st W ¥Ew TEE (IrOEE)
s AR, 20 A9 FT IO ¥
IR & A Fhagm g A A A I9-
afeai TR @Y ot @ & IEE @w-
q= 2@ Y Wit oAt few, 59 AT W
ot S §EE | 20 9§ F gEA W@
gifew fean fF amm 2w Y aET R
e T A v AR oww A
afafisa w1 & oo dos wmw, T
* wray, O FY aTET F 3T A
@ IEh ol mFE AR T
W srrét ¥ wErk AT @ 9 a9 Fu
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AT N ¥TT@F | AT o
g9 woa § a1 sl ¥ afus frredt
w1 @ & 1 AT & qavn A, W
T F AR Ay Tz et A of
fe g an st &t wEri AT @ @
WR = FY wmaaar st ff e
¥ &1 987 95 FT & a9 @) Fa
T a7 | 7 & 9 ATEe o Mo fh-
Ff@i F o a i gumana ¥
Tl a1 qEEg oY ft 7% o9 4 5A &
Fra F1¢ FF 9 fEay @ o =g
gifee g€ &t % %7, §99 ¢ T F
FeN1 SRl § 5 o @ aww s
55 fadas ) gega wx & o fam @
fr oY o & siuefy Y o FT A F
SATAT AT TR AR A4S AE AR
g1 o =g foraeY Fifew 0 sy
N WA & AU s AR AW Ad
GEL i

ﬁ"qrga'[m?mq'g qwrgd A M
g¢ ¥ faw 9t # gfez faemd & fag
A FUT F A7 ATIT 7 IH A A
& fou | dfew ag gwwa & am?
fafy st &1 st 2 @A 9w
HET &1 AAAE @ qG A g W}
T g2 FT & AR FToay 2
T | G AEY R0 AT dare ey
waeal & fad ag A § o &) A
T g s et &Y & S
N, A F @F A 1 TG ARA
o & 8 f& a9 Sy, W
wIeTG I, ST W aE ;A
T foran o st =T T Y gfawn
T FTF A qg AT FT TdqTHT TATL
£ gewdfe o FAfeqi MAFH
IR WA &1 FIOE F A ATHA IW &Y
AT FY FAW A g e A fr 9
ATY FY AT FATN

eqw FEEA, ¥ G @I WK
! a7 AT §B I F A g7 Fad
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[sft T Rww amw]

@ fr g ¥ 3w 7Y, s ¥ dw
MIF T ATA | 78 AGH F
Fgraa Swe &, A%, faoeh & W g,
fw 991 #1 ww fax 9X dfF g
o from & a1 ey sy
aifgd | arwT F @T 1 AfE e
ATAT FTA @ g1 ST A1EC | §W
TF & a oo fag o @ § AR
sgramar g v sfawr & & wEe
VA § | W FgAT Anga g fF afaw ¥
HfeF IO & AW g &1 IET R
AT 7€} Aed fv S wq a9ihE S
g faeelt & sree aifas g9 & &t
qrd & e faeelt & Y sffe =0 a0w
I @Y &1 9T, #9), wef, S e
qEAT T TG | HIF qu1 Y AUl
Aregw & fnerr e 1 oF e aw
T g TE qg IE-ANTEHT A AW
FLT g at I wreT F Sew § o)
S g% 99 I § a1 S S g |
gr € a1 o a7 a7 & fFad, v
mm%,hﬂ'ﬁ.}ﬁOR}ot{'ﬂ'o,ﬂo
dte wHo #Y ¥ AYwfai fam wf §
AT IR @1 CHRTETE FEAT FT
forar & a7 Y 7E wen fiw sfuelt 22
Fif§ ggd &1 o9 g & g
A+l § 37 F1 oFfav wow g
aY ag wg o dae afepolt gomd & W
W TTEa g T & | A Fgarg R g
T & S WY ST aes @ e
Faa e s e FRw A -
Hfa qv, 2w Fr Ad-=qaERT 9%, AW AY
T8 g AwfEl T oEfagE
gy §wgr S frefae £ are &
gk fadan @ | gy, @
* - & W o 1S 1 zferor ) g A By
# e wwen ¢ v ag fg af wmed
# oft aff e fis gl ot o
afew w1 & farw Frdew ﬂmg
L 100 LSS/67—6

Bill
TR o st , AR i afee
&, avat frr Gm & s g anfugi &
f snfax o o anforerme F agr
faam awr & sdaE), agt & R
T, frEm e & g swen,
T Y AT F A4 A wemg o
@ &7 w@ Y srw feg gr €
R F W S s oo o
g2 (vwmma)c ko F R
qrA g R agt adweht & oy
FIA 9 ENT § 7 A T qw A,
TR § 90 A Y | oW agt ww
9T &Y &4 0 F W & smare 9% g
1 favrer far man ? w7
i qifeare @ 7 w6 wd R
AT T3 ! AT & AT T AT WY
IWTE F AT AR TGt w1 qeara e,
At 97 WS o1 qgr v wwA Ay
AT 1 At 9 & Gona s g W
frafor gam 1 oM T Gem % A
T AR g A e & am
aff g W) G & o fey
o ot A feaTé et 1 qorEn
e 7 ot A fewre &) o W
& W g

a1 91 a8 S Y § T e
fedt 11 e § fe sidelt @y
v s, st AT I aw @
T qgt 7 & TAWIIG T 7 fgy
W, 7 9 TR | wafeg ww @ ager
T § S W @ o e
ﬁﬁ*m{ﬂlﬂ'eqvoﬂ'{ﬂm
T IS T T @, I
AT HTE W ATk §U A, Fory A qu
&2 & fr amor gw A9 & ad g ko
#o tgo AwET ¥ THT H @ &,
A e AR e #Y fggem
* q9W T IAA 9T W & fod
A G A fe o
St 9T e avg ¥ eavr famr ol
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[of <rr @ww o]

Fgr T g % Wt v § g
TEAT &, AW AT THAT § FrH @A R |
wrET § fod ohar w9 AF, s @
THAT FTAF ERN-AFTR T WY g FY
arfed < sy off =nfe@ ) & wgem
arar § fr fegeaa Y wvww W
FrE off wreey wmr g Gt &, /fe
SR TE & T H I AT FFIF
wTaT AT A R sor #rE o W
qeqd e AEF a9 g ) e fad
& s wga g e W amal §ogw
i @ § | 98 WA W dae AE Y,
FaifE fam AT F wraT 9T A= fa
g, @rar 3, qwwr @ IR wrAr @
¥ ot far SEw F T 9T A
SR EH A WIEAT ¥ FT0 &
HATHATE #) FEH T ATEAT & FTC0
7 war &7 AT w14 9rEAT F FTO
frar ? gefra ), w43 foi
fora 4T | A FT A § A1 AW F
At Y TorET #§ A FE #R
g gfaard r——ag avt aeea gRT
s WTET WO g, dadT &
v Ag g R AT A AT
#pi FT 9 qATT AT §, 8 W
# G0 AT g §, Y avr sfuwer
o §U E, T A g3, o s
gt ¥ oahy, A F @d A W
qaq ag wEd 41 @ W A e
aTg ¥ FEA F AV Y Fww A0 A0fgd |

@ fag, smew w@ea, 4 sgw
fr g stwfY SreY gAY Y fa O AT
T+t fagas # aow faor a9, @
et ffar ama AT & TAET STEAT §
f aprx efgor & W ST @Y SR
WTTE #) Sar WY T 3T {Eg Wl
stirg weew oW W, fow acg & st
# aew fay o7, T A@ W A
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I A FT WY e o] i) F Q-
GF% W W oW g 9T e
TR 43 §, I A €Y fagdr A< fe
agtad Al & e &1 T www
EFTT | 31 T JTTH &Y & w198 SO
7 A 78T § | fegEa A1
T 33T §, Ferrrfaa oy e €Y qamaiy,
forara € 9w #1 agadw &, e awa oy
IFC & T ¥ wfew AWy sneAmedl wY
T T AN gFAr | e fgrgea w7
AT a gar 8, g v 9 TR,
I T FA B qCETET AET LW
T FT{A—AH GA FTA AT & qw
# a9 g 7@ g, SHY atg @ | J
AT AT F@ET Aoy w3y

¥ UF aT9 HI g §—A AT g
q 9 gz w1 favi gam, oY 9@ awy
T A-921 #T qle w1 fAo gam—
99 99 AW F AT WATH I¥EAT,
g 93, Afe ov A | F Igm
gEd 1 gegAR AT AEAT
fagg® &1 =T 9T g FwaT |
TE Tt dmr FX sy 9_ IR
TGS, 99 SiTEd FTYI, a9 AT
TR, Yo@ 747 off & o wqa-
Fe WL TERgEE § e fed
TF Wl AET FT AHAIZT AR
fearé A@ &M g dwm o€ R
—W AR A IR TEF qT®@ ¥ W
FTR FA KT ATHL 3T I HY THT 7
FT A Twn fewan faar § 99 & fad
q amEr gar g wfew 2w
#) wTaT ¥ JT4 N qg T 8 G
2, 3o fed oot o wie sy
£ ST TFAT § qF W AT FE AR
=g fF ag FTET FTA 9w )
MR. DEPUTY-SPEAKER: The
Home Minister.

sft semerle Wl : ST AENE,
gat 9 hIRE e §, e W
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9T ¥ sft far gare I g w qfw
fae wamy @fod

MR, DEPUTY' SPEAKEK: I have
already called the Home Minister.

SHRI Y. B. CHAVAN.: I have heard
with patience and interest the speech-
¢s made at the third reading stage,
but 1 must say at the outset that 1
have not heard any ‘mew point, being
made. Naturally, the. points made
were important no doubt, but there
was nothing : new said to which 1
should reply taking the time of the
House.

@ ey s (wiwte) A
W 99 W™E W oag At aa
- &

SHRI.Y. B. CHAVAN: I would,
like to make only two points. Une
is that the amendments we have ac-
cepted have not in .any way
watered down, as some Members have
said, the force  of the Act and the
spirit of the Act. The spirit of the
legislation was to give assurance to
the non-Hindi-States that Hindi
would not be imposed on them and
that there would not be any change
in the policy on official language till
all the non-Hindi States agreed to the
proposition. This.. assurance = was
given by our two Prime. Ministers,
and I have the privilege of piloting a
Bill which embodies that .assurance.

I would make an ai)panl tb every
member here. They have every right
and privilege to express their views

7636
Bill

on the problem of language here in
the severest possible language. But
now that this House is putting its
seal on that legislation, after we leaue
this House, let us forget this contro-
versy and try sincerely for the unity
of the pcople and try and see thai
this unity is further strengthened by
our speeches; our actions and every-
thing that we say and do.

Ultimately, language is ocertainly
an instrument that we are trying to
evolve for the beneflt or our people.
Let us not make it -an instrument- to
divide them. Thut is the -only request
and appeal I wou!d malm

I commend tbe B.i.ll, u n:mndad..
the acceptance af the House.

1857 brs,
[Mr. SPEAKER in the Chair]

MR. SPEAKER: The question is:

“That th;-"BI.ll, a9’ amended, be
passed”.

ot sz fagr® wrgaft @ wsaw
wEy, W W fadgw & faws §)
&9 ¥ HaT ® WRT T8 60 | g ol
® awd fir gar am-ag B aF
&1, gary €13 g W W ATg w1

ot aq fomd ;g W § faww
mAFIRE

Shri Atal Bihari- Vajpayee and
some other hon. Members then left
the House.

The Lok Sabha divided :

AYES

Division No. 19 ]

Achsl Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F.” A,
Amersey, Shri M.
Anirudhan, Shri K.
Ankineedu, Shri
Anthony, Shri Frank

L 100 LSS/67—7

[ 1702 hrs.

Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Bajpai, Shri Shuh!bhlllhan
Bajpai, Shri Vidya' Dhar
Barua, Shri Bedabrate
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Barua, Shri R,

Barupal, Shri P. L,

Basu, Dr. Maitreyee
Baswant, Shri

Bhagat, Shri B. R,

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N.
Bhattacharyya, Shri C. K
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J, K.
Dalbir Singh. Shri
Damani, Shri S. R,

Das, Shri N, T,

Dasappa, Shri Tulsidas
Dass, Shri C.

Deb, Shri D, N.

Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi. Shri Nageshwar
Ering, Shri D,

Esthose, Shri P. P.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C, D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Hazarika, Shri J N.
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Janardhanan, Shri C,

Kalita, Shri Dhireswar
Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A, S,
Katham, Shri B, N.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khanna, Shri P. K.
Kinder Lal, Shri

Kripalani, Shrimati Sucheta

Krishna, Shri M. R.
Kureel, Shri B, N,
Kushok Bakula, Shri

Lakshmikanthamma, Shrimati

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Masharaj Singh, Shri

Mahida, Shri Narendra Singh

Malimariyappa, Shri
Mandal, Dr, P.

Mandal, Shri Yamuna Prasad

Mane, Shri Shankarrao
Manukya Bahadur, Shri
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P, M.
Melkote, Dr.

Menon, Shri Govinda
Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Misra, Shri Srinibas
Mondal, Shri J, K,
Mrityunjay Prasad, Shri
Murthy, Shri B. S,
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Naik, Shri G. C.

Naik, Shri R. V.
Nambiar, Shri

Nayar, Dr. Sushila
Oraon, Shri Kartik
Pandey, Shri K. N.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Pant, Shri K, C.
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri A, V.

Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C, M.
Pramanik, Shri J. N.

Languages (Amdt.) Bill
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Qureshi, Shri Mohd. Shaffi
Radhabai. Shrimati B,
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajani Gandha, Xumari
Ram, Shri T.

Ram Dhani Das, Shri

Ram Kishan, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamurti, Shri P,
Ramani, Shri K.
Ramshekhar Prasad Singh, Shn
Rana, Shri M. B,
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R, V,
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R, D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sen, Shri Dwaipavan
Sen, Shri P, G.

Sethi, Shri P. C.
Sethuramae, Shri N

Anbazhagan, Shri
Anbuchezhian, Shri
Banerjee, Shri S, M.
Chittybabu, Shri C,
Deiveekan, Shri
Dhandapani, Shri
Durairasu, Shri
Fernandes, Shri George
Govind Das, Dr.
Kamalanathan, Shri
Kameshwar Singh, Shri
Khan, Shri Zulfiquar Ali
Kirutinan, Shri
Krishnamoorthi, Shri V.
Kuchelar, Shri G,

Bill
Shah, Shrimati Jjayaben
Shah, Shri Manabendra
Shah, Shri Shanlilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C.
Sharma, Shri M. R,
Shastri, Shri B. N,
Shastri, Shri Ramanand
Sheo Narain, Shri
Sheth, Shri T, M.
Shinde, Shri Annasahib
Shiv Chandrika Prasad, Shri
Shukla, Shri S§. I,
Shukla, Shri Vid:;'a Charan
Siddayya, Shri
Siddeshwar Prasad, Shri
Singh, Shri D. V.
Sinha, Shri Mudrika
Sinha, Shri R. K.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwarl
Sonavene, Shri
Sudarsanam, Shri M,
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tiwary, Shri K. N.
Tula Ram, Shri
Uikey, Shri M. G,
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P,
Yadav, Shri Chandra Jeet

Kushwsh, Shri Y, S.
Limaye, Shri Madhu
Manoharan, Shri

Maran, Shri Murasoli
Mayavan, Shri

Molahu Prasad, Shri
Nihal Singh, Shri

Patel, Shri J. H.
Patodia, Shri D. N.
Puri, Dr. Surya Prakash
Rajaram, Shri
Ramamoorthy, Shri 8. P,
Ramabadran, Shri T. D,
Sambandhan, Shri 8. K,
Saminathan, Shri

Sen, Shri Deven
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Sequeria, Shri
Sezhiyan, Shri

Shastri, Shri Prakash Vir
Shastri, Shri. Raghuvir Singh
Shastri, Shri Shiv Kumar

_MR. SPEAKER : The result of the
division is: Ayes: 205; Noes: 4l

The motion was adopted.
ot wy fowd . wegw wEgw, @
fada® & qw & w1 5o AT
9 st 9 § fewrd sw e gw
WTAIAAT $3G § WIT S7 %7 Saraer
@& o fggem & o wwst A
AT FTT HT 4 AT 7 919 7 far
& 99 T WK IET TRT GO 6
ﬁw?m._ o #Ar & W e w
gal wfray w1 fesem)
(Shri Madhu Limaye and some other
members then left the House).

oft firr wor w™ ;3@ W
wueT fadas G 7 gewdt Wik
agwa & favgn mar § &< qg AwewT A
T IH IO FT TG I T
Tt g MR IE R MG 9T ¥ w7
awr &1

(Shri Shiv Charan Lal then left the
House).

sft gemw i vl B o9 #
g fraga § 7 @ ot 7 Fren
fadas qifcr gan d ag s & w19
I qF IFT I¥1 FAF § | §HAT § A
T §%7 &7 af et s@v g

(Shri Prakash Vir Shastri then left
the House).

17.05 hrs,
RESOLUTION RE: OFFICIAL
LANGUAGES—contd.

MR. SPEAKER: We take up the
Resolution now.

DECEMBER 18, 1967
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_Shiv Charan Lal, Shri
‘Sivasankaran, Shri
Subravelu, Shri

Yadav, Shri Ram Sewak

SHRI D. N, 'PATODIA (Jalore) :
Regarding the resolution, firstly, the
amendments to the resolution were
not separately discussed. Secondly,
while replying to the debate, the hon.
Home Minister did not aceount for the
amendments which were moved on the
resolution,

MR, SPEAKER: The amendmaonts
are coming now,

SHRI D. N. PATODIA : They will be
discussed.

MR. SPEAKER: I shall go one by
one.

SHRI D, N. PATODIA.: Therefore,
they will be discussed and replied to

SHRI S. M. BANERJEE (Kanpur):
My submission is this, When the hon.
Minister replied to the debate, he did
not say anything about the resolution.
We have not been able to send our
amendments also. The speecheg were
all on the Bill, for 30 hours. There-
fore, I would beg of you to miva at
least five minutes to each party to say
something on the resolution. We have
our amendments. We beg of you to
allow some time to discuss them.

MR, SPEAKER : It is not a question
of allowing time, I was under the
impression that we were discussing
both the Bill and the resolution to-
gether that was the impression that 1

had.

SHRI ANBAZHAGAN (Tiruchin-
gode) : I would like to point out to
the hon. Speaker that according to the
opinion expressed on behalf of - so
many Opposition partieg here, we are
not satisfled with the resolution and
the content of it and all that. Especial-
ly for the last few days, the develop-
ment is, even the Congress Members
from the South are not satisfied with
the resolution and the debate (Inter-
ruption) It may be that for the con-
venience of the party they may not
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come out openly. I congratulate them
for the sincerity of the party, but, at
the same time, the opinion in this
House as well as among the non-Hindi
area is very strong against
the resolution, Mr. Rama-
murti, when he spoke here, had re-
quested the hon. Home Minister as
well as the Government, to reconsider
the whole thing so as to satisfy the
wishes of the non-Hindi speaking
people. Therefore, I would request
the hon, Minister to consider the sug-
gestion given and give a fair resolution
on Monday so that it can be discussed.
(Interruption) It has not been given
a fair consideration. If the resolution
is going to be passed in this House,
even the DMK cannot be a party to
pass such a resolution here.

SHRI P. RAMAMURTI (Madurai) :
I am sorry that the Home Minister
was not present here when I made the
suggestion while I was speaking on
the third reading of the Bill. Unfortu-
nately he was not present here,

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
But I have heard his speech

MR, SPEAKER: Yes; I have also
heard it. Of course., I was not here
then,

SHRI P, RAMAMURTI: After all,
we are not ashtovadhanis, to go out-
side the House and yet hear what is
said here. He must be an ashtavadh-
ani. Anyway. I am not going into that
question. He may be a dasavadhani.
After all, what I say is, in our anxiety,
with a wview to sceing that on this
question emotions are not unnecessarily
roused, some solution which is accept-
able can be found. I appeal to them,
and I would even now appeal to them
not to rush it and at least give some
time. Let them think over it for a
few minutes and let them not take the
position, “We are not prepared to do
it either.”

SHRI CHENGALRAYA NAIDU
(Chittoor): Sir, we are not against the
resolution but we must have some time
to speak about the amendments pro-
posed to the resolution. We want you
to give us some time, to discuss them.
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The Government can take it up on
Monday, It is a most important thing.
It is a life and death question for our
people in the South. It cannot be
rushed like this.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The resolution and the Bill
were taken up together for discussion.
Throughout the discussion, Members

have been freely giving their
opinion about the resolution as
well as the Bill. Therefore, at this

late stage, to say that the Bill should
be passed but the resolution should
not be passed is something which we
cannot understand.

If the resolution is not taken up,
many of us here have got very
serious objection to that procedure.

SHRI Y. B, CHAVAN: I will cer-
tainly deal with some of the doubts
raised here, within 5 or 7 minutes,
Firstly, I am accepting three amend-
ments Nos. 61, 62 and 63.

Amendment No. 61 is about what I
have indicated in my first introduc-
tory specch itself. This amendment
is to para 1 of the Hindi translation—

instead of “&% & Trarwrar ffy g
substitute " FY TroreraT el @A )

Amendment No, 62 is that instcad
of an annual repori, it should be an
annual assessment report, so that the
progress and advance in  respeet of
Hindi can be given.

The third amendment needs  some
cxplanation. The original resolution
was that compulsory knowledge of
Hindi shall not be required at the
stage of sclection of candidates for
recruitment to the Union  services.
The whole argument was that Hindi
should not be imposed on candidates
uppearing for the UPSC examination
and if it is made compulsory, it is
going to be a sort of handicap for
them. So, this was indicated in the
resolution. Naturally, there was a
feeling in the north—is it the inten-
tion to impose English on them? Let
us try to understand it. If the peoplc
in the south want that they need somc
assurance, it is also our duty to give
some assurance to the north also.
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SHRI RAJARAM (Salem): Not
assurance; you arc obeying the north.

SHRI S. XAVIER (Tirunelveli) :
Mr. Nchru never wanted to give an
assurance to the north; he wanted to
give an assurance only to the non-
Hindi people and he gave that assu-
rance.

SHRI Y. B. CHAVAN: If an assu-
rance is given to the north without
detracting from the assurance given
to the south, why should there be any
objection to that? The basic thing
we have accepted is bi-lingualism for
the Union official work, When a can-
didate wants to join the Union ser-
vices, is it not reasonable to expect
that he should know one of the two
languages? He should know.

I will come to the point made by
Mr. Ramamurti. The point he made
is that it is going to be a sort of
unequal burden on the candidates.
For that matter, the resolution also
says that the medium of examinations
would be the regional languages. To
that extent, the burden of appearing
for the examination is substantially
reducced. You say that English will
have to continue. But if knowledge
of English is compulsory, you arc¢
against it. 1 do not understand how
vou can have the cake and eat it too.
I understand that there should be less
burden on those people whose mother-
tongue is not Hindi. Therefore, we
hove accepted that for tha TUPSC
examinations, all the languages would
be the medium.

oft srrw fagrt Wit (a?m"ﬁz-):,'
4 ¥ g 9l wf@ 1 .

SHRI ¥Y. B. CHAVAN: Really
speaking, the Resolution savs that we
will consult the UPSC. But we have
given them instructions that these
cxaminations will be held in the regio-
nal languages and they will have to
make the preparations, Preparations
have been undertaken, but it is a very
long and complex process. It is a
question of securing the necessary
examiners, moderators, etc. I can say
with certainty that this process will
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begin from October, 1968 onwurds.
My effort is, it should begin as early
as possible. In March, it is not possi-
ble. 1 have had long discussions with
those who are in charge of it. We
can certainly begin the process in
1968. 1 am sure in 1969 we will prob-
ably cover all the languages.

It is not a very long period. The
basic question before this country is
not a question of this resolution or
the Bill. The question is, are we
going to have a link language in this
country or not? If we are going to
have a link language, is that link
language going to be the official lan-
guage of the Union Administration.
That is the basic question. Whatever
our other difficulties may be, we have
to face this qQuestion and face it
rather courageously. I have no doubt
in the matter. Therefore, even though
there will be some handicaps—I also
come from a non-Hindi-speaking State
and as thev are careful about their
own candidates, their children and all
that, so am I and I have also to go
back and face my people about this
problem—I think the compulsions of
unity of this country are so great that
these small handicaps would not
really speaking matter seriously,

Shri Ramamurti has raised somc
doubts about the three-language for-
mula. I can undcrstand that. 1 agree
it is a sort of a moral challenge.
Those whose mother-tongue is Hindi-
will also have to sincercly and honest-
ly implement the three-language for-
mula. I have no doubt about it.
That also will have to be done and
they will have to do that.

AN HON. MEMBER : It is an cye-
wash.

SHRI Y, B. CHAVAN : In practicc
if we sec that the three-language for-
mula is not implemented, then all of
us will have to sit and think about
it. At this stage I have no doubt that
the present resolution is the only
answer that can be given to the pre-
sent situation and I commend that it
should be accepted and unanimously
passed.



7647  Official

SHRI P. RAMAMURTI: Can't you
think about it for one day and take
it up on Monday?

SOME HON. MEMBERS : No.

SHRI THIRUMALA RAO (Kaki-
nada) : Mr. Speaker, Sir, after this
amendment was accepted by Govern-
ment some doubts arose as to the
exact position of the non-Hindi-
speaking States. What are the handi-
caps that are faced by them if this
resolution is adopted? In the first
instance, I want to draw the attention
of the House to the fact that this is
not a Bill or an Act of this legislature
but this is only a resolution in which
direction is given to the Central Go-
vernment and the Home Ministry to
implement the wishes of this House
as expressed in this resolution. In
the beginning it was said that Hindi
knowledge was not required. In the
amendment it is said that compulsory
knowledge of Hindi or English is re-
quired for our boys t¢ enter Public
Service Commission examination. 1
thought for a moment whether it was
not better to have a positive way of
putting it instead in a negative way.
All the while we have been agitating
that English should not be taken away
as a medium of examination for en-
tering the central services. The whole
.of the southern States have got a
stake in this because they have been
following English as the medium of
instruction in all the universities. Our
local languages have not vet comple-
tely taken the position of replacing
English. Therefore, after further con-
sideration and discussion with a num-
ber of my friends who had a genuine
misgiving or fear that the local lan-
_guages would be given a go-by and
perpetually our boys will have to de-
"pend on English and Hindi for enter-
ing central services I have come to
this conclusion that because there was
not sufficient clarification or a com-
plete and full understanding of the
problem by those hon, friends and
even by some of the hon. Ministers
who are running this department thu
fears expressed were genuine. Therc-
fore, there was second thought about
these things. But, when I had a dis-
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cussion with these people concerned, I
was given to understand that in the
Public Service Commission examina-
tion, for about 9 subjects out of the
12 or 13 subjects, each candidate can
write in his own local language, be it
Tamil, Telugu or Marathi., They can
pass the examination, they can attain
a certain status and qualification in
that examination which will qualify
them to enter the Central Services.
But, once you have accepted Hindi as
the link language for this country, as
the official language for the country
in the Constitution, a time must come
when Hindi will have to occupy its
accepted place or intended place in
the scheme of things in the running
of the administration of the whole
country . . . (interruptions)., You may
not accept it. But those who have
accepted the Constitution have to ac-
cept it because the Constitution is
binding.

There is a natural fear in the south
that if the three-lauguage formula is
not implemented with any enthusiasm
in the Hindi arcas the people in the
south will be having a handicap. But,
I am told, there are three more exa-
minations for the public service com-
mission in which English and Hindi
will be the medium of examination.
If a boy secures the highest mark in
these examinations, that will decide
his fate for admission to the Central
services. It is pointed out that Eng-
lish should remain for some morc
time until the whole country can take
to Hindi. This is the position, as ex-
plained to me. Therefore, sooner or
later, while using the local language
for the entrance examination of the
public service commission, any boy.
whether from the Hindi area or non-
Hindi arca. has to appear for papers
in Hindi as time gocs on, or in English
for some time to come, as long as it
is guaranteed. It is the cntrance exa-
mination which qualifies him. It js
the three papers that will decide his
final fatc. This is the point which
has influenced me in accepting this
amendment.

SHRI ANBAZHAGAN
gode) : 1 have a

(Tiruchen-
genuine doubt
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{Shri Anbazhagan]

which 1 feel that the hon. Home
Minister is bound to explain. He said
that the difference of burden between
the Hindi student and the non-Hindi
student is made more or less the same.
I wish to submit that the non-Hindi
students are studying in their own re-
gional languages up to SSLC or even
in the colleges. They have to write
a paper in English to compete for
the examination, while it is not thc
same for the Hindi students, who can
answer all the subjects, as well as
the language paper, in Hindi. They
need not learn, or answer question in,
a language which is not their own.
“They need not study a second langu-
age at all. Therefore, the burden is
different. So, I want a clarification
fram the hon. Home Minister. Which
is the second language thai they arc
going to study to appear in the exa-
mination? Will they learn, in addi-
tion to Hindi, one of the other national
languages of this country? Will they
attempt to write one paper in the
cxamination in such a language? Is the
government prepared to come forward
and state that the students from the
north should learn one of the South
Indian languages? If the North Indian
friends are not willing to accept any
South Indian language for that pur-
pose, are they going to take up any
ether language? If the hon. Minister
is not in a position to give us an
assurance that the students in  the
north will learn an additional langu-
age it will be a discrimination agains!
the people of South India. If neces-
sary, let the hon. HHome Minister takc
some time to consider this proposal.
But, if he is not willing to consider
this, the DMK will not be a party to
pass this Resolution. So, as a protest
against this Resolution, we are walk-
ing out of the House.

MR. SPEAKER: The Minister has
not yet replied. Why should he walk
out before that?

SHRI ANBAZHAGAN : I know that
the Minister is not willing to give
that assurance. Js he willing to say
that now?
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SHRI Y. B. CHAVAN : If the hon.
Member has carefully listened to my
speech, the unequality of burden was
tried to be equalised by introducing
the element of study of the three lan-
guages. If we see ultimately that
the three-language formula is not im-
plemented, we will have to sit and
think very seriously about it. There-
fore, at that stage, we will have to
think of intreducing a compulsory
paper on another subject, if it comes
to that. But I do not want to start
with suspicion in thesc matters. We
will have to give some trial to these
matters, Then we will see what
should be done.

SHRI ANBAZHAGAN : Then, to the
passing of this Resolution the DMK
will not be a party and we are walk-
ing out.

Shri Anbazhagan and some other
hon. Members then left the House.

SHRI PILOO MODY (Godhra) : He
has not clarified the point that has
been made by the DMK Member at
all. The DMK Member has said that
a person from the south taking an
examination would be required to pass
the examination in his own mother
tongue plus qualify in either English
or Hindi, whereas a person from the
Hindi-speaking areas would pass the
examination in Hindi and as a second
language will only have to qualify in
Hindi. This is the inequality.

SHRI Y. B. CHAAN: May ! teld
Shri Mody that he will have to study
what is India. Even for most of the
North Indians the mother tongue is nopt
Hindi. There is Bhojpuri, Maithili
and so many other languages. They
learn their own mother tongue and
also learn Hindi, Therefore do not go
by the impression that Hindi is the
mother tongue of the people of the
north.

SHRI PILOO MODY: Is he now
admitting that Hindi is not the mother
tongue of all the people who claim it
as their language? And then when I
quote statistics, everybody gets excit-
ed about it!
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SHRI P. RAMAMURTI : After all, I
did not want the Resolution to be held
up for even: I only made an appeal. Let
them think about it a bit. Only with-
in a few hours the heavens are not
going to fall. But unfortunately I
find that he is not prepared to listen
to any argument, He has closed his
mind. Under the circumstances I dv
not feel that any useful purpose is
going to be served by arguing with
people who have closed their mind.
Therefore let them pass it ag they like,

Shr: P. Rumamurti and some other
hon. Members then left the House,

SHRI J. H. PATEL.: Spoke a few
words in Kannada,
MR. SPEAKER: That is not the

question today. Your question is:
What happens to those people who do

not know Hindi and English ? That
we will discuss separately,
SHRI J. H. PATEL : Spoke a few

words in Kannada.

MR. SPEAKER : I cannot say any-
thing now, whether it will be done or
not done. From the Chair I cannot
give any assurance. I am not a techni-
cal man nor do I have the capacity.
Therefore nothing can be said.

oft aea qwm (wRfqT) o aeew
WY, W sRE § s Ay fod
A A7 T Y A Y a9 & T
g, fmer St ag & e o O ¥ o
g giataw *t el w1 qreaw
Ay srarst Y = fean amd ) gEr
dqET 79 IR g

“that all the languages included
in the Eighth Schedule to the Con-
stitution shall become the media for
the All India and Higher Central
Services examunations within a year

from the adoption of this Resolu-
tion.”

qg w1 & @ oA STEAn
w
| ™

wa"-ﬁa
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IR T Ffeard 37 dwr fF AT mi
s, aE www fs g wwrei
Ffgw ar § Avd ;@ f5d o,
o s ad e owad &
W wfas-wrafita dat #r oherey
&7 qTeA Gfawm 7 4 1w A
T & 9T |
MR. SPEAKER : The Home Minister
has already explained that from March
next year he wanted to do it but it is
not possible and that from Octobar
he is going to attempt it; if not, in
1969 definitely he is going to do it.
But if you want him tuv repeat it I

have no objection. Shri Madhu
Limaye.

off wam  qedg: wER AR,
gt aew & o Ofad | & gg s
g g 5 sfomeat & S =5 g
oY 7 g1 & fF gt v A &4
WX ATHTHT FY 39S U B0 F O W™y
AT AT ®Oq W AT &1 A ag A4
W T & g1 v & s el ey ]
i # @ &) W} g i adf
AR o oA AR
Fgr | a1 OF Ty HMeT EE FE
¥ mrgw smafa aqr ¢! foe SN
o &1 ITH A% §9 ¥ A qOeT
81 & whig wf ¥ afe sE fE
WA B A9 HwT FT F AN
T R 9 qrwd g1 ft § SEw
FT O & s wo o Wi WA OF
TGATT aAH 7 7EE A W W
fedlt aft 3% s s dm & fag
I i g fear . gefag & ag
Fgr ¢ fE 9 S w1 A efiE
2

& we ford (577) & g W
#r & o FATT FT AW Wi erepor
e § 1 ittt xfey g s
¥ wré & wey fir o Tont o sritfo
AmaT W FF Y wTaT qE § amer
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[t sy fera]
T #Y ATRETE ATET WA W IAE
T sae TeT a1 FF AT w9 0
a1 gufay ¥@ swwEa & IE 2 )
IEET  FAS &1 wifgu ) wmfed #
#eft wgrRg & ST g § 6 W e
IR ag w9 wEA § w30 fore® agd
Y X I% 72 s g & smh ?
O # ag wrgan § fr s e o
& &t 9w T/ T e w1 a9 wfEw
<fere 7 st o <fmo | ofen & Gy
& 1 wrarAl & & G 51 o A
afvard 7 fegr o ggdr a—argt
i sTsy afdfre & St NTETG 2
I8 F@ W @ E A fer R wa
Ao 1 7 A few e aw—
T Arefoa) ¥ AT F q2g @ A 9

s aggy Fe & A 7 F19 7w
& TogEr. . (WEEm) ... A7
g g&T \ Afea 2f|d, & miow

AT # AT FgAT =qmEar § F wv wm
& 331 ) & W Haarr S F
REREFAT fau s ¥
T STOwY THT FAT TS 1 AT 4T FA
WY 5 A % 4 g9
sewy & w73 & faq dme &7

*ft srzw fagrdt gt (FCWR) ¢
WW AEITY, 99 4% WEq 9 &9 q
By iy Ty g A1 TEE FET AT v fE
feeft A e At T8 e
& TEH  Swa A o g oA o
g woft W & o e € B ferlt o
ARt # yETh wfrad & e
T 7 & 7T 77 Y T FY AR
g% a1 ®m v | q1 fraea e ow
woft sRfers T w1 ofte v ATSAH
FATAT o @ & a1« EE fav A
seqr FTA @A ag ¢ fm odedt
At AT T # e 3 HR
arz SR A F frEd W % TS
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I fe=dr o st st o fen
wm? ... (vwEa) . gen w9
R g 7 N @Y, 94 g L
(wmmam=) . ..., s wERE, #
WY AT FE AT A FE ¢ WTI wg a1 A
A ? WX g A g A
M d d3 9@

T8 7l 7R A w7 fF o
WTETHT #T SOt 3% a7g & T8 =
a1 I W vy O fa=aw wom 9 R
feft Wit crenfadl & fro @@ 0w
T AT WA $T A7 wfaw F3 0
§9 §99 7 & 3% 4% fremen s g
fF g7 oifearddy 91 faerg ot 4t
AR iy 237 7T &3 Mfaz 7 39
& aEe & 71 IEE gy 91 B ww am
FOETHET & a1 fedy wo & ot qfrerdt
w1 & 99 % fog oF e st s
&1 v (1 wfa fegr s A 8, g9 3
s &1 et a1 faRm @Y
G | g afeor ¥ forai 9 g | wrg
sfas gfeer 7 w7 | FfF= 50
fraga & f g =0 faeme &7 f& o=
a1 @ & a7 avower a7
A EEF ST ASAY 7 RO F
T e Frafe & T a7 0 At ey
g A WA W AR A o=mEE
a4 #¥ AT qFT 7

sft e A el (A19) ¢ A,
A dgra F g A F oF am-
T8 ITEAT § WX qT9-ATY I F, T
AT & g4y § oF gEra i I awar
g | AU 9% IIGHRT GHH qET & qesl
# 7 GEI AT WO F§ IR AR
FTAFTE | THAEE H TF 9 T
qg WeX WA § P w1 wgh
fas g

“Frefy et Gt F FedY e s
¥ wfafor oF wraf AT JaT &



7655 Official
=ferer W< # wran § 7 el oF A
i 3 gu ... "

O FZ A% g fF o9 | #7 3
Wt # o aifer | sfgd-arh g
R st g1, 9g Fe §, T T
&, Tt 7, 9 @ T o
'y § fau fr fiedy s afafor o
1T ®1E | gEd G § fadw s @
TR AR E, W g qN gew
T F | T T | 97 T AAT
W TEARET AT AEE T W a &
&g wAgi 1 AFEA A F a7 4E
O 7 o foF gt Wl WAt &
far amrg dxfes fafs & =7 &
Fgarray fafe #t e femm 9m
=i arfzar weem &7 @A #
UETIF § F1§ A AT AT9T F97
fafr &1 gfema A A7E ...
(zmqum) . . . a3gi W feafa ag & fv agr
¥ 77 gafd gedy wrar A S w5
fo a0 fafe & sfemd gy 21
sofam #71 F7r a7 & f g s fare
Tarerg #1 gw gEc T o Fdw E fF
T fafy & wrew & gl s
Wl &% afge daw few R
fom & g wref st #t Hra|
7% g=41 1 FfeA0E T G

SHRI D. N, PATODIA : I moved an
amendment, No, 38, suggesting......

MR. SPEAKER: It will come now.
Dr. Maitreyee Basu.

DR. MAITREYEE BASU (Darjeel-
ing) : Spoke a few words in Bengali.

MR. SPEAKER: Muayv I request her
to resume her ceal?

SHRIMATI SUCHETA KRIPALANI:
Spoke a few words in Bengali. (Inter-
ruptions).
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MR. SPEAKER : Now this is just for
my clarification. Unfortunately the
Speaker is nowhere in the picture; he
cannot express his opinions; but there
was one clarification which they asked,
and Mr. Mody also emphasized again,
and on thuat they walked out,

SHRI PILOO MODY: I want 1o
cmphasize it again.

MR. SPEAKER : You have done it
so effectively. That iz : whether the
Hindi people will have all these sub-
jects in Hindi and the non-Hindi peopie
will have it in dindi and some other
language and Englisk, the three lan-
guage formula whether you want it
or not, will be enforced because if
they want to enter the service, they
must learn their mother tongue. Hindi
and English. (Interruptions) But, as
you say the link language can only
be Hindi. There is absolutely no
doubt. On fhis question, I am sure, all
of you agrce. Therelire, that point
will be there which DMK asked before
they went nut which Mr. Mody again
emphasized. May I hear the Home
Minister on this point because I have
some doubts in nyy mind.

SHRI KANWAR LAL GUPTA
Tose—

MR. SPEAKER :
allow the Speakcr?
allowed you. Woald you
me even one minute ?

oft dwr am e (feh AR
oUW AERT, § UF  FEdedeA

TgaTg | A qEt 9 A WA wnfR
# fad =77 o7 fF g8 oeoeitiiee Y
ZOT 41 U7 w2z Aete ) & am
AT g fF w9 w awmm § 0w §e
¥ ATz A ¥ vw F01 A 5 e
Tz B &% f§ ag A o
wigar et g

MR. SPEAKER : Tnut dnes not com2
under the Resolutica.

SHRI Y. B. CHAVAN: I am glad
you have given me another opportunity

to explain. I can only explain, I can-
not convince everybody,

Would you not
26 hours I havz
not allow
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[Shri Y. B. Chavan]

Three or four people have raised
four points. Sir, I would like to reply
to Mr, Madhu Limaye. He raised
three points. He says ‘Why do you
make it compulsory the knowledge of
either Hindi or English’. So his pro-
position is that if anybody knows his
own regional language, it should be
enough for him to come and join the
Central Services. Sir, it is not merely
a question of passing a Resolution or
passing an Act. It is a question of
running the administration.

AN HON. MEMBER: Nobody is
interested in that,

SHRI Y. B, CHAVAN : Nobody is
interested in that? But ultimately the
result will be that.

Shri Vajpayee incidentally made a
suggestion about that: ‘You can make
that compulsion after the selection,
but not before the appointment’. I
really do not know what exactly it
means. Can anybody be expecled to
know both the link languages after the
selection but before the appointment

which is a period of one month or two
months. -~

SHRI BAL RAJ MADHOK (South
Delhi): This is exactly what vou have
provided in the Resolution.

SHRI Y. B. CHAVAN : Quite right.
During the probation period he is
supposed to know the other language.
I must make that clear. Suppose,
somebody who does not have know-
ledge of Hindi appears for the exami-
nation and gets into the Service, in
the probation period he will learn
Hindi to have working knowledge.
that is very clear.

Then the other point that he raised
was about quota. Sir, I will give my
personal opinion and, to that extent.
some discussions had taken place in the
Government also and in the Congress
Party also. 1 have got grave mis-
givings about this idea of quota. Once
you start the quota distribution on the
basis of language, it will ultimately go
to caste and community. There will
be then quotas for this community,
that minority and this minority. That
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would be beginning, I may say per-
sonally. I am wvery clear about it in
my mind.

The third question which you also,
Sir, raised, and which coincides with
that of Mr, Madhu Limaye, this is
really a question to which you have
to apply your mind. (Interruptions).

MR. SPEAKER: Now the others
have gone out, let us hear him and try
to understand the problem,

SHRI Y. B. CHAVAN: As ¥you
rightly raised the question that a
Hindi-speaking person or candidate
will appear with the knowledge of his
own mother tongue while the other
person coming from other regions will
have to learn more than one language,
to that extent there is certainly in-
equality of burden. It is a fact, but,
Sir, by introducing other policies we
are trying to reduce that burden. Once
we accept the position that one of the
Indian languages has to be the link
language. this is an inherent difficulty.
It is not merely showing any faveur
to Hindi group or non-Hindi group.
Supposc tomorrow we decide nol to
have Hindi but have some other langu-
age as link language, those people will
have the advantage.. Therefore, we
are trying to reducc that disadvantage.
We are trying to reduce that burden
by introducing the policy of learning
three languages and also making it
possible for other people to appear for
the examination in their own langu-
ages. You have fo approach this
question in a practical sense. It is
no use merely taking some sort of a
dogmatic position about it.

This is a fact. Whether it convinces
anybody or not is a different matter.
As 1 said, after this three-language
formula is accepted. the suggestion that
is made or the question that is asked
is whether it should be made compul-
sory for a Hindi-speaking man to know
the other languages as a compulsory
subjeets. ... ..

SHRI PILOO MODY: One of the
15 languages,

SHRI Y. B. CHAVAN : That cer-

tainly will have to be considered. I am
not keeping in out......
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SHRI PILOO MODY : The onus of
bringing about integration should be
as much on the Hindi-speaking people
as on the others,

SHRI Y. B. CHAVAN : This is one
of the things that the Hindi area will
have to think about wvery seriously.
Shri A. B. Vajpayee has himself said
that he will support such a move.
Therefore, I would like him to do that
if he can.

Then, I was asked ‘What is the
sanctity of this resolution’. Naturally,
it is a resolution of Parliament, and a
resolution of Parliament is binding on
the Central Government. It is not in
that sense, slrictly speaking, legally
binding on the State legislatures, but
certainly as far as the Government of
India are concerned, it is binding on
the Government of India. It lays
down the approaches towards this
problem of language, official langu-
ages and examinations by the UPSC
etc Thereby, we are undertaking
three or four things. Firstly, we are
undertaking the responsibility of
developing the Hindi language. Secon-
dly, we are undertaking the responsi-
bility of helping the development of
all other languages. Then, we are
accepting the principle of the intro-
duction of the three-language formula
in the cducational system. Fourthly,
we are allowing the people to appear
for examinations in their own langu-
ages, as far as the UPSC examinations
are concerned.

These are the approaches that we
are accepting, and the acceptance of
this resolution means the acceptance by
the Government of India of these
approaches for their own purposes.

MR. SPEAKER: Now, I shall put the
amendments to vote. I shall put them
to vote in the regular order,

Wt 9w N (FHgT) o AR

q F=3 & 47 Er =@

MR. SPEAKER : I am doing exactly
what I did in the morning. How can
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the Members know which amendmeats
Government are accepting and which
they are not accepting. In between also
they may change their mind and
accept something else, as Shri A, B.
Vajpayee has said, because it may
appear reasonable,

Let us try to undersiand what was
done in the morning. Shri Prem
Chand Verma was here in the morn-
ing and voted also. Therefore, he
should not have passed that kind of
unfortunate remark. Let him remem-
ber what we did in the morning. He
should not expect me to do something
which may be convenient to the Con-
gress Party just now, How can I do
something different from what I did
in the morning? Therefore, such type
of uncharitable remark should be
avoided. ‘The Opposition and the
Congress may throw stones at each
other, but at least as far as the Chair
is concerned, such a thing should not
be done.

Now, I shall put amendment No_ 1
standing in the namc of Shri Mrityun-
jaya Prasad to vote.

SHRI MRITYUNJAYA PRASAD
(Maharajganj) : 1 beg leave of the
House to withdraw it.

Amendment No. 1 was by leave,
withdrawn.

MR. SPEAKER : I shall now put
amendment No. 2. The question is:

‘That in the resolution, for first part
of para 2, substitute:

“2, WHEREAS the Eighth Sche-
dule to the Constitution specifies to
date only 15 of the languages in use
in India, and this House is of the
opinion that all remaining languageas
should be placed on thiz Schedule,
and that concerted measures should
be taken for the full development
of all these languages’".(2)

The Lok Sabha divided.
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Division No. 20 ]

*Awadesh Chandra Singh, Shri
Basu, Dr., Maitreyee
*Choudhury, Shri J, K,
Khan, Shri Zulfiquar Ali
*Misra, Shri Srinibas

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N,
Bhattacharvva, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahma, Shri Rupnath
Bramhanandji, Shri

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda. Shrimati Jvotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L,
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri §. R,

Das, Shri N. T.

- Dasappa. Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N, R
Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Dhuleshwar Meena, Shri
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Mody, Shri Piloo
Mohamed Imam. Shri J.
Naik, Shri G. C.

Naik, Shri R, V.
Sequeria, Shri

NOES

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V., N,
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr,
Kasture, Shri A, S,
Katham, Shri B. N.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khanna, Shri P, K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Kushok Bakula, Shri
Kushwah, Shri Y. S.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Mahadeva Prasad, Dr,
Maharaj Singh, Shri
Malimariyvappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manikya Bahadur, Shri
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.

Dinesh Singh, S!_;_ri

*Wrongly voted for “AYES".

Me]kotf:‘ _Dr.
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Menon, Shri Govinda
Mishra, Shri Bibhuti
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B, S.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nayar, Dr. Sushila
QOraon, Shri Kartik
Pandey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K, C,
Parmar, Shri D. R,
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri A. V.,

Patil, Shri Deorao

Patil, Shri S. D,
Poonacha, Shri C. M.
Pramanik, Shri J, N,
Puri, Dr. Surya Prakash
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri

Ram Scwak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Ramshekhar Prasad Singh. Sh:i

Rana, Shri M, B,

Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V,
Raut, Shri Bhola
Reddi, Shri G, §
Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Raoy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr, S. K.

Saleem, Shri M. Y.
Sanghi, Shri N. K,
Sankata Prasad, Dr.
Sapre, Shrimati Tara

Sen, Shri A, K,

Sen, Shri Dwaipayan
Sen, Shri P, G,

Sethi, Shri P. C,
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C,
Shastri, Shri B. N,
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S, N,
Shukla, Shri Vidya Charan
Siddeshwar Pracad, Shri
Singh, Shri D, V,

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satyvs Narayan
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Sudarsanam, Shri M,
Supakar, Shri Sradhakar
Suraj Bhan, Shri

Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G,
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

Yadav, Shri Chandra Jeet
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MR SPEAKER: The result of the
division is Ayes 10; Noes* 185.

The motion was mnegatived.

MR. SPEAKER: I shall now put
amendments Nos. 3-4 to the vote of the
House,

Amendments Nos 3 and 4 were put
and negatived.

SHRI MRITYUNJAY PRASAD: 1
seek leave of the House to withdraw
my amendment No. 5.

Amendment No, 5 was, by leave,

withdrawn
SHRI AMRIT NAHATA (Barmer):

I also seck leave of the House to
withdraw my amendment No, 6,

Amendment No. 6 was, by leave,
withdrawn.
MR. SPEAKER : I shall now  put

amendments Nos, 7 to 42 to the
of the House.

vote

Amendments Nos, T to 42 were  put
and negatived.
MR. SPEAKER: I shall now put

amendments Nos. 43 and 44, The ques
tion is:
That in the resolution,—
for para 3, substitute—
“WHEREAS it is necessary  for
promoting a climate of tolerance and
unity and also mutual understanding

between pcople in different parts of
the country;

DECEMBER 16, 1967

Languages (Res.) 7666

“This House resolves that neither
English nor Hindishall bea compul-
sory subject of study nor a compul-
sory medium of instruction or ex-
amination throughout the country
and that the State Governments and
the students in the non-Hindi-speak-
ing States shall have the freedom to
choose between Hindi and English
as an additional language;"(43).

That in the resolution,—

for parts (a) and (b) of para 4 sub-
stitute—

“(a) that compulsory knowledge of
Hindi or English shall not be
required from the candidates
for the Union Services or posts
excepting the post of transla-
tors and interpretors for which
a high standard of Hindi and
English knowledge may be
considered essential from the
non-Hindi-speaking and Hindi-
speaking States respectively;
and

(b

that all the languages included
in the Eighth Schedule to the
Constitution shall be the media
for all the All India and Higher
Central Services exanminations
within a year from the passing
of this resolution.”(44).

The Lok Sabha divided :

AYES

Division No. 21 |

Fernades, Shri George
Kameshwar Singh, 8hri
Kushwah, Shri Y. 8§,
Limaye, Shri Madhu

| 18.02 hrs.

Molahu Prasad, Shri
Nihal Singh, Shri
Patel, Shri J. H.
Yadav, Shri Ram Sewak

*NOES : The following Mumbers also voted for ‘NOES’:

Sarvashri Vidya Dhar Bajpai, Srinibas Misra, G. C. Dixit, D. Ering,

Awadesh Chandra Singh, M. R. Sharma, J. K. Choudhury,

Kamalnayan

Bajaj, K. Suryanarayana, Randhir Singh and Shrimati Laxmi Bai.



Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Amersey, Shri M,
Ankineedu, Shri
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shyi
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bsjaj, Shri Kamalnayan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedsbrata
Barua, Shri R,

Barupal, Shri P, L.
Baswant, Shri

Bhagat, Shri B. R,

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N,
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahma, Shri Rupnath
Buta Singh, Shri

Chanda, Shri Auil K,
Chanda, Shrimatli Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri1 Y. B,
Choudhary, Shri Valmiki
Choudhury, Shri J, K.
Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Dass, Shri C,

Deoghare, Shri N, R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G,
Dhuleshwar Meena, Shri
Dimesh Singh, Shri

Dixit, 8hri G. C.
Pwivedi, Shri Nageshwar
Ering, 8hri D.

Gajraj Singh Rao, Shri
Gandhi, S8hrimati Indira
Ganesh, Shri K. R,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal

NOES

Hari Krishna, Shri
Hazarika, Shri J. N,
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr,

Kasture, Shri A, S,
Katham, Shri B, N.
Kavade, Shri B. R,

Kesri, Shri Sitaram
Khanna, Shri P, K,
Kinder Lal, Shri
Kripalani, Shrimat] Sucheta
Krishna, Shri M. R.
Kureel, Shri B, N.
Kushok Bakula, Shri
Lakshmikanthamma. Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandsl, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, S8hri Shankarrao
Manikya Bahadur, Shri
Masuriya Din, Shri
Mehta, Shri Asoka

Mehta, Shri P, M,

Melkote, Dr,

Menon, Shri Govinda
Mishra, Shri Bibhuti
Misra, Shri Srinibas
Mohamed Imam, Shri J.
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B, 8,
Nahata, Shri Amrit

Naidu, Shri Chengalrayva
Naik, Shri G, C.

Naik, Shri R. V.

Nayar, Dr, Sushila

Oraon, Shri Kartik
Pandey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri D, R,

Partap Singh, Shri
Parthasarathy, Shri
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Patil, Shri A, V,

Patil, Shri Deorao
Patil, Shri 8. D.
Poonacha, Shri C, M.
Pramanik, Shri J, N,
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ramshekhar Prasad Singh, Shri
Rana. Shri M. B,

Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K R. V.
Raut, Shri Bhola

Reddi., Shri G. S.
Reddy. Shri Ganga
Reddy., Shri R, D,
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem. Shri M. Y,
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sen, Shri A, K,

Sen, Shri Dwaipayan
Sen, Shri P, G.

MR. SPEAKER : The result* of the
division is as follows:

Ayes 8; Noes 189,
The amendment was negatived,

18 hrs.
MR. SPEAKER: I shall
amendment Nos. 45 to......
SHRI S. M. BANERJEE: Sir, I
would like you to put my amend-
ment No. 51 separately to the vote. It
is by Shri Vasudevan Nair and myself.

now put
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Sethi, Shri P, C. r
Sethuramae, Shri N, :
Shah, Shrimati Jayaben

Shah, Shri Manabendra :
Shah, Shri Shantilal K
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri '
Seth, Shri T. M.

Shinde. Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.

Shukla, Shri Vidya Charan
Siddeshwar Prasad, Shri
Singh, 8hri D. V,

Sinha, Shri Mudrika

Sinha, Shri R, K,

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Sudarzanam, Shri M,
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri K. N,

Tula Ram, Shri

Uikey. Shri M, G,
Venkatasubbaiah, Shri P.
Verma., Shri Balgovind
Verma. Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P,

Yadav. Shri Chandra Jeet

MR, SPEAKER: All right. I shall
now put amendments Nos. 45 to 50 to
the vote.

Amendments Nos. 45 to 50 were p‘u.t
and negatived.

SHRI S. M, BANERJEE: Amend-
ment No. 51—especially part (b) —
which is in respect of all the langu-
ages may at least be put to voice vote
separately,

MR. SPEAKER: All right. I shall
now put amendment No, 51 to the
vote of the House,

The following members also recorded their votes :

Ayes: Shri Zulfiqar Ali Khan,

Noes: Sarvashri K., Suryanarayana, Randhir Singh and Piloo Mody.
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Amendment No. 51 was put and
negatived.

MR. SPEAKER: I shall now put
amendments Nos. 52 to 60 to the vote.

Amendments Nos. 52 to 60 were
put and negatived.

MR. SPEAKER: Then we come 10
the amendments of Shrimati Tarkesh-
wari Sinha and Shrimati Sucheta
Kripalani—amendments Nos. 61, 62
and 63 respectively. Amendment No.
64 is by Dr, Sushila Nayar.

DR. SUSHILA NAYAR (Jhansi): 1
beg leave of the House to withdraw
amendment No. 64,
Amendment No. 64 was,

withdrawn.

MR. SPEAKER: Now, there are
amendments Nos, 61, 62 and 63. These
are the amendments,—I am told—that
are accepted by the Government, 1
shall now put them to the vote of the
House. The question is :

f wawg §——
977 1 & Yz Wi F—
‘=9 ¥ Trerarar fg= g
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T | (61)

That in the resolution, in part 2 of
para 1,—

by leave,

for “an annual report" substitute—

“an
(62).
That in the resolution,—
in para 4,—
for “And, whereas it is necessary to
ensure that the just claims and
interests of persons belonging to
non-Hindi<speaking areas in re-
gard to the public services of
the Union are fully safeguarded;

This House resolves—

(a) that compulsory knowledge
of Hindi shall not be requir-
ed at the stage of selection

; of candidates for recruit-
ment to the Union services
or posts excepting any

annual asscssment  report”.
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special  services/posts for
which a high standard of
Hindi knowledge may be
considered essential for the
satisfactory performiance of
the duties of the service or
pnst."

“And, whereas it is neces-
sary to ensure that the just
claims and interests of
people belonging to different
parts of the country in
regard to the public services
of the union are fully safc-
guarded;

This House resolves--

that compulsory knowledge
of either Hindi or English
shall be required at the
stage of selection of candl-
dates for recruitment to the
Union services or posts ex-
cept in respect of any
special services or posts for
which a high standard of
knowledge of English alone
or Hindi alone, or both, as
the case may be, is consi-
dered essential for the satis-
factory performance of the
duties of any such service or
post”.(83)

The motion was adopted.

MR, SPEAKER : Now I will put the
Resolution, as amended, to the vote of
the House. The question is:

“WHEREAS under article 343 of the
Constitution Hindi shall be the official
language of the Union, and under
article 351 thereof it is the duty of the
Union to promote the spread of the
Hindi language and to develop it so
that it may serve as a medium of
expression for all the elements of the
composite culture of India;

This House resolves that a meore
intensive and comprehensive program-
me shall be prepared and implemented
by the Government of India for
accelerating the spread and develop-
ment of Hindi, and its progressive usc
for the various official purposes of the
Union, and an annual assessment
report giving detalls of the measures
taken and the progress achiaved shall

Substitute

(a)
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[Mr. Speaker]

be laid on the Table of both Houses
of Parliament, and sent to 21l State
Governments;

2. WHEREAS the Eighth Schedule
to the Constitution specifies 14 major
languages of India besides Hindi, and
it is necessary in the interest of the
educational and cultural advancement
of the country that concerted measures
chould be taken for the full develop-
ment of these languages;

This House resolves that a progra-
mme shall be prepared and implemen-
ted by the Government of India, in
collaboration with the State Govern-
ments for the coordinated develop-
ment of all these languages, alongside
Hindi so that they grow rapidly in
richness and become effective means
of communicating modern knowledge;

3. WHEREAS it is necessary  for
promoting the sense of wunity and
facilitating communication between
people in different parts of the country
that effective steps should be taken
for implementing fully in all States
the three-language formula evolved
by the Government of India in con-
sultation with the State Governments:

This House resolves that arrange-
ments should be made in accordance
with that formula for the study of a
modern Indian language, preferably
one of the Southern languages, apart
from Hindi and English in the Hindi-
speaking areas, and of Hindi alongwith
the regional languages and English in
the non-Hindi-speaking areas;

4 AND, WHEREAS it is necessary to
ensure that the just claims and inte-
rests of people belonging to different
parts of the country in regard {o the
public services of the Union are fully
safeguarded;

This House resolves—

(a) that compulsory knowledge of
cither Hindi or English shall be
required at the stage of selection
of candidates for recruitment to
the Union services or posts
except in respect of any special
services or posts for which a
high standard of knowledge of
English alone or Hindi alone, or

L100LSS/67—1010—-7-3-68—GIPF.
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both, as the case may be, is
considered essential for the satis-
factory performance of the
duties of any such secrvice or
post; and
that all the languages included
in the Eighth Schedule to the
Constitution and English shall
be permitted as aiternative
media for the All India and
higher Central Servives gvami-
nations after ascertaini ¥
views of the Union Pub!lc\m
vice Commission on the futuree
scheme of the examinations, the
procedural aspects and the tim-
ing.”
The motion was adopled,

MR. SPEAKER : The Resolution, as
amended, has been adopted

(b

18.03 hrs.
RELEASE OF MEMBER

(Shri Ram Gopal Shalwale)
MR. SPEAKER: I have an announce-

ment to make. This is a lctter dated
16-12-1967 addressed to me by Magis-
trate I Class, New Delhi. It reads as
follows :

“I have the honour to inform you
that Shri Ram Gopal Shalwale, hon.
Member of the Lok Sabha, was con-
victed today by me under section
188 IPC for having contravened the
prohibitory order on 14-12-1967 at
about 11.05 am. in front of Sansad
House outside Parliament House,
Ngw Delhi, which prohibitory order
was issued under section 144 of the
Code of Criminal Procedure by Dis-
trict Magistrate, Delhi, on 12-12-1967.

Shri Ram Gopal Shalwale, Hon.
Member of the Lok Sabha, was
sentenced to imprisonment till the
riging of the court. He was released
today after the expiry of the sen-
tence.”

The House now stands adjourned
and will meet again at 11 am. on
Monday.

18.04 hrs,

(The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Dec-
ember 18, 1967/Agrahayana 27, 1lbdy
Saka)



